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EDITORIAL NOTE

The Commonwealth, over the years, has evolved into a muM-iacial. 
multi-cullural and mul̂lingual assodation of indapendant aowaraign 
states. Spread across the six Continents and the fve Oceans, the member 
states of the Commonwealth hold dear the noUe ideab of univereal peace 
and prosperity, nile of law, freedom of the IndMdual and abows al a 
democratic form of government represenUng the aoveieign wl of the 
people. Thd Commonwealth is at once an associaiion of gowsmmenls as 
also of peoples and is committed to the twin ideals of conauRalon and 
cooperation.

The Commonwealth today Is perhaps the best leposHory of.ttie rich and 
varied traditions of parliamentary democtacy. Hb unique Maodallon 
abounds in diversity even in the nature and contont of «ie pailamanlaiy 
democratic poHty prevalent in the member countries. And II is the 
Commonwealth Parliamentary Association which andeawoura to slrengBian 
the cause of parliamentary democracy among ito nwnibare. TNs chaiWiad 
goal is aoû to be met tfwough annual Confsianoas, Paitamenlanr 
Seminars arxl various pubRcalions.

. The annual Commonwealth Parliamentaiy Confsienoe prawldae a uni
que opportunity to pariiamentarians to dtocuse aubjads of paritomamaqr 
interest as also exchartge views on major poHcal iaauae of topical and 
common concern. We in India has had the proud prMtoga of hoaing •» 
Commonwealth Parliamentary Conltorenoes in 1967 and again in 1975. 
We are horwured and privHeged once again to be hoalB to tie 37V) 
CommonweaNh Paritomentary Conference Ms year. To oonmamorato ftis 
historic occasion, we are bringing out this Special Number of the Journal 
of Parliamentary Information wllh the total f«me of “Pailamanlaiy 
Democracy at Woric in Irxla”.

Undoubtedly. Indta best exemplifies the Commonweailh’s unwavering 
commfttnent to the promotion of paritemenlaiy and dsmociaic Uaals by 
virtue of its being the laigest working damocraqr among ttie comihf of 
nations. Indta. wNh its democratic heritage spanning mBannia. has bean
the cnjdble and the melting pot of many cuHunsa and dvOsaions as wel
as of ayatoms of governance and yet the damocraic spirit lias Mumphrt 
through ttie ages. Our countrymen have proved time and again thair 
abidbig faith in parliamentary democratic ideals, mucti to the wondsmieni 
of the rest of the worid. The Tenth General BecHona held in MâKhne
this yev further raMaretod the credenttals of the Indtan elactoialB in IMS
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Constitution in 1950. Over the past more than four decades, it has strud( 
deep roots in the Indian soil. As the supreme representative lx)dy, 
Parliament has evolved into a people’s institution par excellence, ever 
adapting to the changing needs of times. Parliamentary democracy In 
India has vwthstood varied trials and trilMJlatlons, manifold stresses and 
strains. Our countrymen have, through the electoral process, time and 
again reposed their trust and confidence in the system out of a conviction 
that in spite of myriad problems, it could still be the best bet as far as our 
polity is concerned.

The articles which find place in this Special Number throw light on 
diverse aspects of the wortting of pariiamentary democracy in India. Our 
rich and varied democratic heritage dating back to the Vedic age, 
evolution of pariiamentary institutions in the country, democracy at work in 
the Houses of Pariiament and States Legislatures, the crises facing the 
system, our achievements and failures, all these and much more are 
discussed in some detail. While of course not gtossing over some 
disturt)ing trends in our pariiamentary democratic setup, a silver lining 
which underpins all articles is that pariiamentary democracy has come to 
stay in the country and its future is bright and secure.

We are highly obliged to all the eminent pariiamentarians and Presiding 
Offteers of various States Legislatures, distinguished academics and 
renowned journalists and other experts who, in spite of constraints of time, 
made it convenient to contribute some outstanding artteles for inclusion in 
this Special Number. We are particulariy behoMen to Shri Shivraj V. Patil, 
Speaker, Lok Sabha, for his invaluable contribution to this Volume and 
also for motivating and inspiring us to bring out this Special Number.

It is our sincere hope that this issue wouM be found useful and 
informative by all pariiamentarians, political thinkers, students of par­
liamentary politk»l science and all those who cherish the pariiamentary 
instituttons.

The regular Features of this issue of the Journal will now appear in the 
December issue. (Vol. XXXVII, No. 4).

— K.C. Rastogi
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—Shlvraj V. Patil

The Indian democratic system as outlined in the Constitution envisages 
the people of India to be sovereign, who have the liberty to elect their 
representatives to Parliament to form the government of their choice. This 
representative character of Parliament accords it a pivotal position in the 
system. The principle of ‘universal suffrage' reflects the recognition of the 
innate equality of the citizens. Indian people have, through successive 
elections, reposed their abiding faith in the system of parliamentary 
democracy. The successful conduct of the recently concluded Tenth 
general elections to Lok Sabha only reiterates people’s trust in the 
system.

In the historical setting, we find democracy to be deeprooted in India. It 
has become a way of life since millennia. Varied references to democratic 
norms and institutions are available in the Vedas. The Rig Veda mentions 
two institutions, Sabha and Samiti and delineates their status and 
functions. The Sabha was the House of Elders, of the wise and the 
aristocracy, corresponding to an Upper House in modern legislatures. The 
Samiti was the General Assembly of the common folk and is analogous to 
the House of Commons. Both these institutions wielded immense power 
and authority so much so that the King’s decisions and administrative 
actions were not legitimized without their approval. Even in those early 
times, these popular bodies were recognised as the first aids to 
democracy.

The tradition of democracy which blossomed in Vedic age matured 
further in the postVedic period. Several ancient literary works like 
Arthashastra, Mahabharata and Manusmriti confirm the existence of 
numerous representative bodies. In that age also, sovereignty was to t>e 
found in Dharma, Law and the Constitution, which used to be the guiding 
force for the King in his administration. Though the form of govemment 
was monarchical, it was a limited constitutional monarchy. At the same 
time, there was an abundant growth of republican States, designated by 
several terms. Panini’s Grammar which dates back to 500 B.C., has 
mentioned the existence of as many as eighty republics in those days.

In fact, the Buddhist Sangha demonstrates how its procedure 
corresponded to modem democratic parliamentary conventions and
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practices. References to the existence of Speaker of the Assembly, the 
whip, regulator of seats, decision by vote of majority are amply found in 
Buddhist literature. Unanimous decision by the Assembly was the ideal 
and its possibilities were explored by a committee of leaders of various 
parties/factions whose decision was binding on the Assembly.

A village was also a dynamic selfgoverning republic and the State 
encouraged this natural grouping of the people. Gram Sanghas, Gram 
Sabhas or ParKhayats which used to be elective bodies at the village 
level were prevalent throughout. These local democratic institutions 
survived and flourished, in one or the other form, through the medieval 
ages and during the British rule because of their effective decision making 
process and speedy implementation of decisions taken.

The growth of modern pariiamentary institutions in India, however, can 
be traced to our constant struggle against the foreign rule and an urge for 
establishing free democratic institutions. The freedom movement 
witnessed the slow but steady growth of such institutions on the Indian 
soil. Our strong desire for lit>eration and establishment of selfrule through 
representative bodies led the colonial rulers to introduce various refomis 
through the Charter Act of 1833, the Indian Councils Act of 1861, the 
Indian Councils Act of 1909, the Reforms Act of 1919 and lastly by the 
Government of India Act of 1935, which became the basis of the 
Constitution of free India.

The relentless struggle against the British imperialism ultimately 
culminated in India’s Independence in 1947. And thus began a new 
chapter in our history leading to the establishment of a modern political 
system for the governance of our complex and diverse society. In fact, the 
achievement of Independence was not an end in itself; it was rather the 
beginning of a long and arduous joumey ahead. We had to choose for 
ourselves a political system that suited us the best in view of our history, 
culture, social setup and our contemporary needs. Framing and adoption 
of an acceptable Constitution and political system for a country of India’s 
size, cultural heritage and nature of political pulls and pressures, was no 
easy task. The enlightened national leadership which had been a witness 
to arbitrary and draconian laws during the freedom struggle hcuj already 
made up their minds> to choose the pariiamentary form of government. 
Their political education and their participation, albeit of a limited nature in 
the representative institutions in preindepbndence era, strengthened this 
idea.

The Constituent Assembly set up for framing the Constitution met for 
about three years and discussed in great detail each and every aspect of 
our system as proposed to be incorporated in the Constitution. The 
founding fathers of the Constitution, who had studied the constitutions of 
major democracies and had the knowledge of historical changes in the 
worid besides being conversant with local needs and aspirations, accepted
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the form of parliamentary democracy in preference to the presidential 
pattern. They were impelled to choose the parliamentary form in view of 
its peculiar merit of Executive accountability to Parliament in the context of 
Indian conditions. The founding fathers, fully conscious of the Indian 
psyche tô lay great emphasis on accountability, accepted the 
parliamentary form of government. Some element of scepticism had then 
emerged whether the crores of illiterate masses, exploited for centuries in 
a row and denied the opportunity of participating in the choice of their 
destiny, would be able to make the system a success. But, keeping in 
view the vast diversities at regional and linguistic levels, this system 
appeared to be the best in the circumstances and experience has shown 
that the decision taken was the right one.

India's Constitution which embodied the noble ideals and cherished 
goals of the freedom struggle, has been the guiding force for the 
successive govemments to lead this country to a secular, socialistic and 
egalitarian society through democratic representative methods.

The democratic fonrt of polity, which the founding fathers chose to guide 
the destiny of the nation, finds expression in the provision for a 
representative democracy where all authority emanates from the people of 
India, in whom vests the sovereignty, the real power, and who exercise it 
through Parliament at the Union level and Legislatures in the States, to be 
elected on the basis of universal adult suffrage at periodic general 
elections, and to which the Executive shall be responsible. Our political 
system, unlike the British system, is federal in form, though it is unitary in 
character. There is a division of powers among the three organs of 
government viz. Executive, Legislature and Judiciary. Despite this. 
Parliament has been assigned a preeminent and pivotal positton since it 
represents and reflects the popular Voice. Although every action of the 
government is taken in the President s name, he is not the real Executive. 
The real executive powers vest in the Council of Ministers headed by the 
Prime Minister. In our polity, the government cannot be arbitrary and 
authoritarian, since for its every action, it is accountable to the Parliament 
representing the multitude of people in the country. An independent 
Judk:iary armed with the power of judicial review is another prominent 
feature of our Constitution.

The phik)sophy of justice, liberty and equality to every citizen has been 
suitat>ly irKX>rporated in Parts III and IV of the Constitution as Fundamental 
Rights and Directive Principles of State Policy, respectively. While 
Fundamental Rights guarantee to every citizen the right to equality, right 
to freedom, right against exploitation, right to freedom of religion, cultural 
and educational rights and rights to constitutional remedies, the 
Directive Principles of State Policy underline the principles which should 
guide the State in promoting the welfare of the people in general and of 
the weaker' sections of the society, including women and children, in 
particular. The guklelines to the State as contained in the Directives.
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which were an extension of the socioeconomicpolitical concepts as 
perceived in the Preamble, have been rightly termed as basic towards 
establishment of a just social order. The Constitution makers, keeping in 
view the then existing social structure, customs and mores, were well 
aware of the fact that the Fundamental Rights would not be enough to 
maintain the dignity of an individual if he was not free from want and 
misery. They, therefore, included a number of Directives calling upon the 
government to shape their social and economic policies so as to rerrwve 
poverty and bring about a socioeconomic transformation. Although the 
Directive Principles are nonjusticiable, this very fact, however, makes 
them positive in nature as they call upon the government of the day to 
take some positive action in a definite direction. The Fundamental Rights, 
on the other hand, are negative in character as they prohibit or restrain 
the State if there is any encroachment on them. However, both 
Fundamental Rights and Directive Principles, finding a place of 
prominence in the Constitution at one and the same time, reflect the ideals 
of establishing an egalitarian society wherein each individual is ensured 
full civil liberties without any discrimination.

Immediately after the Constitution came into force, the economic 
emancipation of crores of Indians living in poverty became a cherished 
goal of the government. With a view to ushering in a socialistic pattern of 
society, emphasis was laid on development through the planning process. 
Under successive Five Year Plans, efforts were made to ameliorate the 
condition of the common man, particularly the poorest of the poor; build a 
scientific, ' technological and industrial infrastructure; revolutionise 
agriculture; and raise industrial output.

Today, our parliamentary polity is 44 years old. When we look back in 
retrospect, we find hundreds, if not thousands, of achievements and a 
plethora of failures as well. However, when we open the balance sheet of 
achievements and failures, we find the balance tilting heavily in favour of 
our successes. The greatest achievement perhaps is the fact that the 
experiment with parliamentary democracy, despite several challenges, has 
been a great success in India. We have been able to maintain and 
preserve the representative character of our democracy wherein freedom 
and dignity of the individual is ensured. The successful conduct of periodic 
elections to Lok Sabha, State Legislatures and other democratic bodies 
and people's active participation in the electoral process demonstrate their 
strong faith and trust in the system despite the many aberrations which 
have crept in.

Another area of our success lies in our inherent faith in the values of 
democracy, secularism and tolerence. which have thus far sustained the 
growth of parliamentary and democratic institutions. Given the many 
diversities in our society and fissiparous tendencies raising their heads, 
the system has been able to bring about and maintain the unity and 
integrity of the country.
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On the economic front, India has been able to formulate a model of 
economy leading to national selfsufficiency and malting herself stronger to 
be far ahead of many developing countries.

India’s positive role in world affairs, particularly towards ensuring 
international peace and cooperation, with her championing the tirade 
against imperialism, colonialism and neocolonialism at the UN, NAM and 
the Commonwealth, has been widely acclaimed, India has, by right, 
attained the status of a third world leader.

In the legislative field. Parliament, being the supreme representative 
institution in the country, has come to play a major role in the socio­
economic transformation. It is not just a lawmaking body now; it has 
emerged as a multifunctional institution which reflects not only the hopes 
and aspirations of people but their fears and anxieties as well. Parliament 
has become a dynamic entity which has never lagged behind whenever a 
need arose for socioeconomic reforms. It has been able to transform the 
existing social institutions to meet the changing needs of time. In our 
society which is divided on the lines of caste, language, region, etc.. 
Parliament alone has been able to provide the basis and be the catalytic 
agent for change by means of social legislation. It has always taken a lead 
in approving a large number of social reform legislations, like laws 
providing special guarantees and benefits from the State to the scheduled 
castes and scheduled tribes in the form of reservations, social security, 
removal of disabilities, minimum wages, old age pensions, etc.

Besides these legislative measures, laws have also been passed for the 
welfare of women, viz. for providing maternity benefits, equal pay for equal 
work, dowry prohibition, etc. Various amendments carried out in the Indian 
Penal Code and Criminal Procedure Code now help a woman fight with 
dignity against any insults or physical assaults on her person. A Bill 
passed by the Parliament and became an Act in August 1990 provides for 
the constitution of a National Commission for Women to ensure the 
implementation of various constitutional and legal safeguards provided 
thus far to protect the rights and dignity of women as honourable 
members of the society so that they could participate in national 
development tasks as equal partners with their male counterparts. The 
Commission is in the process of being set up.

, Various welfare legislations for the uplift of children as future citizens, 
include abolition of child marriage and provision of minimum wages for 
them.

Some recent laws directed towards political reforms in the body politic 
like antidefection act and the reduction of the voting age from 21 to 18 
testify to the fact that Parliament has throughout acted in consonance with 
the will of .the people. The government always takes Parliament into 
confidence before enacting laws. Many a time, the government has to 
retrace its steps keeping in view the strong public opinion against a
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proposed measure. The Defamation Bill was one such measure, which 
despite the government’s majority support in the Parliament, was not 
pressed by the government due to the ire of the people.

The builtin chedts and balances in our system also help in perpetuating 
the ideals enshrined in our Constitution or put a halt to a particular 
proposal of the govemment which is against the spirit of the Constitution. 
A legislative measure, even if passed by Parliament, may not perhaps get 
Presidential assent. For example, in the case of the Postal Bill. President 
did not give his assent. The recent Bill proposing increase in Members’ 
Salaries and Allowances, approved by Parliament, has also not t)een 
assented to by the President.

Parliament’s role in effecting social, political and economic change 
has been remarkable and it does not just end with passing a legislation. It 
also ensures its implementation by means of controlling the Executive 
actions through various parliamentary devices. Parliament also exposes 
administrative lapses with the help of financial committees which oversee 
and scrutinise the govemment's deeds and misdeeds.

A discussion on the achievements of our polity may make it appear to 
be all too rosy. But, it is not so altogether. On the minus skle. many an 
aberration has crept into the system. On the moral front, we find decline of 
values, which have been our gukling spirit throughout. On the social and 
political fronts too. regionalism, communalism. religious fanatkxsm, 
fundamentalism and forces with separatist tendencies have t>een raising 
their ugly heads again, thus threatening the very fabric of our unified 
system. Such factors have alSQ started playing a very active role in 
politics; in the poll process resulting in poll violence and in perpetuating 
corrupt electoral crimes like booth capturing, etc. A new phenomenon, 
hithertofore unknown on the Indian soil is that of terrorism, which has 
engulfed vast areas of the country. On the economic front, unemptoyment, 
corruption, tax evasion. generatk>n of black money, blackmariteting. etc. 
have become threats to our accepted system. Yet all is not tost and we do 
hope that we can, with determination, deal with the problenre finnly and 
successfully.

From the ongoing discusston we can infer that pariiamentary form of 
govemment is most suitable for a country like India with such a complex 
and diverse social system. Half of the populace of India might be deprived 
of the benefit of formal education but the people have a great 
understanding and power of judgement. They have demonstrated their 
maturity, election after electton, throwing out without a t«t of remorse alt 
those who were found wanting, and giving a mandate to others who. they 
felt, would look after their interests in a better manner. The electorate tias 
proved time and again ttieir vigilance in upholding ihe democratic 
traditions and character of our polity. Their innate democratic faith in the 
system is our strength.
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INDIA AT CROSS ROADS 

—Bal Ram Jakhar

The ‘ought’ and the is’ of democracy are intertwined insofar as its 
ideals and values are conceived and reproduced in a given political set 
up. The question anses, whatever we conceived more than 40 years ago, 
has that been reproduced today? The answer unastonishingly remains in 
the negative. Where have we gone wrong? What are the pitfalls to be 
avoided and what will keep us united?

The scars of partition had left India with no other alternative but to carry 
on with its ageold tradition of maintaining peace and amity in our newly 
found sovereign state of diversities, with secularism, equality and liberty. 
The utility of a democratic set up provided by a constitutional government 
was more than a necessity.

But the seeds were sown at the very outset and perhaps we were 
warned in the very beginning of what price we should be prepared to pay 
to make it a success in India. What compromises do we have to make to 
let it work in our country and on what terms and conditions do we set to 
keep the nation united under a democratic system? Deeply anguished and 
yet coping with the assassination of Gandhiji, we began our ‘tryst with 
destiny' with a group of nonaligned nations who believed in the policy of 
peaceful coexistence. We tried to set up a socialist society through five 
year plans and conceived a superstructure for the basic development of 
the infrastructure. Unquestionably, a vital and active infrastructure was 
much needed to create necessary condition to provide stability to the 
functioning of the democratic system. We paved the way for the creation 
of new states where linguistic consideratk>ns started dominating the 
thinking process.

Despite the trauma and tensions of two wars in the 1960’s, we emerged 
as a nation strong and selfreliant with our progressive economic policies. 
Gradually, the world’s largest democracy established itself as a world 
power to be reckoned with. As a result, during the 70’s, India emerged as 
the leader of the South Asian subContinent, the moving force behind the 
Nonaligned Movement and as an elder brother in the subContinent which 
maintained a strong and a steady political system.
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Today, when we look back, there is a great deal of introspection to be 
done. The poser before us is whether we are to maintain our position and 
improvise it to be amongst the developed democracies of the world or 
slide back to a position to remain a developing nation where democracy 
simply functions as a political machinery, an arrangement which fails to 
denote a way of tiving, we have not been able to produce a society where 
there is more equality than liberty. Both the dimensions have proved 
critical. The experience of the recent years have beyond doubt reflected 
the procedural priority of liberty over equality. As a result, it has led to 
uneasiness and indignation in certain minds who have developed a cult of 
terrorism, more or less as a byproduct of our political functioning.

Why are these minds polluted? Who should be held responsible when 
certain measures to secure the political oneupmanship throw the whole 
social system out of gear in the name of equality? We have a young 
population almost unaware of the struggle that has made India what it is. 
Their expectations are rather higher in the democratic set up. They have 
opened their eyes in an age when the western democracies have travelled 
a long way to achieve what they are today. How should our political 
system hancjte them and their hopes? A large section of our population is 
young and impressionable and every step of the political system would 
make or mar the state of our society which still requires regeneration. In 
this state of affairs, do we have the right to govern in a fashion which 
divides the society in the name of equality? Is our socalled effective 
leadership of the last oneandahalf years at liberty to manipulate equality 
so that they may rule? It needs to be emphasised that the whole 
"democratic setup is thrown off balance by a sudden imbalance between 
an outburst of expectations and the capacity for meeting them".

In these 40 years, we have seen the traumas and the tribulations, the 
pains of evolution as well as the degeneration of moral values. What has 
especially touched my heart are the vicissitudes of the political atmos­
phere during the last decade. We have mastered the art of treachery and 
deceit rather than statesmanship and keen contests. We have developed 
an interest for individual realization than strengthening and democratising 
the institutions or the parties. We have become self seekers. We forget 
that by strengthening the system we stabilise the nation to which we 
belong. Why should we not react as Indians first?

What has thrown the system off gear? Do we have free elections, free 
from fear or free from intimidation? Over the years, the very concept of the 
components of democracy seems to have been reversed. Apart from free 
elections, are we able to maintain a competitive party system? The 
term competitiveness seems to have lost ground in the last few years.



How does one cope with a situasfen when elections are held more on 
settling personal scores than on issiues concerning the nation? I am 
pained to conclude that we are more enemies on the political platform 
rather than opponents. Thl*: has resulted in polluting the whole atmos­
phere and creating a vicious circle as well. Not surprisingly, this has 
created a fear among some people that India is an ungovernable country; 
shortsighted leadership of some has made it so. These men in politics 
are as frequently changing their ideas as also their parties and some are 
even ready to force their feet in other’s shoes. The blatant use or misuse 
of liberty has created a class of opportunists. What effective and stable 
leadership can they provide when they are constantly romancing with the 
ideas of disarraying the very pothole they hold on to?

When we talk about the representational system of government, we 
need to ask whether we have allowed the functioning of our political 
machinery to strike roots in every nook and corner of the country. There is 
no doubt we tried and put every effort to stabilise the system by providing 
mass literacy programmes so that we are in a position to cope with the so 
called crisis of participation, let not massive enfanchisement look sham?

Each factor discussed above has added to the neoenvironment in our 
body politic. The disgruntled elements in our society have started 
producing diseased brains and slowly and gradually the whole atmosphere 
seems to have slipped under the grip of this cult of violence. Though not a 
new phenomenon, but it is a new entrant in our system which threatens its 
very beisis by masquerading as personal security and individual liberty. It 
can even obliterate the future leaders and blast the hopes of millions into 
fuming fury. How can we evade ourselves from this blame?

The steady increase of political violence which we have witnessed in the 
1980’s has made all rightthinking people feel that once again democracy 
in India worked at its lowest ebb. It has demanded a very heavy price for 
its working in the last decade. It has beleaguered the very head that 
crowned it and guarded it and finally beheaded them to be martyrs on its 
altar. What future do we have in store for our democracy? And what more 
costly price will we have to pay to maintain it? If we are the inheritors of 
this system, then why have we become the progenitors of its destruction? 
it lies somewhere in our behavior that has started preaching the concept 
of that killer instinct, our attitude and our ambitions which have penetrated 
deep into the human environment and has widely generated a feeling of 
fear and dissent.

Let us not connotate liberty with violence and equality with hatred. We 
should understand that promises are not deeds to be sold to the people 
who have been given the right to selfgovernment. A basic code of ethics
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and conduct, a basic norm of civilized behavior, a basic acceptance ot 
certain values, is a must for our survival. We are a nation at cross roads. 
We must accept the challenge that threatens the survival of the system; it 
has to be sheltered at any cost.
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PARUAMENTARY CONTROL OVER THE EXECUTIVE IN 
INDIA: WITH SPECIAL REFERENCE TO PARUAMENTARY 
QUESTIONS

—s. Nurul ftawan

In a pailiamentary demociacy, as everyone knows, the government or 

the executive is responsible to Parliament. Apart from thA fact that a 
government can exerdse authority only for so long as it enjoys the 
confidence of Parliament and must quit the moment it loses, that 
confidence, there are several ways in which Parliament exercises 
control over the daytoday functioning of the govemment. In India, this 
control is exercised in many ways. At the first Session after each 
general election to Lok Sabha and at the commencement of the first 
Session of each year, the President addresses the two Houses of 
Parliament assembled together. At this Session, the President reads out 
what is essentially the policy statement of the govemment, nominally 
explaining the reasons for sumn>oning the Session of Parliament and 
giving an account of the main business to be transacted in the Session 
but in the actual practice govemment likes to put in this Address a 
review of its achievements during the previous year and the policies 
and programmes it proposes to pursue in the following year. 
Occask>nally, some Members of Parliament choose to ignore the fact 
that what the Preskjent reads out is the policystatement of the 
govemment and not his personal assessment of the situation, and 
therefore sometimes interrupt him and criticise him personally, but 
mercifully the President is given due respect. The Address is laid on 
the Table of each of the two Houses of Parliament. One of the 
members of the ruling party then moves a Motion of Thanks to the 
President for the Address delivered by him. This Motfon is then 
exhaustively debated for 3 to 4 days in each of the two Houses and 
members, partteularly of the Oppositton. are free to table amendments 
to tfie effect that “while thanking the President the House regrets that
rHJ mention has been made of.....”. Any number of amendments may
be moved by a single member. This debate provides an opportunity to 
each of the two Houses to discuss all aspects of the functioning of the 
govemment. If any amendment is passed in spite of the opposition of 
the govemment. or, if the Motion of Thanks as such is defeated in the 
House of People (Lok Sabha), it is consklered to be a lack of confidence 
of the House in the govemment and it must, therefore, resign.
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The next most important source of parliamentary control over the 
executive is the discussion on the Budget. The Finance Minister 
traditionally reviews the economic condition of the country in his Budget 
speech delivered in Lok Sabha, indicates the manner in which he 
proposes to raise revenue and introduce taxes, if any, and the. proposal of 
expenditure of the government during the coming financial year. The 
former proposals are incorporated in the Finance Bill and the latter in an 
Appropriation Bill. There is a general discussion on the Budget extending 
over 3 to 4 days which is followed by a detailed debate on tfie functioning 
of some of the Ministries of government and the approval of the budget 
allocations for the Ministry concemed. Usually, there is not enough time to 
discuss the functioning of all the Ministries and departments and therefore 
those which are not debated are then guillotined. The Opposition has the 
opportunity of moving a token cutmotion on any item of expenditure. The 
passing of any cutmotion or the defeat of the govemment on the Budget 
in the Lok Sabha is considered to be lack of confidence of the House in 
the government and the govemment must resign. This detailed discussion 
takes place only in the Lok Sabha to which the Council of Ministers is 
responsible. In the Council of States (Rajya Sabha) there is only a general 
discussion and the Money Bill is “ returned to the House". A defeat in 
Rajya Sabha does not oblige the govemment to resign. It is the duty of 
the MinisterinCharge of a Ministry whose demands are being debated in 
the House of the People to sit through the entire discussion arKi to reply to 
all points of criticism which have been made in a manner that the member 
is satisfied. Sometimes, the points raised cannot all be answered within a 
limited time emd the Minister having dealt with as many points as possible 
within the time allotted gives an assurance that he would nevertheless 
consider all the suggestions and points raised by the members 'during the 
debate. The Pariiamentary Committee on Assurances ensures that any 
specific assurance is in fact implemented.

Since the Rajya Sabna does not discuss the demands of individual 
Ministries, it usually takes up a review of the functioning of a few 
Ministries every year. A conscientious Minister wek»mes this detailed 
discussion of the functioning of his Ministry as well as of the broad policies 
pursued by it. The criticism in the House can t>e very harsh, not 
infrequently uncharitable, destructive or based on a total lack of 
infonnatkjn. But on many occasions, merpbers bring to the nottee of the 
Minister shortcomings of which he is not fully aware and offer suggestions 
which enable him to modify his policies. A Minister who gets irritated or 
frustrated and is unable to satisfy the House brings no credit to his 
govemment.

We also have in our country the practice of "calling the attention” of 
Ministers to particular events or incidents of public importance, usually of
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an urgent nature. The Minister is supposed to mai(e a statement 
explaining the facts of the case. Memt>ers may mal<e ot>se(vations seeldng 
clarifications, but there is no detmte and no motion t)efore the House.

Many important Standing Committees of the Parliament exercise 
effective control over the functioning of the government. More important 
among these are the financial committees particularly the Public Accounts 
Committee which is usually presided over ̂  a member of the Opposition, 
the Estimates Committee and the Committee on Public Undertakings. 
These Committees are entitled to summon witnesses, to undertake tours 
and to satisfy themselves regarding the functioning of the government. 
The reports of these Committees are placed before the House and are 
debated.

Each Ministry also has a Consultative Committee of members of 
Parliament belonging to the two Houses. Usually, the membership reflects 
the strength of the party in each House. These Committees ordinarily 
meef six times during the year and hold discussions informally. They are 
chaired by the MinisterinCharge. Any unanimous opinion of the 
Committee is considered to be binding on the government. Senior officers 
are in attendance when these Committees meet and may be called upon 
to explain any technical or complk̂ted matter.

There are many other courses open to the members to raise importan 
matters in either House. Of late, the "Zero Hour” has become very 
important. With the prior approal of the Presiding Officer, a member may 
make a mentton of any urgent matter of pubik: irriportance immediately 
after Questton Hour. The Minister concerned is not obliged to respond to 
such a mention, but many Ministers conskjer it desirable and in the publte 
interest to clarify the points on a subsequent occask)n so that there is no 
confusion in publfc mind. There is also a provision for "Halfanhour 
discussion” or of "short notice question”.

But, perhaps, one of the most effective check which members of 
Parliament, tx>th of the ruling party and the Opposition, exercise on 
government is through questions. In each House, the first hour of business 
is usually altotted to questk>ns. One day per week is designated in each 
House for questions relating to a group of Ministers, and is notified in 
advance. The Pressing Officer may admit up to 20 questions per day for 
oral answer—called Staned Questtonsby the Minister when supplementaiy 
questions will be pemitted. This liniit of oral questions may, however, be 
exceeded by the number of transferred or postponed questtons from lists 
of questions of earlier days whteh are added to the list. A very large 
numtier of questions may also t)e permitted for written answers called 
Unstarred Questkxis. The total number of questtons in the Unstan'ed Ijst of 
any one day does not normally exceed 230. This number may be 
exceedpd by a maximum of 25 questions pertaining to States under 
President's rule. The days on which a particular Minister is supposed to
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answer the question pertaining to his Ministry are notified in advance. 
Usually, questions when admitted by the Presiding Officer are 
communicated to the Minister 3 days in advance. The proposed reply of 
the Minister must reach the Presiding Officer usually one day in advance. 
The rules prescribe the limitations on the power to question, such as, they 
should not be slanderous; they should not cast aspersion on the 
functioning of the Judiciary; they should deal with a matter of current 
importance or significance: imformation can be collected within a 
reasonable time, etc.

A Minister may avoid giving full answer on the ground that it would not 
be In public interest to do so or that the infomiation was being collected 
and would be placed on the Table of the House later. However, successful 
Ministers try to satisfy the questioners. But the Question Hour is not 
supposed to be an occasion for a debate, leave alone a vote. Questions 
are put as freely by the members of the ruling party as by the Opposition, 
although the former try to frame their questions in a manner as would not 
unduly embarrass the government.

In my experience as a Minister, I have found the parliamentary power of 
questioning to be the most effective check that is exercised over the 
functioning of the executive. Sometimes, through questions members bring 
to the notice of the Ministers such aspects of the functioning of their 
Ministries of which they may not otherwise have been aware. At times the 
questions are purely factual but they provide an opportunity to the Minister 
to place the facts before the public; and frequently the questions give to a 
Minister an opportunity to remove miscorK̂eption or to allay 
apprehensions. But, atx>ve all, a conscientious Minister would find that 
pariiamentary questions enable him to establish a better grip over the 
functioning of his own Ministry, and to clarify his policies before the 
general public. But for this power of questioning, there would be far 
greater arbitrariness in the functioning of govemment, especially under the 
cover of secrecy.

However, this extremely valuable instalment that the Pariiament can 
wield yields best results if there is vigilance on the part of the Presiding 
Officer, keen interest on the part of the members and a correct attitude on 
the part of the Ministers.

310 The Journal of Parliamentary Information



THE ROLE OF OPPOSITION IN A PARLIAMENTARY
DEMOCRACY 
—D. Manjunath

Parliament in India is not as supreme as the British Parliament. The 
British Parliament can pass any laws except that it cannot make a man a 
woman or a woman a man. But the Indiap Parliament has no such 
powers. The legislative powers of Indian Parliament are defined and if 
those powers are exceeded, the Judiciary can declare those laws as ultra 
vires. India has not adopted the British model but has only adapted it to 
suit our needs.
In a parliamentary system of government, the Parliament controls the 
executive. In the Parliament, there is a ruling party and Opposition parties. 
An alert and effective Opposition is as much necessary as a majority 
ruling party in a Parliamentary system. In Britain, Opposition is called Her 
Majesty's Opposition just as the ruling party is called Her Majesty's 
Govemment. No such status has been given to the Opposition in India. 
The need for a sizeable Opposition party in a parliamentary democracy is 
of fundamental importance. The largest minority party in the Opposition 
should be prepared to assume office if the govemment should resign. It is 
the duty of the Opposition to point out the omissions and commissions of 
the govemment to prevent the ruling party acting arbitrarily and whimsi­
cally. It must make the government behave. The Opposition should not 
only exercise influence but even put pressure sometimes. The government 
is kept on the toes by the Opposition. The Opposition is entitled to 
criticise, censure and challenge.
In England, the Opposition Party also constitutes a ‘Shadow Govern­
ment'. The Opposition forms an inner Cabinet which will assume office in 
case of the defeat of the majority party. Such a thing has to develop in 
India. The Opposition beams the searchlight of public opinion on the 
govemment. It offers alternative policies in public interest. The Opposition 
criticises not for the sake of criticism but to tell the people that given an 
opportunity they would perform in office better. It ensures a responsible 
government. The Opposition is given the right to lead discussions on the 
budget, etc. The Opposition’s chances of coming to power at the next 
election depends on its performance in the House.
In a democracy, both the govemment and the Opposition function 
towards achievement of one goal, that is the welfare of the people. But in 
India, the hiatus between the ruling party and some Opposition parties is 
too wide ideologically. It is heterogeneous, a feeling of oneness is lacking. 
The British democratic machinery has reached a state of maturity. The 
Indian democracy is still in the crucible of experimentation. The problems
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are complex. It is a large country. People demand too much of 
administration. The different political parties believe in different methods to 
•achieve quicl< results. Those who assumed office after Independence had 
enough experience of working in the Opposition during the British regime.

In India, there are instances where several parties formed coalitions to 
form the Government; similarly they formed the Opposition too. There is a 
criticism about one ruling party remaining in power over long years. 
Minority party has also ruled with the active and passive support of other 
parties since no majority party is in a position to form the government. 
There are instances of government being formed with the help of 
defectors, but now that there is a law against defection such things may 
not recur. Under the present system of elections, a party which has 
secured a small percentage of votes in the elections manages to retum to 
power for five years.

The ruling party, though it recognises the Opposition, it has done little to 
foster the building up of a wholesome Opposition. The Opposition is just 
tolerated. In some States, the number of members in the Opposition is so 
small that they come to the feeling that its presence could be made felt 
only by resorting to extraconstitutional methods in defiance of the 
established rules and conventions. *

In England, there are not more than two recognised parties and the 
point of differentiation between the two is more a question of taste and 
stress rather than disagreement on the fundamental controls of socio­
economic framework. There is an agreement to disagree on minor details 
but not on basic plans of society and economy.

Resort to dhamas and gheraos have no place in the orderly conduct of 
parliamentary democracy, but often they are resorted to in India, dislocat­
ing business. However bitter the Opposition may feel about the activities 
of the ruling party in the House, it has a duty to observe restraint and 
patience. It has to expose thb conduct of the ruling party, instead of 
displaying their anger and frustration through extraconstitutional methods. 
The British practice of consulting the Opposition on all important matters is 
not observed. However, the Opposition should not take advantage of this 
situation to create a climate of chaos. It should be realised that by 
adopting extraconstitutional methods, they cannot defeat the government 
nor cari it impress the people with its antics. If a party which is in 
Opposition comes to power at the subsequent general elections, it would 
not have any moral force to tell the new Opposition party that it should not 
resort to extraconstitutional methods.

A memt)er of Parliament has to play a many sided role. Upon his 
diligence and dedication, both insjde and outside the Legislature, depends 
the success of democracy. Winston Churchill said that democracy is not 
necessarily the best form of government but nothing t>etter has been 
invented so far. The ideals of democracy are not achieved by members 
making speeches in the Legislatures, the success of democracy depends 
upon the performance of the members and the cooperation they are able 
to elicit from the people to promote the common welfare and good of the 
masses. ^
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5
SOME RANDOM THOUGHTS ON OUR PARLIAMENTARY

DEMOCRACY 

J. S. Tllak

On the morning after the address of the President of India on 8 June 
1991, I was in one of my reflective moods, thinking over and over again 
more of the contents of the address than the timing of it. the timing of the 
address was no doubt very significant and unique in that it came in the 
midst of the election process, after one round of polling vnas over in many 
parts of the country. The contents relating to the conduct of the political 
parties, their candidates, the officers and the citizens in the context of the 
elections touched the very foundation of our parliamentary democracy and 
had a direct bearing on the work we had done in and through the 
Parliament and the State Legislatures. Elections form the very foundation 
of the democratic institutions: needless to say that when an occasion has 
arisen to touch upon any foundation it must cause some growing concern 
about the health of the superstructure itself.

My mind wandered back to the day when that great son of India, 
Lokmanya Tilak, said that the Indian democracy is balanced on four 
pillars, namely selfconfidence. Selfpride (̂ ), equality and fraternity 
(qiVii ̂). He wooed the masses and by so doing lakJ the foundatk>n of a 
truly democratic state. The masses are supreme and their wishes should 
well be reflected in the governance of the country, was his advice. Pandit 
Jawaharlal Nehru made the famous "tryst with dêiny” speech at the 
dawn of our Independence. In the course of his speech he said:

The achievement we celebrate today is but a step, an opening of 
opportunity, to the greater triumphs and achievements that await us. Are 
we brave enough to grasp this opportunity and accept the challenge of 
the future?

....Freedom and power bring responsibility. That responsibility rests 
upon this Assembly, a sovereign body representing the sovereign 
people of India. Before the birth of freedom we had endured all the 
pains of labour and our hearts are heavy with the.memory of this
sorrow.... Nevertheless, the past is over and it is the future that
beckons to us now. That future is not one of ease or resting but of 
incessant strivinpi so that we may fulfil the pledge we have so often 
takbn and the one we shall take today....
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Ever since then, the Constituent Assembly consisting of experienced 
and eminent men from all walks of life, from different political persuasions, 
from different parts of our country and belonging to different religions 
laboured and deliberated and drafted a Constitution which we, the people 
of India, adopted, enacted and gave unto ourselves. Thereafter came the 
real lest when we had to work the Constitution which we adopted and to 
choose our representatives on the basis of adult suffrage to work the 
various democratic instituttons—the Parliament and the State Legislatures. 
During the last four decades, many elections were held and the 
successive. Parliaments had, during this period, made more than three 
scores of amendments to the Constitution to make it conform to the 
changing needs of the time. Whether all those amendments achieved their 
purpose is tjesides the point here. But the Parliament had attempted to 
make the Constitution as vibrant and in resonance with the pulse of the 
people as was found necessary.

In the process, a great controversy arose, as a result of some judicial 
pronouncements of the Supreme Court, which questioned the power of 
Pariiament to make constitutional amendments affecting the Fundamental 
Rights. As a corollary, the advocates of parliamentary supremacy 
questioned the doctrine of judicial review, i.e. the detennination by the 
Courts of the validity of Legislature. The Pariiament and the Legislatures 
created by the Constitution are. we should be able to appreciate, bodies 
with enumerated or restricted powers. The whole legislative field has been 
mapped out between the Union and the States, with exclusive fields as 
well as a concurrent field. Even in the assigned fields, the powers of the 
Legislatures cannot be said to be absolute for they have to take care to 
see that their laws do not take away or abridge the fundamental right of 
the citizens. Since it is expressly provided that laws inconsistent with or 
taking away or abridging the fundamental rights are to be void to the 
extent of inconsistency or contravention, the Courts have to step in to 
decide this question. The transcendental importance of the Fundamental 
Rights and quick remedies needed for enforcement whenever they are 
breached can be seen by the guaranteeing of another such right to 
approach the Supreme Court for enforcement.

One of the makers of the Constitution Dr. Ambedkar, when asked during 
the debates in the Constituent Assembly which of the articles in the draft 
Constitution he would regard as the most important, named the article 
giving the right to approach the Supreme Court and described it as the 
very soul of the Constitution. This judical review or veto was irksome to 
many sensitive votaries of the parliamentary system who, in their 
overenthusiasm, raised alarmist cries that pariiamentary supremacy was 
eroded and judicial dictatorship was overtaking us. There was a hue and 
cry that the will of the Pariiament in India was subject to the will of the 
jûes who lacked the necessary equipment and experience to run the 
affairs of the State and nation even during normalcy. The remedy sought
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was either subordination of the judiciary or switching over to the 
Presidential fomi of democracy. Thus, the working of parliamentary 
democracy for nearly three decades gave rise some years ago to a 
discussion in India atwut the suitability of having Presidential system of 
democracy in place of the parliamentary system. Of course, the dying 
embefe get rekindled time and again even now!

Another offshoot of this conflict arising out of the view that Parliament 
cannot amend fundamental rights in a casual or cavalier manner  highest 
judiciary might have felt that if allowed a free, hand the Legislature might 
wipe out the said Rights altogether—was a suggestion from one of the 
judges that it would be open to Parliament to constitute a Constituent 
Assembly under its residuary powers. It is beyond one's comprehension 
how a Parliament lacking powers to curtail fundamental rights could still by 
law constitute another creature called Constituent Assembly with the 
express power of amending fundamental rights.

What I have mentioned above are matters relating to the rights of 
citizens as affected by the Parliament and the Legislatures. What about 
matters relating to the members of the Parliament and Legislatures 
themselves in regard to their rights and special privileges? Even here, the 
working of the parliamentary democracy has brought ou\ some conflicts 
with the judiciary. The exercise of the privileges jurisdiction by the 
Parliament and Legislature brought many court cases and a very sharp 
dispute in Keshav Singh’s case in Uttar Pradesh ended in a Presidential 
reference to the Supren>e Court for its opinion. The majority opinion in that 
case was not decidedly in favour of the Legislative bodies. Nevertheless, 
subsequent events had shown that the Legislatures had their sway in 
exercising their privileges jurisdiction to their advantage in most cases. But 
the conflict is not conclusively resolved; for still there are some pending 
cases where the threat to the jurisdiction in the matters of privileges looms 
large. In matters of privileges, the Pariiament and the Legislatures, or to 
put it in concrete terms, the members constituting these bodies, enjoy 
privileges more than ordinary citizens and a question is freqijently and 
pertinently asked whether in a Republican India the elected 
representatives should be endowed with special privileges not available to 
a common citizen—sometimes even against those citizens who elected 
thenvparticulariy when the historical necessity giving rise to such 
privileges in Britain is totally absent in India. There is a great force in this 
question and, while the need for some special privileges to members can 
be justified, a convincing answer cannot be fully given unless the 
memt)ers themselves by their conduct show greater restraint, tehaye in a 
mature manner and do not chiklishly resort to the privilege jurisdictkwi for 
each 5nd every sundry matter capable of being ignored.

The rub in most cases is t)etween the Press and the Pariiament and the 
doors of the Courts were knocke<J as a result. Even though the Presiding 
Officers of the various Houses might have disallowed 90 percent of the
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notices of Privileges Motions given by members, that fact by itself is 
enough to show that 90 percent of cases of frivolous notices were given 
thereby proving that many members had not exercised the necessary 

restraint.

Members of the Parliament and Legislatures should become 
increasingly aware that, unlike in the past, their individual action and 
performance are being critically watched by the common man today. They 
should therefore see that their actions will not create prejudice against 
them. This is particularly so in matters where they are their own masters, 
as in the field of privileges and immunities and their own salaries and 
allowances. If, for instance, the members vote, in rare unanimity, for the 
exceptional increase in their salaries, allowances and pension just a few 
hours before quitting their membership, it does"notn§ed extraordinary 
commonsense to say that such an action would create an adverse and 
prejudicial reaction. It becomes the bounden duty therefore to exercise 
utmost restraint and exhibit uprightness and honesty while working in a 
parliamentary democracy. A member is elected and sent to Parliament 
and Legislature with the impression that he will sacrifk» his selfish interest and 
work only for the public interest and common weal. Just as it is said in the 
case of dispensation of justice, such a sacrifice should not only be done 
but should be seemingly done; othenivise, not only his name but even the 
institution and system will stand sullied. The Pension Scheme £issuring a 
secured income when members go out of office has already been adopted 
by the Parliament and all the Legislatures; hence there is no reason why 
the members should not work selflessly and with discipline.

It is important, therefore, that members should have decency and 
discipline and the onus therefore shifts to a great extent on the political 
parties who select their candidates. With all the defects in the system; 
elections, like examinations, are necessary. Just as a student managing to 
get the minimum marks in a subject for a pass cannot be said to know the 
subject completely, so also a person elected from a constituency, cannot 
always be said to represent the voters of that constitutency. The one who 
gets the highest number of votes among the contestants, even when the 
percentage of voting is 25%, is declared elected. It is only by fiction that a 
person who manages to scrape through is taken as representative of the 
entire body of voters. If such representatives do not possess strict 
îpline and decency woe beside the ̂arty which chose such men even 
if the party has the majority in the Parliament or Legislatures. Some strict 
guidelines and discipline are therefore called for. One of the uidelines 
can be that a person before becoming a member of the State Legislature 
should have preferably worked in a local selfgovernment institution like 
Municipality, Zilla Parishad or Village Panchayat. In the case of a member 
of Parliament it can be made an essential requirement that he should 
have been earlier a member of a State Legislature for not less than one 
full temi. Persons with doubtful credentials should be weeded out by the
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political parties, at least in ttie list of condidates for elections to Parliament 
or State Legislatures. The freeforall which we witness in many 
Legislatures, the throwing of shoes and chappals on members sitting 
opposite, hurlings abuses, making derogatory remarks even against the 
Presiding Officers of the House, let alone flouting his decisions and orders 
have become more frequent. Even those who had earlier occupied the 
high office of a Minister had to be hauled up before the House and 
admonished for unpardonable remarks and behaviour against the 
Presiding Officers of the House. These do not enhance the reputation of 
the parliamentary institutions or their members. I happened to come 
across some of the observations of the former Speaker of the Gujarat 
Legislative Assembly, Shri Natwarlal C. Shah in one of his articles entitled 
“Parliamentary Control Why not Effective” and I quote them here as they 
are appropriate:

In the initial years of the postIndependence period, the level of the 
calibre and quality of members was very high and hence members of 
this or that party could very well criticise independently the excutive in 
the House by asking supplementary questions and expressing their 
views fearlessly in the discussions. But nowadays, it is observed that 
quality levei.of members is deteriorating stage by stage. For being an 
expert Parliamentarian a member is required to impress on the 
Executive by his sharp, precise and to the point arguments for which he 
must have the required education, deep study of the subject and a very 
high proficiency. It appears that this aspect is not taken into 
consideration while selecting candidates for the election....

From the point of view of discipline and decency, the initial years could 
be considered best. For some years this standard was maintained but 
by passage of time, the undesirable events which have occurred in the 
House and the indiscipline and disorders in the House give proof of its 
deterioration. The dignified impression of the House is fading. 
Pariiamerttary democracy is a very complicated machinery which calls 
for very high sense of decency....

I  am sure every knowledgeable person in India will share the above 
views. It therefore becomes the pertinent duty of all the political parties to 
shed their narrow and selfish interests and select candidates with proven 
ability and known for their uprightness and discipline. Electoral prospects 
or other narrow local considerations should not be the predominant criteria 
as of now. The political parties should realise that they cannot nowadays 
take the voters for granted, even if they come from illiterate sections. The 
voters faithfully exercise their sacred duty of casting votes at election in 
the pious hope that they will return candidates worthy of their confidence 
and true to their salt. If such representatives become unworthy and selfish 
and change their loyalties with impunity for their narrow and individual 
considerations in spite of the laws on defections, the voters will get 
disillusioned and uninterested in the process of elections. The masses will
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develop a distaste in the beginning and a contempt in course of time and 
will not go near the polling booths during elections.

Today, the pattern of the government is that of majority party forming 
the executive and others sitting in the Opposition. T)}is pattern is evidently 
changing as the Congress, the national party, whiph earned great 
influence during the fight for Independence and aftenwards in the Nehru 
era, has been sliding in its popularity with the masses probably because of 
the ever diminishing spiritual content in politics. This has given rise in 
certain States and in the Union to the formation of Coalition Governments 
on programmes or affiliation on likemindedness. Now, in my opinion, the 
polarisation on the basis of thought and action of parties has started 
taking shape; a certain period when things will have to get crystallised, is 
bound to be the period of Coalition Governments. Likeminded parties 
need to forge together and this only heightens and emphasises the need 
for greater discipline in thought and action amongst the parties and their 
members. Unless and until the parties and their members inspire 
confidence and hope in the minds of masses and the masses too, in 
return, look at them as having some credibility and honesty, the electorate 
will not be much enthused in the periodic ritual of elections. Lower and 
lower will be the percentage of voting at elections. Political parties instead 
of vainly attributing other reasons for this lowering of voting percentage 
shoukl do some sincere introspectkm and put their houses in order and set 
strict disciplinary standards. This will certainly \mn them popularity with the 
masses. In this alone lies a bright furure for tKe pariiamentary democracy. 
And again, then alone, we will be able to demonstrate to the worid that 
India is not only “the largest but the best democracy in the world," as 
exhorted by the President of India in one of his addresses to the nation. It 
involves, no doubt, a brave and wise acceptance of the challenges of the 
future and assumption and fulfilment of a great responsibility. Is this the 
challenge and responsibility which Pandit Nehru had prophetically had in 
mind when he made his "tryst with destiny” speech?
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BROADCASTING AND TELECASTING OF 
PARLIAMENTARY PROCEEDINGS 

—Hari Shankar Bhabhra

Broadcasting and telecasting of parliamentary proceedings has been 
attracting attention of all concerned in democratic countries, and India is 
no exception. The fortyfour years of democratic experiment in Indian 
politics presents some of the issues of popular accountability which a 
mature citizenry would like to witness in the day today working of the 
Parliament.

The feasibility of the issue could be better examined if we look into the 
history of those democratic countries which have experimented this idea 
and learned from their experiences. Of course, the radio and the 
newspapers are there to rep>ort the proceedings of the Parliaments but a 
live telecast of the proceedings of legislative bodies would certainly be a 
far more effective way of the electorate not only knowing but actually 
witnessing how their representatives report themselves in the House and 
how they put forth the problems facing their constituencies.

History of the use of media reveals that New Zealand was the first 
country to broadcast the proceedings of Parliament as far back as in 
March, 1936. After New Zealand, Australia beca?ne the second country to 
broadcast the parliamentary proceedings in July, 1946 and simultaneously 
the Legislative Assembly of the Canadian province of Saskatchewan also 
started broadcasting the proceedings of its House. The Legislative 
Assembly of Saskatchewan is using an automatic computer driven 
television system to telecast its proceedings.

Now, many western countnes nave adopted the most sophistiĉed 
electronic devices to televise their parliamentary proceedings.  e 
Australian National Parliament was among the pioneers in utilising the 
electronic media to make available the proceedings of both the Houses to 

its citizens.

British Parliament also could not desist from using the television 
medium. At first, the idea of telecasting the business of the House of 
Lords was moved in the House by Lord Egremont in 1968. He observ .

“This House would welcome the televising of some of its proceedins
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for an experimental period, as an additional means of demonstrating
its usefulness in giving a  lead to public opinion."

Later, this idea in the form of a motion was agreed to by the House and
subsequently a Committee was appointed to experiment the process of 
televising the proceedings. The Committee, in 1968, successfully 
experimented the telecasting and reported that public televising of the 
House would be practical. After years of long deliberations, the House of 
Lords decided in May 1986 to allow television cameras permanent access 
to proceedings, both in the Chamber and the Committee Rooms.

On the experience of the House of Lords, the House of Commons also 
gave a serious thought to this idea. In 1988, Mr. Neil Kinnock, the Leader 
of the Opposition in the House, strongly demanded and advocated to 
televise the proceedings of the House of Commons. But his motion to this 
effect faced a stiff opposition from the ruling party. Prime Ministê 
Mrs. Margaret Thatcher, was of the opinion that telecast of proceedings 
should not be allowed in any case. She said:

“I do not think that television will ever televise the House. If it does
televise, it will televise only a televised House, which would be quite
different from the House of Commons as we know it".

Despite strong opposition, it was decided by the House to telecast the 
proceedings on an experimental basis for six months. Consequently, for 
the first time in the history of the House of Commons, the Queen’s speech 
on 20 November, 1989 marked the beginning of the experiment.

During the debate on the issue, many parliamentarians were of the 
opinion that the televising of the Commons has restored the link between 
Parliament and the electorate on which democracy rests. It advances the 
quite wellreasoned argpment at the expense of demagoguery and 
provides the viewer a chance to see and understand the work members of 
Parliament undertake.

Iri the United States, the proceedings of the House of Representatives 
have been televised since 1979. Until 1986, the Senate did not permit 
television coverage except for Committee hearings. But, after a sixweek 
experimental period in 1986, Senators voted in favour of permanent 
television coverage.

A survey carried out by Table in 1966 reveals that some developing
countries such as Kenya, Trinidad and Tobago, etc. also broadcast the 
proceedings of their Houses.

In India, a demand has t>een made to televise the proceedings of 
Parliament. But no concrete step was taken in this direction till 1989 
except to link the public by sen/ing a few minutes of Parliament News 
through T.V. and Radio.

20 December 1989 will be remembered as a red letter day in the history 
of Indian Parliament when, for the first time, the Address of the President
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of India was directly telecast during joint parliamentary session. The 
President’s Address to the two Houses of Parliament was broadcast and 
telecast live to the nation. This step was welcomed by one and all in the 
country. President’s Address to the two Houses of Parliament was again 
broadpfist and telecast live on 12 March 1990. There was, thus, an effort 
to bring the public closer to  the parliamentary institutions. Steps have also
been taken for installation of a closed circuit television network in the
Indian Parliament House complex. To begin with, about 100 television 
monitors are placed at all strategic points to let members, officials, and 
public know as to what business is going on in Rajya Sabha and Lok
Sabha at a given time.

Since the efforts in this direction are on, let us examine what the 
televising or the broadcasting of parliamentary proceedings can contribute 
to the successful working of democratic government.

(i) It may enhance the power and influence of parliamentary 
institutions.

(ii) It may create a greater understanding of parliamentary procedure 
and related issues among the public.

(iii) It may fulfil the obligation on the part of the state to let the public 
enjoy its right to know about the working of parliamentary 
institutkjns.

(iv) Televising the proceedings may improve and control the quality of 
debates in the Houses,

(v) The public will not depend exclusively on the judgment and criticism 
of news media and the people themselves may judge the 
performance of the ruling as well as the Opposition parties in the 
House.

(iv) It may be helpful in preparing disciplined and trained 
parliamentarians in future.

(yii) It may help in developing a sense of respect among the younger 
generation towards the institution of Parliament.

(viii) Telecasting would lead to a govemment open to public.

(ix) It may be helpful in maintaining the propec strength of House. The 
absentee/reluctant members will, be conscious about their 
participation and performance.

(x) Unnecessary debates may be avoided and precious time of the 
House may be saved.

k A
Mr. Robin Day, a British parliamentarian, rightly reffBfked that tjy 
permitting the entry of television, Parliament would ensure that this 
competent magnifier of reputations is not monopolised by quiz panellists, 
announcers, commentators, university dons and politicians who have 
failed to be Elected.

The other side of the issue should also be taken into account before
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introducing the system. There are some apprehensions also, which 
shadow this issue. It is said that cameras may pick up only such portions 
of speeches which are dramatic. It may pose an element of pressure on 
the minds of members and then they may not be able to represent the 
things in the right way. Moreover, the deliberative character of the House 
may be affected. Again, some members may relish the op|x)rtunity of 
popularising themselves on the screen while some may convert the House 
into an ‘Entertainment House’. In this context, Shri Atal Bihari Vajpayee's 
observations, made while representing India, during the 26th 
Commonwealth Parliamentary Conference (Zambia, 1980) are significant. 
He opined that the members of Parliament do not always talk to the point. 
They become irrelevant, make unsubstantiated charges, speak 
simultaneously and they want to get publicity. It is free for all. If people 
see their behaviour, it will hardly enhance their respect for members or for 
Parliament. Therefore, the issues involved in telecasting the proceedings 
of Parliament are;

(i) Sanctity of the institution.

(ii) Popular control in parliamentary debates.

(iii) Parliamentary accountability to the people.

(iv)The level of popular education and its correspondance with 
parliamentary debates; and lastly,

(v)  The technical aspects of telecasting and the use of censorship and 
abuse of camera, which might distort the presentation.

Hence, before taking television to the House, it is rather incumbent upon 
the people concerned to review the pros and cons of the issue in a 
threadbare manner. Introduction of television on the one hand may create 
problems while on the other hand it may bring about a certain change in 
the character of Houses and into the nature of their business which in turn 
affect the public.

This analysis and evaluation will be incomplete without taking into 
account the legal implications of this issue.

Under the prevailing law, there is no provision to televise the 
proceedings of the qualified privilege of the House, which needs to be 
redefined. It will be imperative to make such provisions under the law so 
that the act, speech and debates may not be questioned in any court of 
law. •
In a country like India, where television is in infancy and legislatures are 
being rocked by political instability, it is a very delicate and dangerous 
experiment for which the country is not prepared right now. Perhaps, 
certain preconditions have to be worked out. For example :

(i)The Prasar Bharti structure of the T.V. network should get 
stabilised, legitimised and respectable in the eyes of the common 
man.
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(ii) The sxperiment has to be selective on certain occasions and 
apparently the disrespectable behaviour has to be censored.

(iii) Perhaps, a brief fortnightly feature of the recorded version must 
precede before live telecast is hazarded.

Undoubtedly the advent of T.V. and the extension of its network in the 
country may pave the way for the people to activate them in politics by 
providing .the live debate of the Houses. It will also be in the interest of 
parliamentarians to let their performance be known to their electorate.

To cany the House proceedings to the masses through television, it is 
believed, will help mirror in true perspective our representatives in 
the Parliament and also reinforce our political system. Fortunately, today 
our TV network with over 500 transmitting centres. 15 commercial centres 
and a TV set population of 225 million, reaches 40 persent of the 
country’s total adult population and an ovenwhelming 75 percent of the 
urban adult population, while the radio broadcasti/ig has been extended 
upto the 97.5 percent population of India during 7th Five Year Plan.

Taking into account the successful use of radio and television media to 
establish effective relationship between the House and the masses, it may 
be concluded that it is almost inevitable that radio and television will come 
to Parliament in some form or the other. This is the only way by which we 
can reach a wider audience.

Despite this, the idea of introducing radio and television medium to 
explore a new way of letting people explore the activities of the House, 
need not be contained due to conservative or traditional way. We might 
argue against the use of radio and television. But we cannot deprive 
people of their right to information. Let the new media be new mediators 
between the Parliament and the people. An experiment to this end is an 
action in the right direction, which should be recommended to all the 
Legislatures in India.
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—Madhukarrao Chaudharl

After attainment of Independence, India adopted its Constitution in 1950 
and chose a parliamentary form of government of the British model. It did 
so with open eyes choosing the best amongst the various models t>efore 
it. This implies a government which is responsible to the House of 
Representatives (Lok Sabha/Vidhan Sabha) elected periodically every five 
years on the basis of aduK fraîhise, an independent judiciary and 
neutrality of the Civil Service amongst other things. India was committed 
to democracy right from the beginning as may be seen from its struggle 
for freedom with the avowed object of Swaraj (SelfGovernment), i.e. a 
government of the people, by the people and for the people—a classic 
definition of democracy given by late Abraham Lincoln, President of United 
States of America in his famous Jettysburg speech. This was also natural 
as India had sound democratic and parliamentary background.

Eminent historian Dr. K.P. Jaiswal holds that in ancient India, / e. in the 
Vedic period, the Hindus were a highly developed society, 'adept in 
statecraft and fully democratic. There were numerous republics—the 
assemblies were formed where State affairs and policies were deliberated. 
Even in monarchies, the kings were not absolute. They took the counsel 
of these bodies. The kings were elected or it went on a hereditary basis. 
The deliberations in the assemblies were regulated by highly skilled forms 
of procedure known to modern times such as, quorum, decision by a 
majority, whips, precedents, reference to a committee, back reference to 
the council when there was no unanimity, voting—secret, whispering and 
open—etc. All these things existed long before the sixth century B.C. as at 
that time these terms and procedures were quite wellknown.

Lord Buddha adopted the principles of parliamentary democracy which 
obtained in matters of State administration, to his religious body, i.e.. 
Sangha. The following passage cited by Dr. Jaiswal is very significant:

This view captured from the feeli«̂
century B.C. shows clear features 6f a highly developed st̂ê
marked with technicality and formalism I"
underlying concepts of legalism and constitutionalism of a most

advanced type.
So when India started with constitutional reforms, albeit slow and
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halting, under British dispensation, it took to parliamentary democracy as a 
ducl< takes to water.

At the first meeting of the Legislative Council under the 1861 Act. the 
Governor of the then Bombay Presidency Sir George Russel Clerk who 
was the President of the Council addressed the members as follows:

Although your functions will be important, they need not be 
difficult. The several races subjected to our laws in this 
Presidency, and generally throughout India, are not of a 
restless character, unless rendered restless by misgovemment 
and, everywhere they have an innate respect for authority, 
whenever authority is respectable and wise.

He proceeded further:

You will remember, that you owe to those whom you represent 
a strict amount of the fulfilment of your duties—to a people who 
reasonably desire your protection of their acknowleged rights, 
and to live in peace.

An attempt is herein made to take a general survey of the functioning of 
the parliamentary government at the Union and in the States during the 
last four decades and assess its successes and failures—a totality of the 
picture obtained from such functioning. We find that India, for economic 
development, has taken recourse to State Planning—a series of Five Year 
Plans formulated by the Planning Commission determining its objectives 
and their priorities consistent with its resources. India favoured a mixed 
economy—Public Sector and Private Sector—the policy in this regard 
being laid down in its 1956 Industrial Policy statement. The Parliament 
and the various State Legislatures have passed numerous laws necessary 
for the socioeconomic development of the country. It is not my intention 
to go into the realm of economic development or the various laws passed 
in relation to socioeconomic development but suffice it to say that India, 
through planning, has attained a measure of success in the industrial and 
agricultural fields, has quickened the pace of progress in the field of 
education, not excluding science and technology through a chain of 
research laboratories covering various disciplines. Of course, we have not 
been able to achieve all that we had desired but nobody will doubt that 
definite progress has been made, though not adequate and speedy. This 
at times produces a sense of frustration; however, a firm belief that this is 
by and large the t>est form of government *is there amongst the pTOple.

On the parliamentary side, mention must be made of the efforts made 
by late Shri Mavalankar, the First Speaker of Lok Sabha, to streamline the 
Parliamentary Procedure and Practice and bring at>out uniformity therein 
txjth in Parliament and State Legislatures, through the annual conferences 
of Presiding Officers. This was yeoman service rendered by him and some 
of those who succeeded him, which put parliamentary procedure and 
practice on sound footing so that Parliament and State Legislatures could
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function effectively and discharge the triple functions viz., legislation 
finance and criticism, as laid down in the Constitution. We, therefore see 
that to a large extent.functioning of the various Legislatures has become 
smooth and orderly and they have lieen enabled to deliver the goods 
expected of them.

The periodic elections to the Parliament and State Legislatures have 
been, by and large, smooth and orderly through the agency of the Election 
Commission which is independent and ensure free and fair elections. 
Other countries who became free along with India have either given up or 
failed to sustain parliamentary democracy and India can take legitimate 
pride in ensuring the success of the democratic government, combating 
stresses and strains in the process.

While this is so, we have also had ups and downs in wori<ing this
democracy and a few disquieting features have raised their ugly heads. 
The most notable amongst these is the phenomenon of defections. There 
have been a spate of defections, mostly unprincipled and aimed at 
securing private advancement. This distorted democracy in the sense that 
peoples’ mandate and trust was grossly violated. It also created instability 
in government. A remedy was sought to correct this by passing the Anti­
defection law. The working of the  law, however, has shown its
weaknesses and shortcomings and on the whole it has not succeeded in
Its objects. A party which is voted to power has the mandate of the people 
to rule. If a few members defect for ulterior motives or decide not to 
support the govemment even on genuine grounds, it is of no consequence 
if it does not threaten the existence of govemment and may be safely 
ignored. If it becomes a threat to govemment, the Prime Minister or the 
Chief Minister is perfectly entitled to demand dissolution of the Hosue, to 
go to the people who are sovereign for a fresh mandate and this demand 
must be conceded by the President/Governor. In the United Kingdom, a 
democracy is ensured through a chain of authorities with the Crown at the 
apex followed by the Council of Ministers, House of Representatives 
(House of Commons) and sovereign people. If there is any disharmony 
between any two authorities, it is corrected by the Crown either by 
dismissal of the Ministry or dissolution of the House. The Crown is actually 
used, in the United Kingdom, to strengthen democracy. Our position is 
also not different, the President/Governors taking the place of the Crown. 
It is, therefore, of utmost importance that the President/Governors are 
men of stature, independent and thoroughly impartial.

Another disquieting feature is the fast developing strain in the Union 
State relations. The Constitution is federal in form but has become unitary 
in practice to a large extent, for variety of reasons. This has developed 
strains and stresses in the relationship as can be seen in the problems 
presented by Punjab, Kashmir and Assam, etc. There have been two 
commissions viz., Rajamannar Commission and Sarkaria Commission to 
go into the question of UnionState relations and suggest remedies. Both
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the Commissions have considered the problem and made recommenda­
tions in varying degrees. The UnionState relationship needs to be put on 
a firm and sound basis if India is to remain united and strong. This is a 
must and must receive the highest priority. The States should be granted 
substantial autonomy keeping only such subjects with the Union which will 
help keep the country strong and united and free from external aggres­
sion.

With fast changing electoral mandates, it seems that we have to leam to 
live with coalition governments. Recent elections have shown that no 
single party is trusted to form the government and it is not too difficult to 
work out arrangements for the national good by the political parties. There 
are too many parties and they have tried to maintain their independent 
identity, mostly on account of ego of their  leaders.

Reforms are also called for in the electoral system. At present, elections
have become too expensive and do not necessarily vote a person with the 
clear majority of more than 50 percent of votes. This is engaging the 
attention of decision makers and a satisfactory solution must be found if 
democracy has to succeed. One way to ensure a majority of votes for a 
successful candidate as suggested by the Voters' Panchayat is to hold 
two elections—first when several candidates contest and the second when 
only the two highest scorers in the first election contest.

Another unfortunate feature is that there have been a spate of privilege 
cases raised by members every now and then.  This  needs to be
discouraged. There are excellant guidelines in this matter which should be 
firmly adhered to. It is because of this tendency that demand is made by 
the Press and the public for codificatwn of the previleges. Of course, 
codification is not the right remedy and will only result in undermining the 
authority of the Legislatures which is not at all desirable. The remedy is 
selfrestraint and patience and use of this weeipon very sparingly.

Over the years, the country has produced a galaxy of parliamentarians 
and I shall be failing in my duty if I do not make a passing reference to 
them, who have contributed so much for the success of parliamentary 
democracy, viz. Bal Gangadhar Tilak, Gopalkrishna Gokhale,  Sir
Phirozeshah Mehta, Dadabhoy Naoroji, Satya Murthi, R. Jawaharlal 
Nehru, R. Gobind Bhallabh Pant, Br. ‘Nath Pai, Hiren Mukherjee, Chitta 
Basu, Bhulabhai Desai, Rajagopalachari, Jagjivan Ram, Morarji Desai, 
Yashwantrao Chavan amongst others.

In conclusion, I may state that all in all we have been able to sustain 
democracy thcough the various hurdles arid have convinced ourselves that 
only through democratic means, can the aspirations of .the people will be 
fulfilled, which is the goal we all desire to reach. My firm faith, therefore, is 
that in spite of the heavy stresses and strains, democracy has come to 
stay in India. The fact that most of those countries who established the so 
called peoples’ democracies under oneparty dictatorship for establishing 
socioeconomic equalities have now lifted the iron curtain and have more 
or less accepted the democratic patterns, enhances our belief that the 
democratic way of life which India has accepted is the only way for 
achieving our goals.
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PARUAMENTARY DEMOCRACY: THE INDIAN 
EXPERIENCE

—Yudhlsthir Oas

It is already for about forty years that parliamentary democracy is at 
work in India. Braodly speaking, parliamentary democracy has worked 
successfully in all these years. The success of parliamentary democracy in 
India cannot be measured in terms of parameters of success of its 
working in European countries. In geographical area, size and diversity of 
population, norie of the European democracies stand any comparison to 
India. When we take into consideration the fact that parliamentary 
democracy was introduced with universal adult suffrage into an ancient 
and traditional society with a poor economy, judgement of success or 
failure of the working of the political system has to be made in terms of 
altogether different criteria. However, in the evaluation of the working of 
any system, the decisive point is whether the working preserves the 
essence of the system both In its values and institutions.

Since Independence in 1947, India has faced many challenges, both 
internal and external, but she has withstood them and made phenomenal 
progress. Before Independence, the country suffered chronic food 
shortage, devastating famine visited the land year after year which 
decimated her population. Now the situation has changed. Abolition of 
intermediaries in land, implementatkjn of land reform measures, expansion 
of irrigation potentialities and other related measures have increased her 
food production many times. The country is now in a position to meet the 
food shortage and combat famine conditions whenever it occurs now and 
then on her own.

Through planned development, a feudal economy has now been 
transformed into as industrial economy. The Planning Commissiw 
coordinates developmental activities of the Union and State governments. 
Plans are framed with maximum of discusswn 
levels. The adoption of a mixed economy has sen/ed India well, in tne 
field of industrial production, the country has made great progress.

In matters of education and health service, our achievements are 
equally significant. Both general and technical education has 9r®a«y 
expanded and we have one of the largest concentration of scientific and 
technical manpower in the world. We have also been able to provide
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medical services to a considerable section of our population. Infant 
mortality has been significantly reduced. Life span of average Indian has 
risen from 27 in 1947 to 57 at present. The Civil Rights Act, Minimum 
Wages Act. Child Labour Atjolition Act and many such legislations are 
illustrative of efforts at social change and welfare.

In the political field too, our achievement is by no means small. Ours is 
the biggest democracy in the world. We have held ten general elections to 
our Parliament and more number of general elections to the State 
Assemblies. By and large, these elections have been peaceful. Change of 
the government both at the Union and States has been orderly. In spite of 
stresses and strains and aberrations in the form of internal emergency 
once, the people have been allowed to enjoy their freedom. Legislatures 
have reflected the will of the people, preserved the essential freedoms and 
harnessed the State’s power in bringing about desired economic and 
social changes and the judiciary has with zealousness protected, the 
freedom of the people. In fact, the problems we have tackled—partition of 
the country and rehabilitation of refugees, integration of princely States, 
abolition of zamindary, reorganisation of States, land reforms and planned 
economic develpment through political action—bear rich testimony to the 
strength and resilience of our parliamentary democracy. To this, if we add 
the fact that we have also fought four wars—three with Pakistan and one 
with China—we have every reason to say that our political system has 
served us well. A notable achievement of the system is that it has been 
able to hold together the country with its great diversity and sustain the 
will among the people to remain together.

A major but silent revolution has already taken place in our social life. 
Universal adult suffrage has become a catalyst in generating and 
sustaining democratic consciousness and change. Large majority of our 
people who suffered deprivation and indignity througout centuries are now 
able to take their share in the social and political life and participate in 
economic benefit.

To say all these does not mean that political system has been able to 
solve our problems and this is the perfect system. We do not hesitate to 
admit our inadequacies. Our plans have not always succeeded in 
achieving thier objecjtives due to misplaced emphasis in our development 
strategy, bureaucratic red tapism and lack of political will. We have not 
given the due regard to the rural secfor and agriculture and as a 
consequence, poverty alleviation programmes have failed to deliver the 
desired result. In view of all these, the country at present faces 
stuF>endous economic problems. Our production lags behind our demands 
and what is produced is not equitably distributed. Though the poor have 
gained from economic development, th6 rich have gained more and the 
gap between the rich and the poor have widened with all its adverse effect 
on the working of the system. The rise in population is sufficient to cause 
alarm. The population of India, which was about 36 crores in 1951, has

330 The Journal of Parliamentary Information



risen to 85 crores in 1991. Though India's land m̂s constitutes only 2.5 
percent of the world, her population constitutes about lfe.6 percent of the 
world population. Large nunfiber of our people, about 29 per cent of the 
population, are still under poverty, i.e. they are unable to find two morsels 
a day, even after 40 years of economic planning. Unemployment is 
mounting. Inflation has become the bane of our economic life. The country 
faces crisis in balance of payment in her intemational trade. Universal 
literacy remains a far cry. We have been able to achieve only 52 per cent 
of literacy in 44 years of our freedom. In the matter of health services, in 
spite of our achievements, we have only one doctor for about 2,000 
people and a hospital bed for about one thousand people. Compared to 
other developed countries, we are far behind in our health service to the 
people. In political life, the country is in the grip of political instability for 
more than one year. Corruption has bedevilled our public life. Violence 
has increased. Disorderly scenes in our legislatures make many ponder 
about our ability to make use of democratic institutions. Many are worried 
about criminalisation of politics and the growing influence of money power 
and muscle power in elections. Secessionist forces have become active in 
Jammu and Kashmir. Punjab and Assam. Time and again, social tension 
has disturbed our social life.

In such a situation, it is hardly surprising that some of our compatriots 
have expressed their dismay at the very prospect of democracy in the 
country. In fact, many in foreign countries do wonder how democracy 
functions in a country with siich a high degree of poverty and illiteracy. 
History will prove that the problems the country faces at present are not 
peculiar to India alone. Even the older democracies of the world, at some 
time or other, had faced similar problems in an aggravated form. They 
could surmount them over the years—̂the sacrifices involved were high. 
We in this country are silently transforming in a peaceful manner. The 
secret which sustains the system in India lies in her age 7 old culture and 
tradition, the very essence of which is to live and let live, and to put the 
whole above the self. This culture believes in the dignity of the individual 
and wisdom of many. Majority, it accepts, may be the working principle, 
but consensus is the mechanism which moves the society in the right 
direction. This culture and tradition incidentally has kept India together in 
the face of disruptive forces. Naturally a large majority of our countrymen 
who are part of this culture do not share the foreboding of the prophets 
of doom.

There is no doubt the problems we face are serious, but given the 
nature of the situation, the system has succeeded by and large. We have 
achieved a great deal of economic development and social justice, 
preserving at the same time our political freedoms and with political will 
and determination this process can be accelerated.

The merit of the system is that it is an open system and provides 
political means to the people for willing participation in its working. Its
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institutions have been representatives of the will of the people and 
responsive to the popular needs in large measure. There is ample scope 
within the system itself to adapt to changing conditions and needs. 
Whether it is equitable distribution of resources among different groups or 
restructuring of federal relations, matters can be debated and solution can 
be found within the system. Instability of government, whether in the 
States or in the Union, has no doubt unnerved some people and a tew 
have advocated a change to presidential system. The efficacy of a 
presidential system in India is doubtful. Parliamentary democracy gives 
different groups not only representation but also access to power in a way 
which may not be possible in a presidential form of government. However, 
the Constituent Assembly debated the issue and finally came out in favour 
of a parliamentary system. Our recent problem is the transition from one 
dominant party system to a multiparty system. Transition has its own 
problems and eventually people will get used to coalition governments. A 
coalition government is not bad. Many European countries have coalition 
governments for more than quarter of a century and they have achieved 
both political stability and economic prosperity during the period. There is 
no reason why coalition govemment, if it becomes necessary, will not 
work with success in India.
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TRADITIONAL INSTITUTIONS AND PARLIAMENTARY 
DEMOCRACY IN MEGHALAYA

—P.R. Kyndiah

Meghalaya in the North East comer of India, is a new State situated 
in an ancient tableland, a part of India whiĉ geologists tell us. like that 
of the Deccan Plateau, has been the cl’adle of human civilisation. 
Excavations in both the Garo Hills and Khasi Hills Districts have 
brought to light the stone age tools and artifacts of a long vanished 
civilisation. Man has dwelt since time immemorial on this highland and 
the present*day indigenous tribal people of the State, especially those in 
the Khasi and Jaintia Hills Districts, have a history going as far back 
into the ancient past right to the earliest days of human civilisation. This 
everyoung,  but nevertheless ancient land, after millennia of 
independence interspersed with intermittent contact with the plains 
people, came into violent contact with the expanding power of the 
British East India Company during the last century. The land was 
progressively annexed to British India in the middle decade of the t9th 
century, starting with the annexation of the Khasi Hills in 1833.

It was the foresight and the appreciation of the Indian national 
leadership which enabled these people, a microscopic minority in this 
remote part of the country, to be given adequate opportunity and 
assistance in developing according to their own culture and genius. The 
foundingfathers of the Republic gave the people in these hills and 
other hill areas in erstwhile Assam a special provision under the Sixth 
Schedule to the Constitution of India with a view to allowing them 
scope to carry on their traditional institutions so that they can develop 
according to their right and understanding. The national leadership has 
always been responsive to the special needs of the indigenous tribal 
people and various schemes were formulated to enable this ancient 
land and people so march along the path of progress and join the 
national mainstream but at the same time retaining most of the 
traditional tribal institutions, making a transition to modern life easier 
and more manageable. This was made possible because of two factors. 
Firstly, the national leadership, particularly Jawaharlal Nehru, had a 
tremendous admiration for the tribal way of life, their distinctive culture 
and capacity to enjoy life despite hardships of all kind and in particular
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the classless and casteless society which the tribal people follow. 
Secondly, the inherent democratic character of the people and their 
traditional institutions greatly amazed and gripped the mind of Pandit 
Nehru.

In the early twentieth century, Jawaharlal Nehru had drawn up a blue­
print called The Nehru Plan’ with a view to giving the hill people 
maximum autonomy within Assam. This failed to get through. It was left to 
his daughter. Prime Minister Smt. Indira Gandhi to innovate a new 
constitutional scheme providing Meghalaya the requisite status and dignity 
by creating an Autonomous State within the State of Assam. The 
necessary legislation was passed by Parliament to enable the new 
Autonomous State to come into being on 2 April 1970. In this way, the 
transitional Legislative Assembly of Meghalaya came into being. In 1972, 
Meghalaya, along with Manipur and Tripura, attained full statehood after 
Parliament passed the NorthEastern (Reorganisation) Act, 1971 and the 
new State as well as the Legislative Assembly started functioning from 21 
January 1972. The name chosen for the new State ‘Meghalaya’ meaning 
‘the abode of clouds' was first suggested some fifty years ago by a visiting 
scholar, a geophysicist who was impressed by the clouds which always 
seem to hover over the plateau. The Meghalaya Legislative Assembly has 
thus been in existence for twentyone years.

Parliamentary democracy and parliamentary institutions are not new to 
the hill people. The capital city, Shillong is no stranger to parliamentary 
democracy. The Council of the Chief Commissioner, set up under the 
various Indian Councils Acts during the period 18611909, met in Shillong 
and so did the first Independent Council for Assam in 1912. The Council 
which was constituted under the Government of India Acts of 19151916 
met here for the first time on 6 April 1916 and again under the 
Government of India Act. 1919 as the new Assam Legislative Council.

The next stage was the constitution of the bicameral Assam Legislature 
which was set up under the Government of India Act, 1935 lasting for 
about a decade till Independence. The Legislative Council so constituted 
consisted of only twentyone members while the Legislative Assembly had 
108 members.

The present Legislative Assembly building was started with laying of the 
foundation stone by Sir William Marris, the then Governor of Assam, on 28 
September 1921. At that time, the present̂ building housed the Assam 
Legislative Council and later the Legislative Assembly. When Assam had 
a bicameral Legislature, the new Council Chamber was built close to the 
existing building of the Legislative Assembly. After Independence, when 
Assam had a unicameral Legislature, the old Council Chamber became 
the Legislative Assembly Library till 1970 when it was converted into the 
Legislative Assembly Chamber of the Autonomous State of Meghalaya. 
The present Assembly building is situated in an ideal location facing the 
main shopping centre of the capital city of Shillong known as Police Bazar.
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Although built when Shillong was a small town with a population of about 
20,000 and when little cottages were the only other houses in the town, 
the Assembly building is a majestic sight even today when multistoreyed 
cement blocks have come up on every side. The building is in the form of 
a classical layout of a “tantric yantra" with a square Assembly Chamber 
in the centre and four passages in the cardinal directions leading out to an 
outer square passage where the office chambers of Presiding Officers 
(and Ministers during the Assembly Sessions) are located.

Prime Minister Smt. Indira Gandhi came to Shillong to formally 
inaugurate the Autonomous State on the 2 April 1970. The old Council 
Chamber was selected as the Chamber for the Legislature of the 
Autonomous State which consisted of 33 members elected indirectly by 
the Autonomous District Councils set up under the Sixth Schedule of the 
Constitution of India. The first sitting of the Assembly of the Autonomous 
State, however, took place at Tura in the Garo Hills District on the 14 April 
1970. This was the first and the only time when the Assembly of the 
Autonofnous State sat anywhere outside Shillong, the State Capital. At 
this first sitting at Tura in the Council Hall of the Garo Hills District Council, 
the House had the distinction of electing Dr. R. S. Lyngdoh as the first 
Speaker of the Assembly of the Autonomous State and Shri G. S. Marak 
as Deputy Speaker.

In 1971, Parliament passed the North Eastern Areas (Reorganisation) 
Act, 1971 which conferred full Statehood on the Autonomous State of 
Meghalaya. The State now has a full fledged Legislature consisting of 60 
elected members but the new State Assembly continued to meet in the old 
Council Chamber till 1973 as the present Legislative Assembly Chamber 
was in use by the Assam Legislative Assembly. It may be recalled that it 
was only in 1973 that the Assam Legislative Assembly shifted to its new 
building at Dispur in Guwahati and since then the Meghalaya Legislative 
Assembly has been using the historic building which was built in 1921.

During colonial rule, the area now called Meghalaya consisted of two 
areas under the Crown, that is, the Garo Hills'and the Jaintia Hills Sub­
division, along with Khasi States which had semiindependent status in a 
treaty relationship with the Crown. In 1984, the district headquarters of the 
Khasi and Jaintia Hills was shifted to Shillong, a new town built up by the 
Raj whfch in 1874 also became the headquarters of the new province of 
Assam.

The existence of the Khasi States which cover about half of Meghalaya 
and surround the capital city on all sides, resulted in a large proportion of 
the population being untouched by the 1919 and 1935 reforms as the 
States (outside Shillong) did not send any member to the old Assam 
Legislative Council or the Assam Legislative Assembly later. But although 
this segment of the population experienced parliamentary democracy for 
ttie first time in the general election of 1952, yet they have taken to the 
modem democratic process like the proverbial duck taking to the water.
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and parliamentary democracy which is basically akin to traditional 
democratic institutions was welcomed with alacrity and became very 
popular.

Meghalaya has a unique administrative set up. Besides the Statehood 
machinery and the Autonomous District Councils under thei Sixth Schedule 
to the Constitution of India, there are traditional functionaries who form 
part and parcel of the tribal society. These institutions have a vigorous 
flavour of grassroots democracy. Everything was discussed in an ope'n 
meeting and everybody was given a chance to be heard although it was 
the voice of the aged which naturally had more weight than the opinions of 
the young. Decisions are always taken only after everybody has been 
heard. In fact, the process has always been that after having heard the 
view of the participants, the Durbar allowed a consensus opinion to 
emerge. Once that takes place it was considered to be an unanimous 
decision and this was binding on everybody and has an element of 
sanctity. In the old society, the traditional elected rulers and functionaries 
used to personally know practically all the adults within their jurisdiction. It 
is fortunate that the people in Meghalaya have been able to retain a larger 
portion of the old traditional tribal heritage within the framework of modem 
democracy with universal franchise and parliamentary institutions. In a 
small State like Meghalaya, having 60 Assembly constituencies, each 
constituency covers small areas of land with voters numbering on the 
average 15,000. These are the ideal conditions which the ancient Greek 
concept of ‘Polls’ or 'City States' postulated for the functioning of practical 
democracy. In Meghalaya, the Legislators can be expected to know 
personally, and actually do so in practice, a large proportion of their 
voters. This provides the voters and the elected representatives a close 
personal rapport which cannot be found in the bigger States of the Union. 
The memljers of the House are, therefore, in close touch with the 
aspirations and needs of the electorate. In its two decades of existence, 
the State Legislature has debated and decided on many important matters 
concerning development and other fields of social and economic life which 
were brought to the House not only by .the government or the Opposition 
but also by the individual private members reflecting the felt needs and 
requirements of the people. The House has therefore passed a good 
volume of legislation.

In 1974, the All India Presiding Officers’ Conference was held in 
Shillong and the memories of this historic event, so soon after attaining 
Statehood, remains fresh not only to legislators and officials but to the 
general public as well. In the following year, Meghalaya was fortunate in 
that it was included in the itinerary of the visiting Commonwealth 
legislators who visited the State while touring in India.

All the members of the present House are educated, most of them 
graduates. But unlike the precedence in other parts of India, where law 
graduates used to form a sizeable part of the House, there are only three
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law graduates in the present House. Reflecting the current trend on liberal 
arts and humanities in the State, a majority of the memt>ers graduated in 
the Arts stream.

Meghalaya is the only State in the Union where the matrilineal system 
still prevails in indigenous society. In the matriliny, political power is the 
prerogative of men while women hold on to economic power. It is 
therefore no surprise that only three ladies have so far been elected to the 
State Legislature, the first being Late Percylina Marak in 1972 and the 
second, Smt. Miriam D. Shira, former Deputy Speaker, through a bye 
election in 1975. Smt. Shira was reelected in 1988 and the third lady 
member, Smt. M. War was elected in 1988. The house now has two lady 
members instead of only one as in the earlier Houses: all other members 
are males in accordance with the traditional distribution of roles in a 
matrilineal society since time immemorial. The uniqueness of the 
Legislature in a State where matrilineal society exists has been a focus of 
attention and special interest to political scholars both inside India and 
outside.
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10

PRIVATE MEMBERS’ BUSINESS

—Surjit Singh Minhas,

The term 'Private Member's Business’ or ‘Nonofficial business’ was 
coined in the first half of the 19th Century. If we trace the evolution of the 
system in the unreformed British Parliament before 1832, we find that its 
legislative work was mainly concerned with regulation of questions of local 
and limited interest. There was little difference in character between 
government business and private members’ business and. therefore, there 
was no need for rules for the allocation of time between the two types of 
business. However, before 1832, in the words of Redlich, by courtesy of 
the House, it was understood that, on two days a week (Monday and 
Friday) the government should have precedence for their business, but not 
on other days, In 1902, under Mr. Balfour’s scheme, the government 
business was given precedence on all days except the later part of some 
Tuesday and Wednesday sittings and the whole of certain Fridays. The 
halfdays were used for private members’ motions and the Fridays private 
members’ Bills. The time for private members' business was further 
reduced by amending the Standing Order and issuing Sessional Orders 
from time to time.

According to the encyclopaedia of Parliament by Norman and Phillips, a 
private member of the House has been difined as a member pf the House 
of Commons who is neither an office holder in the Government nor an 
opposition leader; also known as a backbencher.

“Private Member” has been defined in the Rules of Procedure and 
Conduct of Business in the Punjab Legislative Assembly as well as in the 
Rules of Procedure of other legislatures in India as “a Member other than 
a Minister. ’

Private member' business is that business which is initiated by a Private 
Member. However, every business initiated by a private member cannot 
be termed as Private Members' business. In order to clarify the point, the 
parliamentary business may be divided into two main categories viz
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government business and Private members' business. Government 
business may be further subdivided into two categories viz. (i) items of 
business initiated by the government and (ii) terms of business initiated by 
a private member but tal<en up in government time. Private members’ 
business is that business which is initiated by a private member and taken 
up OB nonofficial days fixed for the purpose. It includes Private members' 
bills. Private members’ resolutions, motions for adoption of reports of the 
Committee on Private members’ Bills and resolutions; motions for 
extension of time allotted to Private members' Bills and resolutions; and 
motions for extension of time for presentation of report of Select 
Committee on Bills introduced by a Private member or for circulation for 
such a Bill for eliciting opinion thereon.

Other items of business initiated by Private members but taken up in 
government time are questions; short notice questions; adjournment 
motions; calling attention towards matters of urgent public importance; 
motion of Thanks on the President’s /Governor’s address; questions of 
privilege; discussions on matters of urgent public importance for short 
duration; motion of noconfidence in the Council of Ministers; resolutions 
for amending regulations/rules/subrules, byelaws, etc. which have been 
laid on the Table of the House; motions for discussion on matter of public 
interest; motion to reduce the demands for grants, i.e. cutmotion; halfan 
tiour discussion on matters arising out of questions and answers; statutory 
resolutions, etc.

In the Lok Sabha, Private Members' business is taken up on Friday. 
Rule 26 of the Rules of Procedure Conduct of Business in Lok Sabha 
arovides:—

“The last two and a half hours of a sitting on Friday shall be
allotted for the transaction of private members’ business.”

In 1922, a provision was made for allotment of time for the transaction 
)f business of nonofficial members. The GovernorGeneral was 
jmpowered to allot time as he considered compatible for the disposal of 
5uch business. From 1922. to 1948, the term “business of nonofficial 
Tiembers" remained in vogue. In 1948, the Speaker was empowered to 
illot time for the nonofficial or the Private tîembers business but no 
specific days were earmarked for the purpose. Arrangement was made on 
»n ad hoc basis and it was only two or three and sometimes four days in 
> Session of two months duration. It was in 1953 that an amendment was 
nade in the Rules of Procedure and Conduct of Business providing for the 
ast two and a half hours of a sitting on Friday for the transaction of 

)rivate. memtjers’ business.
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In the House of Commons, the public business is classified in various 
fomfis. By the standing and sessional orders regulating the time of the 
House, it is divided into Government business, opposition business and 
unofficial member' business. Standing Order No. 6 provides for ten 
Fridays on which private members' Bills have precedence over 
Government Bills, and ten otĥr Fridays upon which private members’ 
motions (and private members’ Bills, in that order) enjoy a similar 
precedence and also for four days other than Fridays upon which private 
members’ motions only have precedence. The above system of 
distriDUtion of time continued from 195051 to 196667. From 1967 
onwards, variation in distribution of time for private members’ business 
was effected through various sessional orders. Up to 1982, twenty Fridays 
earmarked for private members’ business were divided into twelve days 
for “Bills” and eight days for “Motions”. In 1982, the Standing Order was 
amended in order to provide twentyone Fridays for private members’ 
business and the distribution of time was twelve days for ‘Bills’ and nine 
days for ‘Motions’. In 1982, an amendment was made to the Standing 
Order No. 6 (precedence of Government business) as a result of which a 
provision was made for nineteen allotted days each Session to be at the 
disposal of the leader of Her Majesty’s opposition. On these days, matters 
selected by the leader of Her Majesty’s opposition gets precedence over 
government business.

In the Punjab Legislative Assembly, Rule 30 of the Rules of Procedure 
and Conduct of Business in the Punjab Vidhan Sabha (Punjab Legislative 
Assembly) deal with the arrangement of private members’ business. It 
provides that:

“On Thursday business other than Government business shall 
have precedence. On all other days no business other than 
Government business shall be transacted except with the 
consent of the Leader of the House:

Provided that on a motion made after a day’s notice by a 
Minister this rule may be suspended and the Vidhan Sabha 
(Assembly) may transact Government business on Thursday.”

•

On days when business other than government business has 
precedence, such business is taken up in the following order:

(«) Messages relating to such business from the Governor;

(b) Bills in respect of which leave to introduce is to be asked for;

(c) Resolutions on matters of general public importance;
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(d) Bills which have already been introduced. However, the Speaker 
may direct that Bills and Resolutions may be taken up on separate 
days.

In the Punjab Legislative Assembly, there is no Committee on private 
member’s Bills and Resolutions like the one existing in the Lok Sabha. 
From 1952 to 1987, only 14 Bills by private members were brought before 
the Punjab Legislative Assembly out of which only three Bills were 
passed. Out of these 3 Bills, only one, namely, the Sikh Gurdwaras 
(Amendment) Bill 1953, could become an Act (Act No. 26 of 1953) while 
the other two lapsed on the merger of PEPSU with Punjab as the same 
were not passed by the Punjab Legislative Council.

As regards private members’ resolutions, any private member can give 
a notice of resolution on a matter of general public interest. During the 
period 195257, 1,856 notices of nonofficial resolutions were received out 
of which 1,716 were admitted and only 2S resolutions could be discussed. 
Similarly, during 195762, 1,083 notices of resolutions were received out 
of which 916 were admitted, 30 were discussed and only 4 were carried. 
During 196267, 2,470 notices of nonofficial resolutions were received out 
of which 1,452 were admitted, 15 were discussed and only five were 
carried. During 196768, 373 notices were received out of which 220 were 
admitted, only 3 were discussed and two were carried. During 196971, 
908 notices were received out of which 449 were admitted, 7 were 
discussed and only one was carried. Again, during the period 197277, 
960 notices were received out of which 695 were admitted, 12 were 
discussed and only four were carried. During 197780, 354 notices were 
received out of which 174 were admitted, 11 were discussed and only four 
were carried. During the period 198083 (upto 6.10.1983 when the Punjab 
Vidhan Sabha was put under suspended animation), 542 notices of non­
official resolutions were received out of which 336 were admitted, 14 
resolutions were discussed and only 4 were carried. Again, during the 
period 198587 (upto 11.5.1987, when the Punjab Vidhan Sabha was 
again put under suspended animation) 155 notices of nonofficial 
resolutions were received out of which 75 were admitted, 4 resolutions 
were discussed and 3 were carried.

Nonofficial resolutions passed by the House are sent to the 
government. The government takes follow up action in respect of the 
resolution passed as far as possible. The resolutions are recommendatory 
and not mandatory in nature and, therefore, sometimes the government is 
unable to take action in respect of the resolutions passed due to certain 
financial or other implications.

Though one may say that no sufficient results have been achieved 
through private members’ Bills and resolutions, yet there are some 
positive points to support this practice. It provides a good training to 
members of the House and they may make use of this training on being
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elevated to the Council of Ministers. Secondly, the private members' Bills 
generate a public debate over the burning issues of the day. Thirdly, the 
government becomes conscious and cautious about the prevalent thinking 
in various sections of society. Fourthly and not lastly, it hastens the 
process of the government in bringing such Bills on a comprehensive 
scale.
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11
PARLIAMENT AND THE PRESS

— Brijmohan Mishra

The working and position of each of the three pillars of democracy, i.e. 
legislature, executive and judiciary, are distinctively assigned to by the 
Indian Constitution. All these three pillar̂ are nourishing the roots of 
democracy by discharging their duties in their own jurisdictions. The Press 
has often been recognised as the Fourth estate in a democracy. As we all 
know, the relations between the Press and the legislature is very close as 
well as delicate. Press is not only the strongest vehicle of conveying public 
opinion to the legislature but it also apprises the people of the discussions 
held in the legislature. Through the Press, the legislature gathers 
information about daytoday events and at the same time it keeps the 
people informed of the subject matters discussed in the House. Thus, the 
legislature and the Press are closely related tp each other; they are also 
complementary to each other. But there have been some incidents in 
Parliament and State legislatures which have created bitterness in their 
delicate relations. Such situations of confrontation were created 
sometimes deliberately and at times inadvertently. As a result thereof, 
legislative bodies were compelled to pul some restrictions on the Press to 
safeguard their dignity. Under the provisions of the Constitution, the 
legislature enjoys certain privileges. But the Press has also got freedom 
for objective and factual reporting of the proceedings. On the one hand, 
legislative bodies should respect the freedom of the Press; on the other, 
the Press should also reciprocate favourably by observing restraint and 
maintaining the dignity of the legislature.

The Constitution of India has provided some privileges and immunities 
to the members of Parliament and State legislatures so that they could 
discharge their duties freely and effectively without any let or hindrance 
from outside. These privileges are enjoyed by the House collectively and 
by the members individually. There are adequate punitive provisions for 
breach of privileges. As these rights are not coded, the Press has to face 
many difficulties. While reporting, it has to be extra careful lest it should 
attract the punitive provisions of privileges. It is expected from the Press 
not to publish the deleted portions of parliamentary proceedings. It should 
publish only the actual proceedings without any prejudice. The Press has 
also to guard itself against printing or publishing any libels casting
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reflections on the character of the Speaker or the Presiding Officers. The 
subject matter of the 1961 Blitz case relating to Parliament was somewhat 
of this nature in which the speech delivered by Shri J. B. Kripalani was 
published in a derogative manner in that publication. In this case, the 
edjtor of that paper was reprimanded by the Lok Sabha. It is a breach of 
privilege to publish the speeches of members by twisting the fapts or 
drawing different meaning thereof. The judiciary had to intervene In the 
disputes between the Press and the legislature in the Search Light case 
and also in the case of Eenadu, a daily newspaper published from 
Hyderabad. These disputes could only be resolved after much 
complications. It has now become necessary to ensure more restraint, 
coordination, understanding and mutual trust between the Press and the 
legislature so that the common man may also take active part to make the 
democratic setup more stronger.

While it depends totally upon the Press as to how and what contribution 
it can make in establishing credibility and confidence of the people in their 
public representative institutions, it is b̂t its duty to see ihat the legislative 
bodies too, under the cover of their privileges, do not deviate from the 
basic spirit of democracy, because both of these are the most powerful 
and supreme media of the expression of popular feelings and sentiments 
and are finally answerable to the people, the society and the country.

To provide information and to perform the role of a vigilant watchdog in 
a democratic form of government are the twin functions that come under 
the purview of the duties, responsibilities and the jurisdiction of the Press. 
The freedom of the Press is an undisputed fact and an indispensable 
necessity. The freedom of speech and expression are enshrined as 
fundamental rights in the Constitution of India but no fixed, clear or 
specific provisions have been made for the freedom of the Press. It is the 
judicial decrees that have bestowed the same freedom to the Press as 
well. Certain reasonable restrictions have been imposed in order to keep 
this freedom under check. The Press should perform its duties within 
these limitations because the legislature also does not enjoy complete 
freedom and acts under the bounds of certain rules and principles.

In its quest for investigative and image making journalism, the Press, 
knowingly or unknowingly, is subject to certain such lapses that portray a 
distorted picture of the legislature before the society. The Press should not 
give patronage to such representatives of tbe people who are all out to 
occupy the headlines of the. newspapers through overt or covert means 
because portrayal of such image tends to besmear the image of the 
legislature. The proceedings of the conferences and committees are 
always confidential and the Press should abstain from publishing the same 
unless their findings are made public. Such precautions will minimise the 
chances of confrontation between the Press and the legislature and there 
will be no scope for unfavourable circumstances to crop up.

If, in the democratic perspective, the legislatures and the Parliament are
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considered to be the supreme fora of the expression of the people s 
aspirations, tlien it is the Press that performs the important function of 
carrying the message of that forum to the real architects of democracy. It 
is not a mere feeling but an established fact that most of the points and 
causes of the debates of the legislative bodies constitute the facts, events 
and newsitems published in the newspapers. It is only through 
newspapers that the people's representatives come across the events and 
incidents that take place in the country/region. The relevance of the Press 
increases when the Parliament or the legislatures are in session. The very 
puipose of the legislature will be defeated if the proceedings of the 
Parliament or the Legislative Assemblies do not find space in the 
newspapers and the whole system will become meaningless.

In order to maintain a cordial relationship with the Press, the legislature 
should exercise thoughtful restraint on the use of its privileges. The 
legislature should uuopt a lenient attitude towards such small and 
avoidable matteis which arise spontaneously without any malice or illwill. 
Othenwise, it is no more obligatory for the Press to publish the 
proceedings of the legislature and once it makes up its mind to do so, the 
very basic spirit of democracy will be hurt by the situation that will arise 
out of nondissemination of news and views.

It is considered to be an offence in Britain if the proceedings of the 
British House of Commons are published elsewhere. Its proceedings are 
published by Hansard there. This is not the case in India. Here the Press 
is free to publish the proceedings of the legislative bodies.

It is neither practical nor logical to expect the Press to report the whole 
proceedings vert)atim as the Press has certain professional commitments. 
However, objective analysis of the proceedings should be published. 
There have been instances when the member concemed raised the issue 
of breach of privilege for not finding his name in the reporting of 
proceedings of the House. It is unfortunate for the Press to face such 
situations but the people’s representatives must show restraint. May be 
Ns name has been omitted by mistake or his speech might not have 
appeared of much significance to the Press. It is advised that the Press 
shouki mention the names of all such speakers irrespective of the 
significance of their speeches.

Yet another restriction imposed on the Press relates to the notices of 
motions tendered by the members to the Houses of the Parliament or 
State Legislatures. If the Press comes across any such motion, it should 
desist from publishing it. As the convention goes, such motkjns or notices 
are treated confidential because the Presiding Officers first consider them 
and then decide their admissibility or nonadmissibility.

With a view to cementing the ties between the legislature.aod the Press, 
Parilament and each State Legislature has Press gallery committees to 
kx)k after the welfare of the Press persons. Literature and information are
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also made available to the F̂ress by the Secretariats of the legislative 
bodies so as t6 enable them to make the Parliament or the State 
Legislatures truly representative bodies.

In order to make the bilateral relations between the Press and 
l49gislature more cordial, both should observe the following points. The 
legislature should not gather infonnation from the Press except on matters 
of public interests. There should be no prejudices while discussing matters 
relating to breach of privilege. Members should properly stand by the 
pariiamentary conventions and values and freedom of the Press should be 
preserved and respected by every representative of the public. In the 
same manner, the Press also must keep some points in mind. It should 
desist from levelling vituperative, misleading and false allegations against 
members. It should guard itself against unauthorised publication of 
proceedings and other confidential documents of the House and its 
Committees. It should not publish tt>e expunged portions of proceedings 
and avoid making uncalled for and distasteful comments about the House 
and its working. If these lines of action are followed, disputes will not 
arise.

When the pubik: sentiments are articulated and echoed in the House 
through members, its reflections are bound to be seen in the headlines of 
newspapers When the Press voices the miseries and sorrows of the 
people, its reverberations are heard in the House. This hamnonious 
relationship between the Pariiament and the State legislatures and the 
Press is essential for transforming pariiamentary democracy into a strong 
and complete system of government.
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EVOLUTION OF PARLIAMENTARY DEMOCRACY IN INDIA

3 yotirmoy ath

12

The system of govemntent introduced by the Constitution of India, both 
at the Union and in the States, is wt̂at is characterised in political and 
constitutional terminology as parliamentary democracy. This system has 
been modelled upon the Westminster type of democracy with which we 
are familiar and associated through the British rule in India. Hence, though 
the present system is framed by the Constituent Assembly of India, yet it 
may not be considered as a newly implanted matter on the political soil of 
India.' On the other hand, we have had some sort of experiences in the 
working of parliamentary democracy in its rudimentary fomn even before 
the attainment of Independence in 1947. Thus, the genesis of the present 
pariiamentary democracy is to be found in the Declaration of 20 August 
i917 by the British Government which runs thus: “The policy of His 
Majesty’s Government with which the Government of India are in complete 
accord, is that of increasing association of Indians in every branch of 
administration and the gradual development of selfgoverning institutions, 
with a view to progressive realisation of responsible Govemment in India 
as an integral part of the British Empire”.

This declaration of 20 August 1917 was the basis on which the 
Govbmment of India Act, 1919 was framed. The most notable feature of 
this Act from the standpoint of pariiamentary democracy was that it made 
a part of the provincial executive responsible to the provincial Legislature. 
The next step towards responsible govemment was the Govemment of 
India Act, 1935. This Act was definitely an improvement upon the system 
provided by the provisions of the Act of 1919 in the sense that the system 
of ‘.Dyarchy’ was abolished in the provinces and full autonomy over the 
provincial subjects was given to the' Ministers who were made responsit>ie 
to the Provincial Legislature. But, both these Acts of 1919 and 1935 ĥ 
imposed several restrictions that prevented the real workir>g of 
pariiamentary democracy in India. However, with the attainment of 
Independence, the Constituent Assembly adopted the sĵem of 
pariiamentary democracy in its full form and Implications which has 
become the focus of attention in Asia and Africa where pariiamentary 
institutions hiave not had a very smooth sailing.

The nature and wori<ing of pariiamentary democracy in India can be
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viewed from a theoretical standpoint and also based on its practical 
working. The theoretical essence of a parliamentary form, othenwise 
known as responsible government, lies firstly in the absolute and complete 
control over the executive by the Legislature. The executive must be an 
instrument for carrying out the nation's mandate and its subordination to 
the Legislature would follow as a logical corollary of the fully 
representative character of parliamentary democracy. The various 
techniques of this parliamentary control over the administration are the 
provisions for interpellations, votes of noconfidence and censure, 
adjournment motions, nonapproval of the budget, etc.

Secondly, parliamentary democracy is characterised by a combination of 
experts and laymen. The Ministers are appointed as the heads of various 
Ministries and Departments and it is their duty to cany out and supervise 
departmental activities. Yet, they are not expected to be specially qualified 
for this responsible task. In a sense, the Ministers are generally amateurs 
in administration. A Minister is concerned mainly with the formulation of 
policies and programmes on the basis of ideology and electoral promises 
and by anticipating and assessing the shape of things to come.

On the other hand, the services consist of professional men who have 
chosen civil service as a career. Security of tenure and other appropriate 
conditions of service are assured to them. They do not change with a 
change in the party in power and their duty is to carry out loyally and to 
the best of their ability whatever policies they are asked to carry out. 
Because of the nonp>olitical nature of their office, they are able to 
accumulate that vast knowledge of the woricing of their Departments and 
that rich experience of the administrative system as a whole which are 
extremely valuable to the wori<ing of pariiamentary democracy.

Thirdly, a reference ‘̂as also to be made to the privileges and 
immunities of Pariiament and its members as essential characteristics of 
pariiamentary democracy. To enable the members of Pariiament to 
discharge their duties freely and effectively, they are given certain 
privileges. For example, the members are assured freedom of speech in 
Pariiament, subject to the provisions of the Constitution and to the rules 
and standing orders relating to the procedure of Pariiament. No member 
of Pariiament is liable to any proceedings in any Court in respect of 
anything said on any vote given by him in Pariiament or in any Committee 
thereof. Prima facie the privileges may seem to be personal, but in reality 
these are very much in pubKc interest.

Besides the above constitutional and legal presuppositions of 
pariiamentary democracy, its two fundamental political assumptions— 
electoral  process  and  party  system—are  also  significant  in 
its working. A democracy without an adequate machinery for the 
expression of public opinion through universal adult franchise is 
meaningless. In India, prior to the adoption of the present Constitution, this
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fundamental principle was not recognised. Thus, though the Legislative 
Councils were provided for by the Indian Councils Act. 1861, it did not 
provide for elections. It was all a matter of nomination, of selection by 
higher authorities, of the members of the Legislative Councils. The 
question of election, albeit of an indirect type became a matter of practical 
policies at the time of enactment of the Indian Councils Act. 1892. In the 
next stage, an elective system came into operation in essence under the 
Morley Minto refomis of 1909, but it was extremely defective and lop­
sided. It brought into existence the separate electorate for the Muslims, 
giving the latter in effect the opportunity for direct election, but denying it 
to others. Then came the Government of India Act, 1919. The electoral 
system introduced under it was a distinct improvement. Although separate 
electorates were still provided for the Muslims and special representation 
of diverse interests was ananged for, the system of direct election no 
longer remained a special reserve for the Muslims, Direct franchise was 
conferred on the nonMuslims, but the basis of franchise was unduly 
restricted. Finally, the framers of the Gtovemment of India Act, 1935 
deemed it necessary to widen the electorate so that the Legislatures to 
which responsibility weis to be entrusted, would be representative of the 
general mass of the population and that no important section of the 
community may lack the means of expressing its needs and its opinions. 
The net effect of this was calculated to enfranchise about 14.1 per cent of 
the total population and about 27.6 per cent of the total adult population.

In contrast to these steps, it should be said to the credit of the founding 
fathers of the Constitution of free India that they, for the first time, 
provided for the election to the House of the People and to the Legislative 
Assembly of every State on the basis of adult suffrage. Under the 
Constitution, every person who is a citizen of India and who is not less 
than 21 years of age (at present 18 years) and is not otherwise 
disqualified under the Constitution or any law made by the appropriate 
Legislature on the ground of nonresidence, unsoundness of mind, crime 
or corrupt or illegal practice shall be entitled to be registered as a voter. 
Thus, adult suffrage was introduced in a straightforward way andthereby 
it signalled a great step forward and a bold experiment in the working of 
parliamentary democracy in India.

The other fundamental assumption of parliamentary democracy is the 
existence of party system. So vital a part is played by the political parties 
in the functioning of parliamentary democracy that it is said that political 
parties are the lubricating oil in the wheels of governmental machinê. 
Uke other democratic countries, India has her own party system with its 
peculiar characteristics. India has neither a single party system that 
smacks of a totalitarian model or a biparty system as it prevails in Great 
Britain. Here, we have a multiparty system as obtaining in many countries 
of the worid. Taking into consideration the factors of the area of operation, 
Geological dimension and politicocultural orientatton. the Indian parties
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are national and secular, regional and communal, local and communitarian 
in character. Tliere are also some parties that may be taken as fringe 
organisations having a very small numt)er of members. It is just on the 
eve of the general elections that so many political organisations, big or 
small, appear on the political scene and their participation in electoral 
politics indicates this fact of India's having the largest number of parties in 
the world.

But a careful examination of the Indian stasiology will reveal that it is 
basically different from the multiparty system as it obtains in a Western 
country like France. The very word party presupposes participation in 
power. It is true that up to the fourth general election of 1967, so many 
political parties took part in the elections and managed to grab some 
seats. But they could not share the fruits of power. It was one party alone. 
tf>e Indian National Congress, that had an allIndia network by virtue of 
which it succeeded to be in power. All Opposition parties put together 
were no match to the organisation and power of this party. It was thus 
rightly said that India had a single dominant party system and there was 
no effective Opposition party on the stasiological map of India. This is 
particularly true of the Nehru era. But things began to change after the 
fourth general election when nonCongress governments were formed in 
some States. In 1977, the thirty years of Congress rule at the Union was 
replaced by the Janata govemment. And the general elections of 1989 
and 1991 reveal that no single party has been capable of forming a viable 
government by itself. Thus the Indian stasiology is taking new contours in 
the working of parliamentary institutions.

Leaving aside these constitutional, legal and political assumptions, the 
last but not the least important factor in the operation of parliamentary 
democracy are the institutional elements like the Head of State and the 
Office of the Speaker. One prerequisite of parliamentary democracy which 
has come to be acknowledged as an indispensable condition for its 
successful working is that the Head of State is not expected to exercise 
any real power. Amidst all fittings and fluctuations of daytoday political 
life, he is supposed to symbolise the unity of the nation and the 
permanence of its existence. The other functionary is the Speaker. The 
dignity of the House, its efficient functioning and the protection of the 
minorities and upholding the privileges and immunities of the Parliament 
and the members thereof depend essêitially upon the office of the 
Speaker. The Constitution has sought to make him an impartial and 
independent Presiding Officer of the House. He office is modelled on the 
office of the English Speaker in regard to which Jawaharal Nehru once 
observed:

I hope that those traditions will continue, because the position of the 
Speaker is not as an individual’s position or an honour done to an 
individual. The Speaker represents the House. He represents the dignity 
of the House and because the House represents the nation, in a
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particular way. the Speaker becomes the symbol of the nation’s liberty 
and freedom. Therefore it is right that it should be an honoured position, 
a free position and should be occupied by men of outstanding ability 
and impartiality.

Thus, it can be said that the proper working of parliamentary democracy 
in India also depends to a great extent upon the office of the Speaker.

From an analysis of all the constitutional, legal, political and institutional 
postulates of parliamentary democracy in general, it may be observed that 
all mese fundamental assumptions started developing in India after the 
attainment of Independence. But some of these are still in the process of 
evolution and crystallization. Therefore, the extent to which these 
principles are operative in India and contribute to the proper working of 
pailiamentary democracy can be understood by a close examination of the 
working of these principles. And from this standpoint, it is to be found that 
the application of the basic principles gives rise to a mixed reaction. In 
certain respects, their working is without any loopholes while with respect 
to others, we are yet to achieve the desired level. The truth of this can be 
realised from a scrutiny of the working of each of these postulates.

To begin with, the operation of the principle of complete control of the 
executive by the Legislature in India, both at the Union and State Level, is 
without doubt conducive to the proper working of parliamentary democracy 
in the country. The period of interpellations is the most interesting and 
lively period of the Sessions of Parliament. Questions and counter­
questions are asked and the Ministers are put to constant pressure to give 
satisfactory replies. So also, by the techniques of censure or adjournment 
motions, the Ministers are subjected to scathing criticisms. And by the 
passing of a noconfidence motion, the Ministers may be ousted from 
office. Though success in this respect is rarely achieved, yet the possibility 
of its frequent use makes the Ministers work under constraint. Secondly, 
so far as the relation between the politicians and administrators is 
concerned, our system is the legacy of the British Civil Service which 
supplies the missing elements of policy making by rendering the expertise 
in the policymaking process and once the policy is adopted they are to 
execute it faithfully and impartially in pursjance of the principles of 
parliamentary democracy. The Constitution also provides for the conditions 
to maintain a proper standard 'of efficiency of Jureaucracy. But the 
tendency towards the politicization of bureaucracy, according to critics, 
hinders to some extent the development of ‘committed bureaucracy' which 
tells upon the health of parliamentary democracy. Thirdly, one of the most 
important conditions for the proper working of parliamentary democracy is 
the privileges and immunities of the Parliament and the Legislature and 
the members thereof. The Constitution makes explicit and implicit 
provisions in this regard under articles 105 and 194  the former deals 
with the privileges of the Parliament while the latter deals with those of 
State Legislatures. The sumtotal of parliamentary privileges as defined
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and underlined by the Constitution effectively boWs down to “preventive 
power” to ofifset ihterTerence in legislative activities and of “punitive 
power" to punish for contempt of Parliament. And similar privileges 
mutatis mutandis are enjoyed by our State Legislatures under article 194.

Coming to the consideration of the political prerequisites of 
parliamentary democracy, it can be said that the machinery of elections 
in India today and holding of general elections and byelections so far 
supply the muchneeded demands of parliamentary democracy. Initially, 
critics were apprehensive of the proper working of adult suffrage among 
the vast illiterate masses of Jndia. But, contrary to these apprehensions, 
the Indian masses rose to the occasion time and again and in fact 
brought about revolutionary changes in the political scenario in India 
through the boothcapturing, thê recent tendencies towards like of poll 
vlolence, bothcapturing, rigging, etc. are detrimental to the smooth 
sailing of pariiamentary institutions and need to be eradicated just to 
ensure the proper working of pariiamentary institutions. The other 
significant element, namely the party system, both fosters and deters the 
working of parliamentary democracy. Party system supplies leadership 
both for running the governmental machinery and the Opposition. But the 

historty of party systeni during the postindependence era reveals certain 
serious aberrations in the shape of lack of unity among the party 
memtters, mushroom growth of political parties, the evil practice or 
political defection—which has subsided of late—the emergence of hung 
Parliament, etc. on the one hand and the absence of a viable opposition 
to act as an altemative govemment like the British Opposition on the 
other, (though there are a galaxy of Opposition stalwarts in the 
Pariiament and State Legislatures upholding the dignity of parliamentary 
democracy in India). All these aberrations constitute a cancerous growth 
in the body politic of India and bring parliamentary democracy to the 
crossroads.

Finally the institutional elements, the President and the Speaker, are 
playing the role expected of them in the proper working of pariiamentary 
democracy. The President, as the dignified Head of State and the 
representative of the nation, is aloof from party politics and gives 
dynamic leadership to steer clear of the crises that occastonally overtake 
the nation. The other functionary, the Spellaker of the Lok Sabha and of 
the Vidhan Sabhas, is the symbol of the respective House as a whole. 
Though called the Speaker, he rarely speaks and when he speaks, he 
does not speak in the House but for the House. The Speaker maintains 
order in the House. He fixes the timelimits of speeches and deternĵs 
when the closure rnay be moved and a debate brought̂to an end. He 
may direct a member to discontinue his speech if he persists in 
irrelevance. He may call a member to order and punish any offender 
against the rules of the House by maintaining the privileges and
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immunities of the House and the members thereof by taking appropriate 
steps. By doing all these, he contributes to the proper functioning of 
parliamentary Institutions.

Thus, from the overall assessment of the theoretical postulates and their 
praĉcal working, it can be said that parliamentary democracy has struck 
deep roots in the political soil of India. Among the Third Worid countries, 
India is the only state that holds high the banner of parliamentary 
democracy and has had an uninterrupted tenure during the last four 
decades. But, in spite of all that, it would not be inappropriate to utter a 
word of caution. We have achieved a lot during all these years and much 
more is, yet to be achieved. There is however, no room for complacency. 
The country is passing through a very critical situation. The success of our 
parliamentary democracy depends upon the spirit of unity and cohesion 
among the people. It requires the absence of factions or groups 
constituted on communal or other sectarian basis. It may be said to the 
credit of the founding fathers of the Constitution that one of their 
achievements lies' in the abolition of communal representation and 
separate electorate and the solemn declaration to foster “Fraternity 
assuripg the dignity of the individual and the unity and integrity of the 
Nation”. Blit still then, the danger is emerging from the centrifugal forces 
that have been working in the country and are reviving the disruptive 
forces of provincialism and linguistic and religious fanaticism. These are 
posing a grave threat to the working of pariiamentaiy democracy In India. 
Let us hope and pray that the leaders and the people at large are ever 
cautious and alert to keep national unity and nattonal interest above 
everything else.
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13
DEMOCRACY AT WORK IN INDIA 

—Thakur Sen Negi

Democracy in some form or the other was Known in ancient India, but 
parliamentary democracy of the type now in force in the country has 
t)een of postIndependence origin. True, the British had started 
representative institutions, albeit with very limited scope, authority and 
freedom of action, even in the early stages of the British rule in India, 
but those stages were far from being capable of the description 
“Parliamentary Democracy" although they might be called evolutionary 
steps towards such democracy.

The India parliamentary democracy is primarily Known and prinapatty 
modelled on the Westminster brand of pariiamentary democracy. 
However, that does not mean a cart)on copy at aN. Thera are some 
fundamental variations.

The British Pariiament is based on a series of strongly established and 
honoured conventions which they have not stopped creating. The Indian 
Parliament is rooted in a rather lengthy written Constitution. The founding 
fathers studied other Constitutions also than the conventional British one 
before drawing up the Indian Constitution. However, the coded nature 
does not render the Indian Constitution rigid. There already have been 
68 amendments during these 40 years or so. The Indian polity is federal 
in nature and it is professedly a Union of States. The Central 
Government is alternatively called the  Union Qovemment as
distinguished from a State Government. That is not the position in 
England. The House of Commons at Westminster finds in Delhi a largely 
identical counterpart, even in name, called the House of the People. 
There is no House of Lords in the Indian Pariiament. The second
Chamber here is a Council of States. At the head, there is the President 
of India unliKe the King/Queen in England. Historically, over 500 ruling 
princes of the erstwhile British empire had their territorries merged into 
free India, but this did not lead to the entry of those princes into any 
House of Princes as the Upper House. The merger was absolute, 
unconditional and total. And unlike the House of Lords, we do not have
any Chamber of Princes. This way, the Indian Pariiament is nearer to the
masses than the British one where Monarchy and the Lords of their 
history still continue, even if reduced drastically in political authority. In 
fact, within such a restricted sphere. Lords still continue to be created,
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the institution of that titled hierarchy being still vibrantly in politicial fashion. 
The British Parliament is much more powerful.

Parliamentary democracy, as we have had in India since Independence 
to date, is a big departure from centuries of princely and moarchical polity. 
No wonder, in the beginning there was considerable lack of appreciation 
of the new spirit of the polity among the masses. In those early stages, 
there were happenings such as voters approaching the ballot box with 
folded hands as they would approach a deity and the Opposition being 
regarded as almost an alien. I still remember vividly a well educated and 
supposedly well informed individual, sporting Western style dress and 
practising medicine as a fullfledged doctor, chiding me for contesting the 
Assembly elections from my constituency as an Independent candidate, 
opposing the candidate of the ruling party, the Congress. This gentleman 
did not belong to my constituency but the very notion of a retired Chief 
Secretary to the government opposing, at elections, the official candidate 
of the party running the government, was anathema to him. He cited to 
me the analogy of a child having been brought up to hold high office in the 
household turning against his own parents. In his opinion. I was indeed a 
highly ungrateful exChief Secretary to the government. It was not at all 
uncommon in a rural area for the candidate of the ruling party to be 
deemed to be the rightful claimant by virtue of his being the sarkar 
candidate (government candidate) and the Opposition one being a 
‘disloyal” individual. Thus, he who dared to vote for the Opposition 
candidate was considered as if he was indulging in treason. It was 
factually narrated about a candidate in those days that he was unpopular 
but his symbol was cow. Failing to persuade the voters in his favour, he 
said, “O.K. you vote for nobody. Vote for the holy mother cow." The 
voters did and he won the Assembly election. Of course, after these so 
many elections those feelings are dead now and people even in remote 
areas have democratically matured enough to look upon the Opposition as 
an essential and desirable part of the political process. And they know too 
what exactly an election symtjol means.

The Indian voter has been often described as a very shrewd one. 
Considering the vastness of the country and the very high proportion of 
rural voters, the rural population being predominant in the country, and 
the implied relative backwardness of political consciousness, the Indian 
voter has, after the initial elections over some years, no doubt learnt the 
power of his vote. He has definitely shown his capacity to turn the political 
fortunes of parties and persons upside down and vice versa His political 
consciousness has humbled many a socalled political colossus. However, 
it has also shown its proneness to be swayed away by emotional waves in 
favour of or against parties and personalities. The result has been at times 
to usher in .in the Parliament a much too oversized ruling party with the 
Opposition reduced to frustrating feebleness.

The Indian voter has definitely to learn to vote by striking a balanced
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opinion between the party and the person. I nave always advised the 
voter, irrespective of party affiliation, to first examine the person who 
seeks the vote and then consider the party which he represents. If there is 
a minor difference of quality between the candidate contesting for the 
voter’s own party and one not belonging to his party, then let him by all 
means vote for the candidate of his own party even if he be somewhat 
inferior to the candidate not belonging to the voter s party, so long as the 
voter’s own party has given the ticket to a reasonably presentable person. 
Should the difference be wide enough for his own party's candidate to 
show up as substantially inferior to him who does not hold the voter's own 
party ticket, he should forget the party and vote for the better candidate, 
even if he does not belong to the voter's party. By following this simple 
rule, the voters, taken collectively, would hardly ever vote a hung House 
or a drastically imbalanced one. For all my own praise for the sound 
common sense of the Indian voter, demonstrated convincingly enough on 
crucial occasions, I strongly hold that this lesson he has yet to learn and 
put into action.

What is much more a cause for worry and apprehension is the growing 
corruptibility of this widely praised Indian voter. One would be behaving 
hypocritically vis-a-vis parliamentary democracy in India if one chose to 
close one’s eyes to the mounting power of money and other allurements 
that has come to rule and sway the scene at the hustings. If the very salt 
lost its flavour wherewith would you flavour anything? I remember a 
particular incident when a voter whom I knew for certain to have voted 
against me just because he had been financially bribed by my opponent 
and yet he came to me later after I had won the election and complained 
bitterly of a certain government servant being corrupt. I agreed with him 
hundred per cent that the official was indeed corrupt, but refused to act on 
his complaint. When he resentfully questioned me why so, I counter 
questk>ned him about his own having bartered away his sacred franchise 
for pelf. If the spring is piosoned at the very source, what remedy is there 
to purify the water lower down? He went away speechless.

As the very root word, “parley” of the word "Parliament" denotes, 
parliamentary democracy has its essential nature in debate, discussion 
and decision and not in brawl or fisticuffs. The House is expected to be a 
dignified forum where issues are thrashed out with arguments and 
eloquence and then voted objectively and not a fish market where 
"furores, bedlams and pandemoniums ’ befcome the order of the day. 
Granted the legislature, t)e it Parliament or Assembly, is manned 
everytime by human beings, with their normal share of failings, and things 
hotting up and wordy fireworks, once in a while letting off pent up steam, 
would be understandable and tolerable. But if such intemperance comes 
to mar the scene too often that certainly would t>e the alarm call of the bell 
tolling for democracy.

As elsewhere, so in India too, in parliamentary democracy involving the
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party system, the members are herded and driven by the Party Whip as a 
matter of course. That is a natural wart on the face of the system. 
Nevertheless the fewer and smaller the warts, the more beautiful the face. 
Except in the event of crucial voting, the Whip should be spared. A whole 
House or an entire majority voting in favour of any antidemocratic 
measure would expose the shepherd as much as the herd to the charge 
of treachery to democracy at the bar of history.

The first tide of parliamentary democracy in India left behind high 
watermarks as it ebbed away after a few initial elections. In terms of sheer 
calibre the level has of late been rising again. It will be up to the captains 
to steer the ship clear of the rocks and the shoals.

The Committee system has not been vigorous over the years. The 
recommendations of the House Committees by and large in the past have 
been finding their destination in shelves gathering dust. The main reason 
has been lack of .pursuit. It should be the business of the House, in 
particular of the Speaker, to ensure the recommendations being pursued 
to their logical end. This will make a reality of the theory that the 
Parliament or the Assembly, as the case may be. is not just a legislating 
institution, but is charged with the duty and authority of overseeing and 
supervising the executive The rather recent adoption by certain 
legislatures in the country of the system of Subject Committees or Budget 
Committees of the House provides a fresh occasion to enliven the efficacy 
of the Committee procedure.

While the "Parliament" in English and Sansad" in Hindustani are 
appropriate names for the national body. Legislative Assembly or 
Legislative Council for the State organisations of parliamentary 
democracy, are rather misleading names giving the impression that these 
bodies are concerned with legislation only. In my opinion, the word 
“legislative" should be dropped. The State bodies should be called only 
Assemblies and, where States have second chambers. Councils, only in 
English. The State bodies may further be named distinctly as Local 
Assemblies and Local Councils for State Assemblies and State Councils. 
The Hindustani word for State being Rajya, there will be a clash with 
Council of States of the Union, in nomenclature, if the State Assembly was 
called Rajya Sabha. As an alternative, a way out might be found by calling 
the State bodies Prantiya Sabha and Prantiya Parishad. using the word 
'Pranf (Province) instead of Rajya. The nomenclature issue would bear 
further examination and more consideration.

Democracy at Work in India 357



14

—Lijum Ronya

Parliamentary democracy is considered to be the best form of 
government in the world because in this system there is scope for the 
people to reflect their wishes and grievances through their elected 
representatives on the floor of the House. The adult population of the 
country has the right to vote to elect their representatives. The basic 
principle of democracy is to respect others' opinions.

Democracy is no new thing in the history of India. There existed in 
ancient India republics' or "ganarajyas. ” The country, however, had to 
build upon her democratic traditions on sound party tines after freedom 
from foreign rule in 1947. In its historical evolution, the system of 
parliamentary democracy contributed largely to the rise of nation states.

A successful political revolution against autocracy led to the 
establishment of modern nation states like England, France, Germany, 
etc. India has followed more or less a similat course in certain sense. 
India today has the distinction of being the largest parliamentary 
democracy in the world. Of the many countries of Asia and Africa which 
were formerly under colonial rule and which adopted democratic 
constitutions of one kind or the other when they attained independence in 
the postSecond World War period, India is practically the only major 
country where dictatorship, civilian or military, has not been established at 
any point of time. Burma, Thailand, Ghana, Pakistan and many other 
countries had to compromise on their democratic system at some point of 
time or other. In India, an independent Election Commission ensures fair 
play in elections. We incorporated the principle of parliamentary 
democracy to the area of effective local self—government by introducing 
the Panchayati Raj and for this, we have received appreciation from far 
and wide. *

In the Preamble to the Constitution, India is described as a sovereign 
socialist secular democratic republic. The President of India is the nominal 
head of the executive. The President of India is elected by an electoral 
college consisting of elected members of both Houses of Parliament and 
the elected members of the Legislative Assemblies of the States. The 
members of the Lok Sabha are. however, directly elected by the people 
unlike the members of Rajya Sabha who are elected by the elected
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members of Legislative Assemblies of the States in accordance with the 
system of proportional representation by means of single transferable 
vote. The Union Council of Ministers is collectively responsible to the Lok 
Sabha and the Parliament is responsible to the people. Thus, India is in 
every sense of the term a representative democracy.

Parliament represents the entire nation and thus there should be 
constant endeavour from various political parties and each individual 
member to see that it functions as a healthy institution. It is to be borne in 
mind on all occasions that the decorum of the august House is maintained 
for "The House is a temple of legislation, a temple of democracy." The 
dignity of the House must be preserved at all costs.

A member of Parliament or State Legislature should not forget that he is 
the representative of all the people irrespective of those who have voted 
for him and those who have not voted for him. The Ministers should also 
think and work for all and not only for those of his party. In the case of the 
Presiding Officers also who occupy the Chair, the same course of action is 
applicable. This principle if not followed in the true spirit will lead to the 
decline of democracy. Parliamentarians or the legislators have to generate 
an atmosphere whereby the people can repose faith in them in their 
activities. The people should not have reason to feel that they are isolated 
from their elected representatives. Legislators must constantly keep in 
touch with the people: the more they are associated with the general 
public, the more will they be able to understand their problems and 
difficulties. The people always expect that the representatives whom they 
hav6 elected should ventilate their grievances and solve their problems. 
The Legislators should constantly bear in mind that they owe their 
allegiance to the Constitution and the Rules of Procedure of the House. 
While discharging the duties as Legislators within the walls of the House, 
they should keep themselves confined within the framework of 
parliamentary procedure by observing the Rules and practices of the 
House. It is the supreme duty of the Legislators to obey the directions and 
orders of the Chair while participating in the debates. They should bring 
before the House the various problems faced by their electors for 
discussion in the proper democratic ppirit.

The whole democratic system is dependent upon how effectively the 
Opposition functions. The role of the Opposition is better felt in a twoparty 
system as in England. In a multiparty pariiamentafy democracy like India, 
the Opposition party is required to make constructive and effective 
criticism of the government. It will be a futile exercise to oppose or criticise 
just for the sake of opposition or criticism. It may be that on some issues 
Ihe Oppositiort may differ with the govemment, but there are other issues 
on which both of them may have common views.

In a single party government, the ultimate power lies in a single 
individual or in a single party as it happened in the case of Hitler of
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Germany and Mussolini of Italy. In this system, if the ruler is able and 
honest his subjects would be happy and the country would march ahead. 
If the ruler is despotic and not courageous, imaginative or farsighted, the 
people are bound to suffer and the country at large is destined to pass 
through turmoil and destruction.

The Constituent Assembly of our country, which consisted of eminent 
statesmen, legal luminaries equipped with the knowledge of political and 
constitutional history and persons with vast experience of administration, 
thus pondered over the question to decide which form of government 
would be most suitable to the Indian nation. After intensive study and 
great deliberation, the Constituent Assembly, while rejecting other forms 
of government, decided on pariiamentsry democracy as best suited to 
our ethos and genius. Democracy is the govemment of the people which 
means the rule of the representatives of the people belonging to the 
majority party. Sometimes when no single party has absolute majority, 
several parties combine together to work out a majority to form the 
govemment. This is called coalition govemment. Experience in our 
country shows that in most cases, this type of government does not last 
long. This is not at all a stable government. A coalition government is 
likely to break away in the event of withdrawal of support from any one 
of the several parties forming the government. The govemments formed 
after general elections to the Ninth Lok Sabha are the examples in this 
regard.

If we make an appraisal of our postIndependence political history, the 
year 1967 stands out as it witnessed an unprecedented era of political 
instability resulting in political horse trading preceding and following the 
formation of coalition govemments in several States. Such coalition 
govemments constituted with. political parties having no ideological 
similarity fell rapidly one after another. Many members changed their 
party affiliations and joined jKher political parties which, though in 
minority, nurtured the hope of forrfwng govemments on the strength of 
such defected legislators. This naturally gave rise to a very unhealthy 
trend whereby legislators were lured away from political parties with a 
view to toppling the existing govemment and fonming new ones with 
different permutations and combinations. This sort of floorcrossing or 
defection on the part of a legislator from his own party, after the election, 
is indeed a very corrupt practice which debases the political life of the 
country. Defection brings selfinterest to th6 forefront and throw people’s 
interest into the back ground. Fortunately, with a view to checking this 
evil tendency and to defending parliamentary democracy, the Anti­
Defection law was enacted in 1985.

In spite of various shortcomings and practical problems in the 
implementation of this law it may be sakl that the objective behind its 
enactment has largely been fulfilled. The then Prime Minister himself said 
in Parliament during discussion on the Constitution (Fiftysecond
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Amendment) Bill, 1985 that the Bill was onlv a “firci  *
cleansing our public lite, we will be taking othL ste s '

What are the luture prospects of parliamentan/ 
is a quest«n which is r̂w being posed eve  ̂

beteme palpable in the context o1 the growing pressurfon o?r 
parliamentary democratic system from both extemal and internal politrcai 
developments. It has been pointed out that parliamentary democracy has 
failed to provide solutions to important economic and social problems in 
many countries which are our neighbours as a result of which there is 
military dictatorstjip or some form of presidential system of government
coming and going. Internally, our system of parliamentary democracy has
l)een passing through a severe crisis resulting in a grave threat to its very 
existence. Growing incidence ofpolitical murder, emergence of fractional/ 
regional parties, etc. are threatening the very fabric of our system. Cynics 
feel that the time is approaching very fast for a total collapse of 
parliamentary democracy in India. The feeling that we are unfit for 
democracy is slowly and steadily gaining ground. Many people suggest 
that dictatorship is the only remedy for our country. In trains and buses, 
we hear people speaking about presidential type of democracy for India in 
the context of this deteriorating condition of the parliamentary form of 
democracy. To make the country strong and united and to check growing 
terrorism and destructive forces, some even prefer an imposition of 
emergency. It is now high time for us to be seriously conscious of the 
effective role we are to play in the march towards democracy failing which, 
a country like India, with complex and diverse social systems, may 
ultimately give way to dictatorship or presidential type of government. The 
working of India’s party system has been worsened to some extent, by the 
great disparity between the strength of the ruling party and that of other 
parties. In the Lok Sabha as well as in most of the State Assemblies, the 
Opposition has been too feeble compared to the ruling party. A healthy, 
constructive and powerful Opposition is always in the best interest of 
democracy.

Keeping the shortcomings in view, we shouW be vigilant to keep the 
forces of disintegration and destabilisation at bay and should endeavour to 
improve the working ̂f parliamentary democracy to retain this system of 
govemment fpr the welfare of our country and the people at large.

Parliamentary Democracy in India
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15

—Qhuiam Sarwar

Bear in mind and do not forget: “yours is a democracy of 5 centuries 
and ours of only 5 decades. Your population is 55 million and the 
population of one of the states of India to which I belong is one and a half 
times that of England. Today you are neither Great Britain nor United 
Kingdom. You are just England. During the nineties, you are destined to 
become a camp follower of the United States of America. You have 
started talking about European family. What about the great family of the 
Commonwealth Nations? Have you written off the Commenwealth 
countries which number fifty and odd and embraced European Community 
with five and odd countries? You feel that you are a part of Europe. It 
betrays a sense of association of half a century of the area where you 
ruled".

These are some of the observations made by me in March, 1991 when I 
was in London during the fortieth Parliamentary Seminar held at 
Westminster. Westminster has been described as the Mother of 
Parliaments for centuries and after Independence, India opted for a 
parliamentary democracy on the pattern of Westminster. The framers of 
our Constitution made us a sovereign, socialist, secular, democratic 
republic.

There are republics in endless differentiation—federal and unitary, 
parliamentary and presidential, autocratic and popular. France is a 
republic but of a unitary and parliamentary type. The United States ot 
America is also a republic but represents the federal and presidential form. 
There are other countries which call themselves republics but are in fact 
little more than military dictatorships. There are some monarchies and 
republics which tolerate the free play of political parties, as in Denmark 
and Switzerland, and there are others which permit only one political party 
to exist (as in some Latin American and African countries).

I had been to England thrice, for the first time in 1978 and again in 
1982. I had the occasion to visit the House of Commons and also to take 
a seat in the visitor's gallery. But this time in March 1991, I had the good 
fortune of being for the whole day for more than ten days in Westminster 
Hall, Houses of Parliament, Westminster Hall Canteen, Palace of
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Westminster. 10 Downing Street, Queen Mary Restaurant. Jubilee room, 
attending Speaker’s procession, attending question time in the House of 
Commons, Commonwealth Parliamentary Association headquarters, visit 
to Windsor, going round Windsor Palace and tour of the Royal apartments 
in Windsor Castle, halting at Winchester, having lunch at Cholmondoley 
room. House of Lords, attending an observance for Commonwealth day at 
Westminster Abbey in the presence of Her Majesty the Queen, visiting the 
House of Commons library and calling on the Speaker at the Speaker's 
House, visiting appellate Committee, House of Lords, attending Lord 
Chancellor’s procession, attending gallery in the House of Lords, calling 
on the Lord Chancellor in his office, etc, etc.

I had the privilege to discuss with other delegates of the Seminar hailing 
from different parts of the world varying subjects, all closely related to the 
subjects connected with parliamentary democracy such as the 
parliamentary and political scene at Westminster, research and information 
services, the M.P., the party and his constituency, the members 
relationship with the media, parliamentary questions and motions, the 
legislative process, the select committee system, the Speaker and his role 
in Parliament, parliamentary privileges, the role of the Leader of the 
House, the role of a second Chamber, party discipline in Parliament, etc. 
and I must confess that I leamt much during my stay in England this time.

The House of Commons as of now has 650 members out of which the 
ruling Conservatives account for 375 and the rest 275 sit in the 
Opposition. The House of Lords has 350 sitting members. There are 170 
sittings a year. The Speaker of the House of Commons, when elected, not 
only resigns from his party but never joins it again. After retiring, he gets a 
pension. There are 4,800 people working there. The number of chefs 
alone is 79. Exactly 350 years ago, in 1642, the then Speaker of the 
House of Commons, Rt. Hon’ble Lenthal confronted King Charles I and 
defied his order to submit to him the names of the Commons who spoke 
against him in the House saying:—

“May it please your Majesty, a Speaker has no eyes to see and no 
tongue to speak but when the House is pleased to direct him whose 
servant I am”.

But the question that comes to my mind is whether the British 
Parliament is the same today? No, it is not. They are inching to become, 
sooner or later, the camp followers of the United States of America which 
is definitely not a parliamentary democracy. America professes to t>e a 
Presidential form of democracy and it is not even that. Who knowg that in 
the 21st century, the sun of British parliamentary democracy will also set 
in Er)gland. So, in India, we have to build our own parliamentary 
democratic structure. Democratic norms and values are fading, if not 
dying, in England and they are now obsessed with all sorts of prejudices, 
discriminations and obsessions which are anathema to a healthy
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democratic tradition. That is why in the foregoing paragraphs, I have 
dwealt at length fronr\ my own personal experience of the Westminster 
styte'of functioning today.

Sarto Esteves. in his book “Prospects of Indian Democracy", observed 
that the democratic system in a developing country like India, where 
political consciousness is limited and public opinion is not able to assert 
itself as forcefully, suffers from many shortcomings. The elections have 
been largely dominated in the past by those who wield power and money, 
resort to corrupt practices and are able to get the electorate to vote for 
them by bribes and by appealing to their caste, creed, community and 
language prejudices. In an advanced, educated, cultured society these 
considerations would hardly make much of a difference and people would 
by and large vote for a candidate who has the necessary qualifications, 
ability and record of public service, and whose integrity is not in question. 
In our country, such qualities have seldom weighed with the voters for 
nearly 30 years. What mattered very often was the amount of money that 
a candidate or a party was able to pour into and mount a mighty 
campaign which could ovenwhelm the ignorant voters.

In India, the Tenth Lok Sabha has just been constituted. . From election 
to election, it has been noticed that even the illiterate, poor, unemployed, 
homeless rural electorate of India, by and large, is also becoming more 
and more politically conscious. They are an intelligent lot and when they 
rise to the occasion, no amount of money and no force of muscle works. 
In the last Gulf War, India did not toe the line of the coalition forces led by 
the U.S.A. The Indian government, the Opposition, the members, the 
electorate and the people alike, while unequivocally disapproving the 
annexation of Kuwait by Iraq, stood as one man in their support and 
appreciation of Iraq in upholding her integrity, sovereignty and frontiers. 
So, our parliamentary defnocracy has grown in age during the last four 
decades and we have learnt how to lodge a government of our choice and 
also how to dislodge a government whose performence had been dismal.

Today we have a hung Parliament. No single party or even a 
combination of parties or groups has been able to secure a clear majority. 
This was the case in 1989 also and I. foresee the same result in future too. 
In fact, we should accept this phenomenon of a hung Parliament as a fait 
accompli and should try to live with it. It is not a bad omen, rather I think it 
is a good and positive sign for our parliamentary democracy. We are 
passing through a period of transition. The process of polarisation of 
political forces has already started and is forging ahead. The days of 
autocratic rule have gone. No one person now will rule this land. It should 
now be governed by a collective leadership. Nobody should now be 
treated as head and shoulders above others. There ought to be a group of 
equals and the Prime Minister is one who should be the first among the 
equals. In a parliamentary democracy, none is a superman nor was there 
any such and will never be there in future. All of us taken together form
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the Indian nation. That has exactly happened today and it is a silver lining 
on the horizon of our parliamentary democracy.

Mass media in our country now is not up to the mark. But let rrje tell you 
that in England of the nineties, it is much t>elow the mark. From Rushdie 
to Gulf, they have shown that they have not upheld the banner of freedom 
of the Press and its judicious, balanced and impartial approach to 
problems and issues. Even during the Lok Sabha elections this year in 
India the British media was worse than the Indian media. I myself being a 
journalist t/i profession, felt slighted at this outrageous partiality of my 
fellow brothers.

At least in the matter of floor crossings, whip withdrawals, whip 
resignations and whip restorations, ours is the only parliamentary 
democracy in the world today when notice of this undesirable 
phenomenon was taken in 1985 and the credit for this must go to late Shri 
Rajiv Gandhi for promulgating the Tenth Schedule added by the 52nd 
amendment to the Constitution of India. The decisions of Speaker Rabi 
Ray under this Schedule was widely acclaimed. Bihar. Rajasthan and 
many other State Assemblies also took action and pronounced judgement 
under the Schedule.

Let me conclude that four decades after Independence, parliamentary 
democracy in India is now adult and mature and the day is not far when 
the biggest democracy of the world will also be the best democracy of the 
globe.
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16
—Simon Peter D’Souza

Since the year 1947. our country has been changing incessantly, 
especially in social, political and economic fields. This change has t)een in 
all dimensions and in varied degrees. The fabric of democratic pattern hâ 
been woven neatly, compared to other neighbouring countries which 
became independent almost at the same period. These countries faced 
political upheavals shortly after adopting the democratic system. Our 
country has been steadily following parliamentary form of government, 
adhering to democratic traditions, conventions and practices, despite 
having diversities in caste, creed and culture.

Ever since Independence, we have adopted progressive legislations and 
programmes to bring about social justice, equality to remove economic 
disparity and to offer equal opportunities to Its citizens. The country gave 
its citizens a written Constitution providing for the right of choosing the 
Govemment through a system of adult franchise in a multiparty system 
and has reorganised itself on the linguistic basis. We have followed eight 
FiveYear Plans so far despite the usual stresses and strains which occur 
in any democratic system. The efforts of the State to translate the 
cherished goals into reality are concentrated primarily in the Five Year 
Plans. In general, the achievement of the last four decades have not yet 
made the country a Welfare State, but it is definitely moving in that 
direction.

Now the scenario is slowly changing and democratic system is getting 
itself adapted to it. We will examine how and why these changes are 
taking place and the likely remedial steps that are required to be taken. 
Are the people becoming indifferent to the democratic process? Are the 
people losing faith in the existing system? What are the stresses and 
strains democracy is facing? If so. who is responsible for it and what can 
be done to remedy the situation are the basic issues which deserve 
serious thinking. From the experiences of the military regimes of the 
neighbouring countries, and its effect on individual liberties, basically, we 
have to agree that the democratic form of government is best suited to our 
country whether it is in a parliamentary form or presidential form.

Initially, the various States of the Indian Union were reorganized on the 
linguistic basis with the objective of bringing about the development of the
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regional language, its people, and the State as a whole as an independent 
entity, in order to iJring cohesiveness. But in the course of time, the same 
issue has become controversial, especially in the border areas. The 
disputes arose at>out distribution of water an(j power resources, jobs to 
the ‘‘sons of the soil", medium of instruction in the education field and so 
on. which are mainly economicallyoriented, predominantly due to scarcity 
of resources and inadequacies and imbalances in allocation. There were 
disputes and agitations to form smaller units separate from the parent 
State like the Telengana movement in Andhra Pradesh, Gorkhaland 
agitation in West Bengal and the Bodoland agitation in Assam. Such 
agitations give impetus to secessionist tendencies leading to disintegration 
of the country, which is not conducive to national unity and democratic 
process. Financial viability and dependence of the States on the Union 
Government are major constraints. Whether it is the handiwork of smaller 
political groups to usurp power, whether any foreign hand is behind the 
curtain, whether it is a selfish move by a few individuals to t£ike advantage 
of emotional and ethnic issues Involved—the reasons can be many more. 
These issues can be controlled, if not solved, by a strong government at 
the Union, supported by a massive mandate, which only can deal with the 
issues squarely and firmly. Some suggest that the reorganisation of States 
may be quashed and reorganise the country considering the economic 
and administrative needs.

Secondly, we have obsen/ed that the issues like the Mandal 
Commission Report or the Ramjanam Bhoomi controversy have been 
instrumental in the tall of the V.P. Singh Government at the Union in the 
recent past.

As regards the Mandal Commission Report, issues like job reservation 
to Scheduled Castes and Tribes and backward classes are basically 
economic issues. Since certain Castes and Tribes were underprivileged 
and deprived of social status and lesser economic progress for centuries 
due to the reasons of historical past, they were given certain job 
reservation. But the question is whether continuation of these reservations 
for four decades after the Independence of the country requires a fresh 
review? Are the issues purely economic or administrative or whether merit 
should suffer at the cost of class preference or can they be offered any 
other incentives instead of job reservation are the issues which require 
serious concern, keeping aside the political leverage one gets.

The issues leading to communal disturbances and problems ansing out 
of regional imbalances deserve utmost attention and we should ask 
ourselves whether these can be used for whipping up emotions to achieve 

political ends, despite the allegations that similar issues were used earlier 

also to gain political power. Can we continue with the same style of 
functioning? These are the issues which deserve the attention and 

consideration of the future parliamentarians. Are the 
perks, salaries, allowances, pension and other facilities made available to
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the MLAs. MPs and bungalows, cars and other perks made available to 
the Ministers at the State expenses excessive? What do people expect 
from these representatives in lieu of the benefits offered to them? Whether 
they can be pruned on account of the serious economic cnsis faced by the  
country? What is the reaction of the people to siich matters? These 
questions need to be carefully examined, especially since such legislations 
are passed by the concerned members themselves.

What are the pnorities before the country? What steps are essential to 
make the country strong, united and self reliant? How to fulfil the hopes 
and aspirations of the people? We need to address ourselves to these 
basic'issues. After the Constitution was adopted, our country has gone 
through ten general elections. If we examine the voting pattern, ope can 
observe that the percentage of voting has been around 40 to 45%, 
despite the fact that the voting age was brought down to 18 years from 21 
years to facilitate participation of the younger generation in the process of 
forming the government. More than half of the eligible voters' population 
have not exercised their right. What does this indifference indicate? Is it 
that people are satisfied or is it that they are complacent? What are their 
grievances? What is the age group which has shown the indifference to 
the democratic process? Is it because the elections are held often? These 
issues need to be examined dispassionately.

The nomnal accusations against any democratic government are of 
corruption, delays, redtapism, wastage of resources, lethargy of the 
administrative machinery and choice of wrong priorities. The removal of 
these maladies from our public life has assumed urgent significance since 
they pose a serious danger to the faith of the public in the democratic 
system itself. In fact, our system of voting by secret ballot is safe, impartial 
and gives the individual the freedom to take part in the elections without 
fear or favour. But increasing incidents of boothcapturing, violence, fights, 
kidnapping or killing of candidates, etc.. indicate the antisocial, anti­
democratic trends and activities of certain forces which need to be 
handled firmly, more by public reaction of resentment and utmost 
contempt. In fact, democracy is for the people, by the people and of the 
people. Unless the people who are responsible for electing the 
government to power do their part, dispassionately, intelligently and 
without fear or favour, democracy cannot function satisfactorily. Power is 
with the .people. Gimmics like "defection" haye to be viewved by the public 
seriously. Apart from the power to recall unworthy candidate, the people's 
"sanctions" will have farreaching effect. The people get the type of 
government they deserve. Hence they have to be cautious about their 
duties and responsibilities. For survival of healthy democracy, vigilant 
public opinion and electing people of integrity to tbd Assembly or 
Parliament Is essential. In a democratic country, voters are t>ound to 
expect fulfilment of promises made by the party which they have put in 
power, and a government cannot compromise on the issue of principles.
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If one analyses the election results of the recent past, it is noticed that 
the days of absolute majority to any single party in Parlianwnt are over. A 
situation of “hung Parliament" has t)een created, perhaps due to multi­
party system. This may recur in future too. We cannot afford to have 
elections very often, as the conduct of elections is a very costly exercise. 
Besides, frequent elections will create disinterest in public, which may 
even lead to a military nile. There are two solutions to face and tackle the 
problem of "hung Parliament”, i.e. fonning a coalition government by 
getting support of some other party from outside or within, or else to ado(M 
a presidential fonn of government. Recently, an attempt was made to 
evolve one viat>le alternative of a national government with all 
Parliamentary Parlies as its equal partners sharing power and 
responsibility and contributing talent from each party for maintaining the 
unity, integrity and independence of the country. The role of the 
Opposition in effecting constructive opposition cannot be overlooked. They 
can play an important role to make democracy work. There appears to be 
a need to form 'allparties committee’ to study the working of the 
Constitution of India in the changing context. The committee may coopt 
constitutional experts so that the important changes can be thought of by 
consensus, and the Constitution may be amended suitabiy.

The role played by the Parliamentary Committees and the members 
need not be overemphasized. They have to take more active interest to 
make democracy a success.

The need of the hour is to strengthen the fabrk; of denrK>cracy by 
deliberate and conscious efforts by people’s representatives and the 
public at large, who have elected them to serve them better, to bulM a 
strong nation. True democracy is govemment of the people, by the people 
and for the people, but it would be chaotic if allowed to slip and change to 
"off" the people, “buy" the people and “far” from the people.
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17

—A. Oharma Rao

PARUIAMETAR XEMOCRAC AX IXIA

Parliamentary democracy embodies Ihe principle of change providing for 
continuity of the system unhampered. The object of Parliament is to 
ensure good governance of the country according to the wishes of the 
people, for the good of the people. Democracy is not just an ideal or an 
objective. It is a method through which* the government functions to meet 
the aims and aspirations of the people. Parliamentary democracy may be 
termed as a method of government by which the majority of the electorate 
exercise political control. It is a system of government which exists to 
achieve and maintain an egalitarian society. It provides for maximum 
amount of liberty to the individual consistent with the attainment of order 
and security within the State. The Indian Constitution safeguards the 
interests of the people and the fundamental rights of the people. It is 
unitary in character and federal in structure, the combination of which 
guarantees the fundamental rights of the citizens. It is a form of 
governance which provides for people the right to exercise their political 
will.

India s history has been more evolutionary rather than revolutionary. 
Indian democracy has also been of vital importance to the westem powers 
who see her as a source of stability in the strategic sphere of the globe. It 
h{i8 struck deep roots in the growth of the institutions and new pattems of 
political behaviour in the development of ideas particularly about power, 
authority and group identity and jn the nature of the society into which 
democratic forms have been welcomed despite their alien origin.

Tt» Indian Constitution provides for regular mechanisms .of registering 
the people’s wishes about who should govern them and what their policy 
should be and for providing a check on the actions of government if it 
disregards these wishes or deprives the people of such basic rights as 
freedom of speech and association. The Constitution lays down the 
structure of political life in elections to legislative institutions conferring 
powers on different' sections and agents of government, and of specified 
rights for individual citizens. The judiciary is the ultimate remedy for 
checking tfie authoritarian trends that may tend to grow in the exercise of
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power by the government. Thus, judiciary is the custodian of the rights of 
the people.

Elections to Central Legislature, the Lok Sabha in India, have been held 
continuously in 1952. 1957, 1962, 1967, 1971, 1977, 1980. 1984, 1989 
and 1991. The people’s verdict has produced major and at times dramatic 
results. The Congress party for the first time failed to gain majority in eight 
States in 1967 and in Parliament in 1977 and 1989.

The Lok Sabha with its regular Sessions and Committees has a role 
similar to that of the British House of Commons. It debates and passes 
legislation, scrutinises the action of government agencies and personnel, 
and their use of public funds, and provides a forum for the verbal 
questioning of the Council of Ministers. Its members can, of course, bring 
down the government by .withdrawing their support, if the govemment is 
trying to work against the interests of the people. The proceedings of 
Parliament and State Legislatures by and large have been decorous and 
orderly. Debates of Parliament are well reported in the Press. In the first 
two decades of its existence. Parliament was firmly dominated by the 
Congress Party and for most of that time too, by the revered figure of 
India's first Prime Minister Shri Jawaharlal Nehru. Nonetheless, the small 
Opposition parties were respected and heard. Parliament was a significant 
arena of political exchansje and a wide range of laws were passed, 
including major Acts of social reform. State Assemblies are much more 
important. They deal with matters which deeply affect the daily lives of 
citizens in their particular regional context. The Member of the Legislative 
Assembly is a highly political operator, important to his constituents not so 
much for his part in debate and passage of legislation but for his 
intervention in administration on their behalf.

The Congress Party, by its very nature, helped to encourage and 
organise the exchange of opinion and the airing of interests whteh are 
central to democratic politics. Congress is often called an umbrella party 
or a whole party system within itself, for it contained and altowed free 
expression of a wide range of polittoal opinions and Interests. In its many 
internal ideological and factional conflicts, a bargaining and recondliatkMi 
process was at work whk;h produced an allIndia consensus based on the 
articulation of diversity and conflict, not its suppresston. Its inclusive quality 
owed much to its preIndependence role as a wekter of national 
movement and also to the presence at its helm of Jawaharlal Nehru. He 
combined charm, vision, energy and a streak of authoritarianism whteh 
kept the party together and strong. In the experience of long established 
democracies labour, trade, business and civk; groups and bodies 
representing consumer or taxpayers are an important part of the 
infrastructure of political life. Major political parties in India have all 
organised trade union wings, peasant fronts, youth and wonten forums. In 
a piariiamentary democracy, there is ample scope for deliberatkms and 
dtscussk>ns and to hokl different views. Sometimes, the dissenting groups
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are so powerful and persistent that governments bow to public opinion and 
change their policies. The experiment of the Janata Government in 1977 
and the National Front Govemment in 1989 as alternatives to the historical 
and long Congress rule in the country could not give a stable govemment.

The strategic position of India confirms that nonalignment policy could 
best preserve her tenitorial integrity. India has decided on a strategy of 
planning to raise agricultural and industrial production and to encourage 
the limitation of families not only to satisfy the basic social needs of the 
population at an acceptable level but also to make India industrially self­
sufficient and therefore less vulnerable to international economic and 
political pressures. Agrarian reforms and abolition of untouchability are 
some of the major problems tackled by the govemment.

We cherish the parliamentary fonn of govemment because it is a 
peaceful method of dealing with problems. It is a method of argument, 
discussion and decision and of accepting the majority decision providing 
for the right of an individual to hold a different view and to convince the 
majority by reasoning to change its policies.

India is a vast country with a huge population of about 80 crores, 
speaking different languages and professing different religions. Unity and 
integrity of the country have been wellmaintained over the last 43 years. 
It has proved an effective means to bring attout social and economic 
changes in the country through its planned development based on its Five 
Year Plans. Both in agriculture and industry, we have made tremendous 
progress and emerged as a great power to be recknoned with.

Democracy thrives when the people actively participate in decision­
making at different levels. In India, we have aimed at decentralisation of 
power by whteh speedy development is made possible. For any 
pariiamentary democracy to succeed, eternal vigilence is essential for 
Eternal vigilance is the pfiee of Democracy.
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18
KEEP SPEAKER ABOVE POLL POUTICS

Jit

Few In India appreciate even today the l(ey role of the Speaker in our 
partlamentry democracy without whom, according to Ersidne May, "the 
House has no constitutional existence." Jawaharlal Nehru understood fully 
the importance of the office of the Spealter and repeatedly laid emphasis 
on its prestige and authority. Speaking on 8 March, 1958 on the occask>n 
of the unveiling of the portrait of Speaker Vithalbhai Patel in the Lok 
Sabha, Nehru candidly observed: "The Speaker represents the House. He 
represents the dignity of the House, the freedom and liberty. Therefore, it 
is right that his should be an honoured position, a free position and should 
be occupied always by men of outstanding ability and impartiality.” Nehru 
also showed the greatest respect to the Speaker and, by his own conduct 
as the Leader of the House, encouraged the Chair to be independent and 
impartial.

I recall seeing Nehru once clash with free India’s first Speaker, G.V. 
Mavalankar, on the floor of the Lok Sabha in the early fifties when the 
latter firmly disaltowed him from making a second statement in one day in 
contraventkm of the rules. But Nehru soon realised his mistake artd, 
though visibly agitated, gracefully bowed to the Speaker’s ruling. 
Curiously, however, nothing concrete came to be done to establish tried 
conventk>ns designed to recognise and ensure the Speaker’s impartiality 
and independence. One sure way of achieving this was to depolitidse the 
offtee of the Speaker well arKi truly and to see that he was enabled to 
keep himself entirely aloof from party politics. Another more important way 
was to provide for his uncontested return to the House. But even Nehru 
failed to do the needful despite the clear lead given initially by Vithalbhai 
Patel in the preIndependence days and the healthy conventk>n sought to 
be established by Mavalankar folk>wing Independence.

Vithalbhai Patel, who had succeeded Sir Frederick Whyte as India’s first 
Indian S>peaker in 1925, dissociated himself from the Swarajist Party of 
which he was an active member prior to his electton and kept himself 
aloof from party interests during his entire term of offk». What is more, in 
the electton of 1926, he did not stand on Congress tkHcet but contested as 
an independent and was returned unopposed. In 1951, before tfie 
Constltutkm came into effect, the Conference of Preskiing Officers, under
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Mavaiankar's leadership, expressed the view that the Speaker shoukl 
dissociate himself from party politics iVKi, towards this end, “a conventkm 
shoutet be estabiised that the seat from whtoh the Speaker stands for re 
electkxi shouM not be contested.” But this suggestton went unheeded 
and Mavalankar was forced to contest on Congresss ‘ticketopposed by 
the Ram Rajya Parishad, the So leduled Castes Federatton and the 
Krishak Lok Party.

Two years later, in 1953, the Conference of Preskling Officers at 
Gwalk)r adopted a resolution reafTimiing its stand that a. Speaker shoukl 
be returned uncontested and expressing the view that "steps for making a 
beginning in that direction may be pressed upon the Government.” 
Mavalankar then took up the matter with Nehru. The Congress Working 
Committee consktered the issue and sent a communteation to Mavalankar 
whk̂ was disck>sed by him at the Conference of Presiding Offteers in 
Srinagar in 1954 in the following words: "ObvkMisly, they (the Congress 
Working Committee) accept the desirability of laying the wider convention 
that the Speaker’s seat shoukl not be contested but that they will require 
concunBnoe of other political parties whteh they felt was not possible to 
obtain. But ttie important point is ttot they have accepted that it is a right 
convention and further they have also accepted the position that so far as 
possible they shouU not set aside a Speaker while considering his 
nomination for general el̂on and then his election to Speakership.”

The Congress Working Committee's decision was welcomed by 
Mavalankar as a good advance in the desired direction. “All conventions”, 
he added, “grow bit by bit.... we have laid the first brick very firmly and we 
have now to stilve further.” Mavalankar than significantly proceeded to 
spell out “the necessary counterpart of this convention” — the obligation 
on the speaker. The counterpart”, he said, “is that the Speaker has to 
abstain from active participation in all controversial politics. The essence 
of the matter is that ttie Speaker has to place himself in the position of a 
judge. He has not to become a partisan so as to avoid unconscious bias 
for or against a parttoular view and thus inspire confidence in all sections 
of the House about his integriry and impartiality. If we are able to buikj up 
this convention on our own, then only we shall be able to justify, in course 
of time, the other one about the faker's seat being uncontested.”

Alas, things have not wofked out the way Mavalankar hoped. The 
Speaker, dfter all, is human and it has not* always been possible (or 
practicable) for him to resist political temptation in the at)sence of a 
definite convention assuring his corrtinuance in offtoe through uncontested 
Parliamentary election. At least one erstwhile Speaker candklly told me 
foltowing his acceptance of the office: “We are elected on party ticket with 
party funds. How can we claim independence?” In fact, many unfortunate, 
may tragk:, devetopments have taken place at the (Unkxi) cihd in the 
States during the past three decades and nnore deeply involving the 
Speakers in active politics. In 1975, Mrs. Gandhi brought the Lok Sabha
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down to the level of some State Assemblies and appointed Speaker G.S. 
Dhillon a Minister in her Cabinet, undermining both the prestige and the 
independence of the Chair. No eyebrows are raised any more in the 
States when politicians accept Speakership only to expk>it the office for 
richer political dividends.

The Oppositk>n has unfortunately not always acted in its best self­
interest by denying, in effect, cooperation in providing for the uncontested 
electk>n of a Speaker and adopting the traditk>nal British maxim : Once a 
Speaker, always a Speaker. It has failed to appreciate that its need of an 
independent and impartial Speaker is much greater than that of the 
Govemment.whteh, in any case, is £tble to take care of itself with its 
mĉrity. Indeed, the Speaker has been given absolute powers under our 
njles mainly to enable him to function impartially and give the required 
protectton to the minority in the best national interest. The Opposition has 
not only acted unwisely in the matter, worse, it has undermined the 
Speaker's dignity and ability to function judrciously by disobeying him time 
and again and even calling him names. Ultimately, the Speaker’s office 
can and should t>e depoliticised by common consent and the Speaker 
enabled to rise above political temptation and maintain his independence 
and impartiality.
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OUR PARUAMENTABY DEMOCRACY

— SiMhila Nayar

India became free on 15 August. 1947 and Its ^
work to frame the Constitution. India, though vwîed 
full of enthusiasm, hopes and aspirations. The ̂  „
freedom was not a part of the rejoicing crowd at Delhi He  J

Calcutta tryingto heal mevwun̂ wLSTli
those In sonow and sufterinp. The 78 year̂ Father of the Nation vim
straining every nerve to see that though the land had been divided, the 

hearts should remain united.

Gandhiji returned to Delhi after performing the “miracle” of Calcutta 
where the “one man boundary force”, as Lord Mountbatten. the last 
Viceroy of India, put it. had siicceded in quenching the flames of hatred 
and restoring sanity and peace, which had not been possible on the 
Western front with the help of several divisions of the Indian army.

Gandhiji sent for his Secretary Pyarelal from Naokhali. to accompany 
him to West Punjab. He was planning to lead a caravan of Hindus, and 
Sikhs back to Pakistan and come back with a caravan of Muslims from 
there to India to undo, as far as possit>le. the mischief of partition. But. his 
alk>tted task in this workl was over. He fell to an assassin’s bullet on 30 
Januaiy 1948 on his way to the evening prayers.

Nehru. Patel arKi others were heartbroken. They pledged to continue 
the task the Master had left them, unitedly and wholeheartedly and make 
India a truly secular state in which all citizens wouM have equal rights and 
equal responsibilities, irrespective of their religkxjs beliefs. Pakistan 
became an Islamic State. In IrKlla, religmn was corraklered a matter of 
personal beliefs and was not to be altowed to affect the affairs and 
conduct of the govemment. The Constttutkm of IrWKa, framed by the 
Constituent Assembly, was based on the pattern of the British 
parliamentary democracy though it had taken kieas from other democratic 
Constitutions also.

Gandhiji had insisted that free India shouM have universal adult 
franchise and there should be no discriminatk)n on the basis of caste, 
creed and sex. etc. Many had pleaded with him to restrict it on the basis 
of education or property. They feared that the illitefrate. poor and 
downtrodden masses woukl not be able to use the right of vote
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judiciously. Gandhiji said this argument made it all the more necessary to 
give the right of vote to all. It would meike those who wished to get their 
votes to work for the speedy removal of the disabilities of the voters and 
enable them to make a judtotous use of their vote. The disabilities of the 
voters are largely still there, but they have leamt the value and use of their 
vote.

Gandhiji was not to see the first democratic elections held in India in 
early 1952. The world was wonderstruck at the orderly manner in which 
the demoef'atic process was conducted in India. India became the largest 
democracy in the world.

Gandhiji had advised that the Congress, which had led the struggle for 
freedom, shouki not become a political party for fighting elections. Many 
who had participated in the freedom struggle under its banner had left it 
and joined other political parties. He felt the Congressmen left behind in 
the Congress should not get the entire benefit of the peoples’ gratitute for 
winning freedom. The Congress should become a forum for all Indian’s to 
work together for causes which were common arid atx>ve party politrcs 
such as the removal of untouchability, illiteracy and ignorance, fight 
against social evils like child marriage, dowry system, consumption of 
alcoholic drinks and curbing of. divisive forces working in the name of 
caste, creed, etc. In order to fight elections Congress should form a new 
party, he said. But Congressmen were not willing to give up a readymade 
organization with workers right down to the village level and work for a 
new one. This put an end to Gandhiji’s dream of having an allIndia forum 
for certeun issues. It was a big disadvantage.

The political parties functioned in a political manner, but none of them 
was strong enough to defeat the Congress which remained in power with 
the consequent development of an attitude of smugness. Congressmen 
began to equate themselves with the country. Anyone who opposed the 
Congress was called antinational. The corrective available when the party 
in power knows it may have to sit in Opposition and Oppositk)n knows it 
may sit in the seats of power, so that both feel responsible and speak and 
act in a responsible manner, was missing. It led to a decline in values 
among Congressmen and others.

In 1969, there was a split in the Congress and following that the inner 
party democracy and elections in the Congress came to an end. The head 
of the govemment also became the head of the party. Alt power was now 
centred in the Prime Minister.

Pakistan had also opted for the British democratic pattern, and it 
seemed to wori< quite well in the eariy years. But the leaders in that 
country had not wori<ed and suffered together to win freedom as had been 
the case in India. Before long, a military dictatorship took over in that 
country. When Indians and Pakistanis met in certain nonpolitical 
conferences outside India, our friends from Pakistan would joke with
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Indians saying that India would soon follow in Pakistan's footsteps. They 
claimed better growth rate, letter control over prices and corruption under 
dictatorsNp and several Indians began to envy them. There were stresses 
and strains in Indian denwcracy in the sixties and Mventies and 
sometimes one wondered whether the democratic system in India would 
stand the stress and strain. But It did, while the dictatorship across the 
border lost its glitter and people in Pakistan began to groan under it and 
longed to go back to democracy. They have don̂ it and are stnjggling to 
stick to It and make a success of it. India wished them well in that 
endeavour. '

But to come back to India, the greatest setback for democracy in India 
came when Indira Gandhi, after losing the election petition in 1975, 
introduced emergency in the country. But she had the wisdom to hold 
general elections in 1977 and the people of India proved that they had 
really become mature by throwing out the ruling party and voting to power 
the Opposition Janata Party, which had been formed by combining the 
parties whtoh had suffered during the emergency. They had been brought 
together under the inspiration of the late Shri Jayaprakash Narayan, the 
Sarvodaya leader, who had come back to politics in the wake of the 
emergency. His health had been shattered in jail, but he was able to guide 
the leadership of all the political parties, (except the Communists) to give 
a united fight to the ruling Congress which led them to vk:tory and the 
Janata Party formed the first nonCongress government at the Union in 
1977.

The forces brought together by Jayaprakash Narayan were, however, 
unable to hold together. Individual ambitions proved the undoing of the 
Janata Party. In spite of the good work they had done in price control and 
many other areas during their short spell of two years and some months, 
there was a split and the splinter group under Chaudhary Charan Singh 
was installed in power by President Sanjiva Reddy. The Congress had 
promised to support him and had written to the President to that effect.

Chaudhary Charan Singh's government could not win a vote of 
confidence. The Congress refû to support Chaudhary Sahib in the 
confklence vote. Chaudhary therefore never sought a vote of confidence. 
In the mklterm poll that followed, the voters threw out both the Janata 
Party and Chaudhary Charan Singh's Lok Qai and voted Indira Gandhi 
back to power.

Decline in inner democracy in the Congress and being in power for over 
30 years without a strong Oppositk>n, however, had weakened it. Indira 
Gandhi hekj it together during her lifetime. After her death in October 1984 
at the hands of her own security man, her son Rajiv Gandhi was put in 
her place as the head of the govemment. He held an election soon after.

In ttie 1984 poll, ttie people gave him a massive mandate. They had 
high hopes from the handsome young Prime Minister with a clean image.
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R«yiv started well, but he had entered politics reluctantly at his mother’s 
insistence, and the mother had not had the time to really groom him up for 
the job when she was removed from the world. He had many good 
intentions and did maice many promises t>ut was not able to fulfil them. He 
had a full five years’ tenn during which there was considerable 
disillusionment among the people. He was thrown out by the voters in 
1989 and ttie Janata Dal, which was formed by all those who had been in 
ttie Janata Party minus the Jan Sangh (which has become the Bharatiya 
Janata Party), won the largest number of seats after the Congress. They 
formed the minority govemment with the support of the BJP and the 
Communists.

The Janata Oal suffered from the, same malady that had affected the 
Janata Party. Personal ambitions proved its undoing. In the midterm poll 
that followed, the voter in India has behaved in a most mature fashion. 
The voters have given a mandate again to the Congress, but this time 
they have not given it a majority. Rajiv Gandhi’s tragic murder in the 
middle of the election, won some sympathy seats for the Congress so that 
they have the largest number of seats in the Lok Sabha. The Congress 
had the largest number of seats in 1989 also. But Rajiv Gandhi at that 
time did not wish to form a minority govemment. He had 410 seats in the 
1984 election. The 1989 verdict was a vote Of noconfidence in the 
Congress, he felt. He, however, supported the breakaway group of 
Chandra Shekhar to form a govemment towards the end of 1990, but 
threatened within four months to withdraw his support on the issue of lack 
of mutual trust. Chandra Shekhar, the Prime Minister, thereupon resigned, 
which forced a midterm poll on the nation in less than two years. The 
voters in 1991, while giving more seats to the Congress than in 1989, did 
not give it a clear majority. The voter wants the Congress to prove that the 
Congress has become wiser.

Narasimha Rao has a challenging job. The economy is in a shambles, 
fissiparous trends are active. The cult of violence is thrêening our hard 
won freedom. The ruling party has to prove its ability to cope with the 
situation by setting its own house in order, and by woridng out a common 
programme tly consensus to ensure the security and integrity of the 
country on the one hand and to fight unemployment and inflatfon and 
restore harmonious relations among different castes and creeds. The voter 
has thrown a challenge not only to the ruling party, but also to other 
parties, to wori< together in such a way as to make a success of 
pariiamentary democracy, which requires a reasonable temi of office for 
the ruling party. It should be five years. This in turn demands evolving a 
consensus with the Opposition by the mling party running a minority 
goverriment. This can only be done if national irrterest and not party 
interest, occupies the centre of the stage. Democracy in India, it seems, is 
fimily in the saddle.

Our Parliamentary Demotracy 379



20
DEMOCARCY AND INDIAN PARLIAMENT

3Saraarandra Kundu

One of the unique features of Indian democracy is that in spite of 
various diversities of race, language, customs, religion, food habits, dress, 
etc., India has been able to hold and pull together. The Parliament, a 
creation of our Constitution, by and large, has been able to reflect the 
hopes and aspirations, sorrows and joys of millions of our people.

Indian Parliament is the biggest democratic institution in the world. It 
has two Houses—the lower House or Lok Sabha consisting of 
representatives of political parties directly elected and the Upper House or 
the Rajya Sabha indirectly elected by the various State Assemblies. 
Besides, in the federal structure of the Union, there are State Assemblies, 
where representatives are elected directly by the people. Under the 
Constitution, the States have been given power to raise taxes, administer 
justice, control various departments and take care of law and order 
problems through a combined team of bureaucracy and’ police. The Union 
territories do not enjoy powers of the State Assembly, but they have a 
legislative forum mostly consultative in character which is partly elected 
and partly appointed by the Union government. In India, over a period of 
time, many of the Union territories have been granted statehood.

The thrust of the federal system in India is to see that while the unity of 
the Indian nation is maintained, the cultural identity of the people is 
protected and promoted, unifomi economic development of the States is 
ensured and economically backward States are given protection. The 
Central finances are distributed keeping in view the harmonious growth of 
the States and to do away with the regional disparity as far as possible. It 
is sakj that federalism in India is unitary in nature. The frequent demand of 
the States to get more finances from the Union and the latter’s directives 
to raise reserves from their own source to quiklify for matching grants, etc. 
have led at times to bitterness among the two. There have been 
allegations of discriminatory practices meted out to the Oppositionruled 
States and show of favouritism to States ruled by the party in power at the 
Union in devolving central finances, grant of projects, etc.,

A Finance Commission is appointed for a period of five years to suggest 
the amount and modes of devolution of Central finances to the States. 
Some of the State govemments feel that finances given to States through
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grants and recommendations of the Finance Commission are not 
equitable; therefore, some vague ideas about financial autonomy of the 
States vis-a-vis the Union has of late been aired. Besides, there have 
been accusations against the Union that it is using its enormous 
constitutional and economic power to beat the States politically. As a 
matter of fact, there have been demands by many to withdraw from the 
Union the power to dismiss the elected State govemments as and when 
they like. Well, these debates oo on and the search for finding solutions 
has become a continuing process. The appointment of the Sarkaria 
Commission to resolve some of the continuing problems of the Union 
State relations is considered a way out.

I have been a member of Parliament for three times. I have great 
satisfaction to find that the Indian Parliament has been able to, by and 
large, respond to the urges of the people. Sometimes, I feel that the 
agenda of work for the Lok Sabha is so heavy that even after seven 
months’ sitting in a year, it cannot cope with it. The source of a vibrant 
and a dynamic Parliament is in free and fair elections and in the effteient 
working of a multiparty system. It is indeed strange but at the same time 
true that a large segment of the electorate have decisively cast their 
votes to punish the erring political parties, their supporters and leaders. 
This speaks high of the maturity of the Indian electorate who have 
intelligently reacted to the problems by depending on their wisdom. The 
electk)ns to the Pariiament have proved from time to time that dictates of 
the innocent mind of the electorate have shown good results as against 
the elitists’ drawing room speculations. The dismissal of the parties and 
their high and mighty leaders by the innocent people has made 
democracy a vibrant one, though it has caused pinpricks to the 
establishment and created some instability in forming govemments. 
Some people groom the idea that a dictatorship i$ necessary to bring 
about quk̂k sock)*economk: changes but this is not at all justifiisd. 
Socioeconomk: developments, which we have witnessed in India could 
not have been better in a dtotdorship. The (feople must be trusted and 
power must be given to them to change govemments as they would like. 
As Rat>indranath Tagore said, "In the top of everything is the man that 
matters”. In a democracy, which we visualise, people should be the 
absolute masters of their destiny.

Having said this, it is necessary to find ways and means and suggest 
improvements in making the Pariiament a real democratic responsive 
forum to be able to mirror the urges and aspiratk>ns of the people. It is 
said power contipts the people in auttiority and absolute power corrupts 
absolutely. Therefore, power shoukj be decentralised. Fear is bad but by 
a democratic movement it has to be instilled in the minds of power 
hungry mm that if they en̂, they will meet their death by the bullet of the 
ballot. The devolution of power to the people through a fourtier system,
i.e. Unton, State, District and Panchayat Samiti, shoukJ be given a
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practical shape. It is suggested that such an idea should be part of the 
Constitution. It is indeed happy to know that thinking in this line is going 
on in Irxlia.

As pointed out earlier, the UnionState relations have been a sweet and 
sour one. It has been suggested that the States shoJid be given more 
powers in the Constitution. It is necessary to cut down duplications in work 
in the Union Ministries such as Agriculture, Health, Education, Welfare, 
Labour. Science and Technology, Environment, Forest, Inigation, Health, 
etc., and handed over to the States. The Sarkaria Commission’s report is 
found to t>e inadequate to meet the urges of many States which would 
function vibrantly with more power devolved to them within the federal 
structure. There is a point of view that if the Union should be really strong, 
its anftis and eyes— the States—should be more stronger. The concept of 
unitary federal system formed during the hiaking of the Constitution needs 
a change.

Many other changes are also required to make the Parliament more 
responsive to the needs of the people. The introduction of Subject 
Commidee system is a good step in this regard. I had worked as the 
Chairman of the Subject Committee for Environment and Forests for 
sometime in the Ninth Lok Sabha. I found it is very useful to examine the 
working of the Ministry in detail. The demands of the respective Ministry 
which are voted by the Parliament with little or no discussion have the 
mandate to spend crores of rupees with little or even no scrutiny by the 
members. The demands of the Ministry are prepared by the clerks 
bureaucrats for the consideration and presentation by the Minister in 
Parliament. The Ministers or even Parliament have hardly any time to go 
into it in detail. The Subject Committees are supposed to be watchdogs 
of such expenditure and implementation of policies and programmes. It 
has to be seen how these Subject Committees really become effective. In 
Indian Parliament, a beginning has been made which demands that such 
Subject Committees be given more teeth.

There is another aspect of our parliamentary system which needs 
attention. In a multiparty parliamentary democracy where coalitk>n 
governments cannot be formed, will the country face electton, say every 
six months? This will be a drain on the exchequer and cause irritation 
among the people. This will create disenchantment among the people with 
serious consequences. Can we not think of amending the Constitutkxi on 
the pattem of the Norwegian model to ban electton, whatever may come, 
for three years at least?
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21
CRISIS IN INDIAN PARLIAMENTARY DEMOCRACY

— Varkala Radhakrishnan

We are passing through a critical period. Parliamentary democracy is 
today threatened both from within and from without. Though we have been 
witnessing difficulties in the functioning of our democracy the threat to the 
system itself has now become more evident than ever before.

The greatest threat to our democracy is the politics of terrorism. 
Terrorism is today not the concern of a single country; its dimensions are 
worldwide. In our country, the monster of bloody violence has been on 
rampage for quite sometime now. The dastardly killing of Shri Rajiv 
Gandhi has stunned the entire nation. It is the latest and the most 
shocking in a series of political assassinations taking place in our country. 
Seven years back, Smt. Indira Gandhi was brutally murdered. Several 
other leaders of various political parties have been murdered over these 
years. Obviously, the aim of the killers and their abetters is not just the 
liquidation of an individual. Their primary aim is to disnjpt the democratic 
process in the country and plunge It in to the abyss of a civil war. It is 
common knowledge that terrorists very often have foreign support and 
sanctuary which provides strength and sustenance to their mission. 
Powers which are bent upon destabilising and balconising the natk>n are 
the godfathers of these terrorists. The range of their activities has 
broadened considerably. There are kidnappings, bombings, hijackings, 
wanton killings, and also various explosive devices such as time bombs, 
letter bombs and now the latest belt bombs. Religion, language and 
ethnteity are often taken advantage of by the extremists to whip up 
parochial feelings among the masses.

In India, terrorism has shown its ugly spectre in many areas, in 
Nagaland, Assam, Mizoram, Manipur, Jammu and Kashmir and in Punjab. 
The inability to accede to power by democratic means leads some parties 
to resort to extra constitutional challenges. Violence and intimidation have 
thus clear political overtones and they are the greatest threat to the 
democratic system. A strong democratic government can effectively 
counter this challenge with the active and vigilant cooperation of the 
masses.

Communalism is another serious problem facing the Indian society to
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day. There is religious fanaticism everywhere and hundreds of people have 
been killed and properties worth crores of rupees deistroyed. 
Communalism has beconne the single biggest subversive ideology in 
contemporary India. Our society appears prone to continuing communal 
violence and political destabilisation. Communalism, in its varied shapes, 
has acquired a most dangerous fomri and an alanning proportion. It is an 
affront to India's nationalist identity and a tragic setback tc our secular 
culture.

Ours is a secular state. In a secular state, religion should not have any 
place in the political activities of the people. It shall be an individual affair 
and it shouki never get mixed with politics. Unfortunately in our country a 
situation has arisen that every important political decision is gauged from 
the communal perspective. This has created innumerable difficulties not 
only to the administration but to the entire state. Our social gains have 
been substantially offset because of communal interference. To some 
extent, politicians, knowingly or unknowingly, get themselves mingled with 
those forces and cause untold miseries to the people. Moreover, 
communal forces have played a dominant role in the elections and by and 
large they have also influenced the results of tfie polls. This is a very 
unfortunate situation. It is high time for the people to unite themselves emd 
fight these communal forces who are out to njin the democratic institutkxis 
in our country.

Poverty and illiteracy are not conducive to the growth of parliamentary 
democracy. Without economic development, we cannot think of real 
democracy. DerrKx:racy and development should go together. It is 
essential to minimise human miseries by accelerating economic 
devetopment and ensuring social justice to the people. So, effective steps 
will have to be taken for the eradication of poverty.

It is an accepted fact that a literate and socially conscious electorate is 
a must for the success of democracy. An unrelenting war has to be waged 
against illiteracy. Moreover, it is the responsiblility of every citizen to 
educate the masses and the ignorant electorate so that they can exercise 
their wisdom white going to the polls to see that the right persons with 
honesty, integrity and character are elected to represent them. Any system 
can prevail only so long as it keeps pace with changing conditions and 
proves its ability to solve the problems of the people. The majority who are 
struggling for their survival will never tolerate 4he luxury for a few people. 
Through economk: development and social justice the aspirations of the 
people have to be met and only then can democratic system flourish in 
our country.

An issue of vital importance which has a bearing on the successful 
functioning of pariiamentary democracy in India is the UnionState 
relationship. It has assumed greater importance today than ever before. 
Some feel that there is nothing wrong with the Constitution and that the
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malady lies in its implementation and there are many others who assert 
that a drastic revision itself would be necessary. The provision relating to 
the appointment and removal of Governors and discharge of functions by 
them have been responsible for much tension between the Union and the 
States. The exercise by the President of his power to declare that the 
government of a State cannot be carried on in accordance with the 
Constitution has been another source of acute controversy. The exercise 
of this power by the President under article 356 has failed to win the 
confidence of the Oppositionled governments and the people also do not 
believe that it has always been exercised for genuine purpose and in a 
nonpartisan manner. There is also the complaint that the Union has not 
been fair to the States in relation to their financial interests. By substituting 
income tax on the income of corporations by corporation tax and by 
substituting sales tax on certain items by additional excise duties, the 
Union has caused considerable loss to the States’ revenues.

The Report of the Sarkaria Commission on UnionState relations has 
stated that the power to impose President's Rule under article 356 should 
be used very sparingly, only in extreme cases and that the report of the 
Govemor should contain a clear statement of all material facts. The 
Commission has suggested that it is desirable that a politician from the 
ruling party at the Union is not appointed as a Governor of a State which 
is being run by some other party and wanted the procedure of consultation 
with the Chief Minister concerned. The Commission also suggested that 
the Govemor should be a person eminent in some walk of life and a 
detached figure not too keenly connected with the local politics of the 
State. In respect of financial matters, the Commission has recommended 
amendment of the Constitution which would enable the Parliament to 
provide for the sharing of corporation tax. It has also suggested suitable 
adjustments in sharing the income tax and excise duties. The Commission 
criticised the way of functioning of the Planning Commission and pointed 
out that it has functioned more as a limb of the Union government rather 
than as a truly federal institution.

It is therefore necessary to end the mendicant status of the States. The 
articles regarding the Finance Commission and distribution of revenues 
should be amended to provide for 75 percent of the revenue raised by the 
Union from all sources for allocation to different States. Thus, if there is 
federalism in the real sense there will be more possibilities for 
improvement in the lives of the people and then the democratic institutions 
can be said to truly reflect the wishes and aspirations of the people.

An outstanding feature of our parliamentary system is that the people at 
large look on their Legislatures as forums where grievances may be 
ventilated £ind remedies sought. An enlightened public opinion is a 
guarantee of the survival of parliamentary institutions. The people have 
the right to know what goes on in Parliament; they have a right to know
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what their representatives do. When parliamentary .proceedings are not 
properly reported, then that right is taken away from the people and they 
lose interest in Parliament. Then Parliament begins to become irrelevant 
and loses its authority. Aptly, it has been said that the Press is an 
extension of Parliarrwnt. The Parliament and the Press should interact as 
guardians of the liberty of ttie people.

The Press has tremendous potential for harm if it deviates from the path 
of accuracy ar̂d truth. The duty of the Press is to report faithfully and not 
to distort events in the House. A great deal of reponsibility lies on the 
representatives of the Press to see that matters are presented in the 
proper perspective. So long as they carry truthful and objective reports of 
the proceedings of the House, there should be no question of 
correspondents being hauled up for breach of privilege or contempt of the 
House. The conduct of the newspapers must relate to the proceedings in 
the House and to the service the members render to the House. The 
Press has to bear in mind that nothing should t>e done which would have 
the effect of lowering the dignity and repect due to the democratic 
institutions. It is a cardinal fact of the pariiamentary system that while the 
Pariiament reflects the will of the people, the Press keeps the Pariiament 
constantly informed of the happenings in the country affecting the life of 
the people. The Pariiament and the Press are custodians of peoples' 
rights. There cannot be any conflict between the two.

The question of pariiamentary privileges has alse to be viewed in this 
context. The object of pariiamentary privileges is to safeguard the 
freedom, authority and dignity of the House, so that the task undertaken 
by,it on behalf of the nation can be effectively performed. They are special 
rights enjoyed by a pariiamentarian in the performance or his duties 
without which it would be impossible for him to act with honour and 
dignity. On many occasions, the House utilised its authority to deal with 
cases of breach of privilege and contempt of the House. On some 
occasions, the House became sensitive to its privileges and referred 
insignificant cases to the Privileges Committee. In numerous cases, the 
Privileges Committee advised the House to overlook the 'minor issues 
involved and to consult its own dignity. The House was mindful of its 
privileges, but it was not unnecessarily sensitive to constructive criticism. 
In some oases, the Privileges Committee s\ppreciated the constructive 
criticism by the Press, gave due importance to the freedom of speech and 
publication, and advised the House not to take any punitive action. The 
point is, the Press must have the liberty to publish and where necessary, 
interpret, the proceedings of the legislature. However, it is essential that 
such reports are not inaccurate or distorted and the comments are fdir and 
uphold the dignity of the august institution.

Just as the pariiamentarians are entitled to privileges, they are equally 
expected to make dignified and honest use of their privileges consistent
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with their position in a democratic setup. Instances of disrespect to the 
Chair, disregard for statutory conventions of the House, frequent 
interruptions and occasional use of unparliamentary language or even 
physical force are not very rare. The result is that a lot of time is wasted in 
procedural wrangles than in devising ways to debate issues conceming 
the people. We should not forget the advice of Prof. Hiren Mukherjee, a 
doyen among our parliamentarians: "if Parliament is to endure, it must be 
transformed from a ‘talking shop’ to a ‘working body".

We must see to it that we promote among our people faith and trust in 
the parliamentary institutions. Othenwise, there will be asteady decline in 
the people’s faith in Parliament as being the most effective Instrument of 
democratic government. Criticism and exposure of the failings of 
government are essential in a parliamentary democracy. But, at the same 
time, we must not indulge in senseless party bickerings and recriminations 
in our Parliament. The Opposition should not oppose a measure just for 
the sake of opposition. They should support the government in matters 
which are for the welfare of the people and the country. Then only will the 
people have a feeling that Parliament is a constaictive forum which is 
genuinely seeking solutions to natkinal problems and not some kind of a 
battleground for achieving personal power.

It is one of the essentials of democracy that there should be a larger 
area of agreement on basic matters conceming the nation. There should 
be a climate of moderation and willingness on the part of the people to 
find solutions and compromises. Parliamentary democracy must adapt 
itself to the changing needs of time. The challenges to parliamentary 
democracy can be effectively met through a strong, forceful, vigilant and 
assertive public opinion.
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22
COMMITTEE STRUCTURE IN RAJYA SABHA

—Sudarshan Agarwal

Glorified as Little Legislatures’ and castigated as 'being over run by them 
like the Australians by the rabbits' Parliamentary Committees have been 
variously commented upon by experts and statesmen. These Committees 
have been in much polemics; experts have often suggested possible line 
of reform for them but none has dared to suggest their total abolition . 
This, in a way, itself is the triumph of Committee system in parliamentary 
democracy.

Matters may be raised on the floor of the House to secure political 
mileage or to score a point over one’s opponents or someone may even 
play to the gallery but in Committees, the atmosphere is just businesslike. 
The phlegmatic attitude that largely characterises Parliamentary 
Committees is most conducive to give deep thought and consideration, 
meaningful deliberation, closer scrutiny and expert like examination of 
senbr civil sen/ants who have long years of administrative experience 
behind them. Unlike the floor of the House, Committees provide excellent 
opportunity for cool, calm and deep deliberations and this naturally makes 
members of the Committees to function in a serious and businesslike 
manner. Committees are, in fact, a potent device which is wielded by 
Parliament for influencing govemmental policies and overseeing the 
administration.

In the Rajya Sabha, the functioning of Parliamentary Committees is 
regulated by the Rules of Procedure and various directions given by the 
Chairman from time to time. The Committees of Rajya Sat>ha may t)e 
classified as ad-hoc Committees and Standing Committees.

•

Ad-hoc Committees are appointed from time to time to enquire into 
specific subjects. These are not named as such in the Rules of Procedure 
of the Rajya Sabha but come into being on a specific motion and become 
functus officio immediately after reporting to the House on matters

assigned to them. Ad-hoc Committees are generally Select Committees or 
Joint Select Committees on bills. Ad-hoc Committees have, however, also 
t)een appointed by the House on other specific subjects. In 1962, the 
House appointed an ad-hoc Committee to consider its rules of procedure; 
in 1976, another Committee was appointed to enquire into the conduct of
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a sitting memtjer of the House and again in 1983, a Committee was 
constituted for reconciliation tietween tlie Nirankaris and the Akalis.

The second category of Committees, namely, Standing Committees, 
may be divided in terms of their functions under four txoad heads:

1. Committees to Enquire—

(a) Committee on Petitions

(b) Committee ot Privileges

2. Committees to Scrutinise and Control —

(a) Committee on Government Assurances

(b) Committee on Subordinate Legislation

(c) Committee on Papers laid on the Table

3. Committees to Advise —

(a) Business Advisory Committee
(b) Rules Committee

4. House Keeping Committees —

(a) House Committee
(b) General Purposes Committee

There are some Committees of the Lok Sabha with whtoh members of 
Rajya Sabha are associated. These are:

(a) Public Accounts Committee
(b) Committee on Public Undertakings

Then, there are Parliamentary Committees constituted by both Houses 
of Parliament by passing motions in that behalf. Such Committees are:

(a) Committee on the Welfare of the Scheduled Castes and 
Scheduled Tribes.

(b) Joint Committee on Offices of Profit.
(c) Parliamentary Committee to review ttie Rate of Dividend payable 
by the Railway Undertaking to the General Revenues.

Rajya Sabha is also represented on the Parliament Library Committee.

There are also some other Committees of both the Houses constituted 
under the provisions of an enactment, as for example, the Joint 
Committee of the Houses of Parliament constituted under section 9(1) of 
the Salary, Allowances and Pension of Members of Parliament Act, 1954.

With a view to further strengthening parliamentary surveillance over 
administration, the idea of Subject Committees had been under 
consideration to the Rules Committee of the Lok Sabha. It was decided 
that on an experimental basis three Subject Committees may be set up. In 
pursuance of the recommendations of the Rules Committee of the Lok 
Sabha, in August 1989 three Committees, namely Committee of both 
Houses on Agriculture, Committee of both Houses on Science and
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Technology and Committee of both Houses on Environment and Forests 
were appointed. Each of these Committees has 22 members. 15 members 
are drawn from Lol< Sabha and 7 members from the Rajya Sabha. These 
Committees are to go into the working of the Ministries and allied 
departments dealing with the subjects coming under the scope of these 
Committees.

The members of the Rajya Sabha on the Public Accounts Committee, 
the Committee on Public Undertakings, the Committee on Office of Profit 
and the Committee on the Welfare of the Scheduled Castes and 
Scheduled Tribes are elected by the House, while members of the other 
Joint Committees are nominated by the Chairman.

The Rajya Sabha is represented on other bodies such as the All India 
Institute of Medical Sciences. Central Afivisory Board of Education, Delhi 
Development Authority, All India Council of Sports. Courts of the Central 
Universities. Haj Committee, etc.

In 1952, when the Rajya Sabha was first constituted, it had only four 
Committees, namely, the Rules Committee, Committee of Privileges, 
Committee on Petitions and the House Committee. The other Committees 
were constituted later on.

The working of the Committees in the Rajya Sabha is briefly described 
in the subsequent paragraphs.

CommittM on Rules

At the time of its inception in May 1952, the Rajya Sabha had no Rules 
of Procedure of its own. For the purpose of regulating the procedure and 
conduct of business in the Rajya Sabha, the Constituent Assembly 
(Legislative) IRules of Procedure and Conduct of Business, in force 
immediately before the commencement of the Constitution, were modified 
and adopted by the Chairman of the Rajya Sabha in exercise of the 
powers conferred by article 118(2) of the Constitution. These rules 
continued to regulate the procedure and conduct of business in the Rajya 
Sabha for 12 years.

The first Committee on Rules of the Rajya Sabha was nominated on 12 
May 1952. It consisted of 15 members. ir)cluding the Chairman, Rajya 
Sabha, eis (he ex-officio Chairman of the Committee.

Since 1982, the Committee on Rules consists of 16 meml)ers. including 
the Chaimian and the Deputy Chairman. The Chairman of the Rajya 
Sabha is the Chairman of the Committee. The Committee is constituted 
every year but it continues to hold office till a new Committee is nominated 
by the Chairman.

The main function of the Committee is to consider matters of procedure 
and conduct of business and to recommend any amendments or additions
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to the rules that may be deemed necessary. On the acceptance of the 
recommendations of the Committee by the House, amendments are 
made to the Rules of Procedure and Conduct of Business and they 
come into force from such date as the Chairman, Rajya Sabha, may 
appoint.

CommittM on Privileges

So as to ensure that the privileges of members and those of the 
House are protected, the Committee of Privileges performs an important 
role. This Committee has been functioning in the Rajya Sabha since 22 
May 1952, when it was first nominated. The Committee is constituted to 
examine every question of privilege referred to it either by the House or 
by the Chainnan and to determine with reference to the facts of each 
case whether a breach of privilege is involved, the circumstances leading 
to it and to make such recommendations as it may deem fit. It consists 
of ten members nominated by the Chairman. The Chairman of the 
Committee is also appointed by the Chairman from amongst the 
members of the Committee. Generally, the Deputy Chairman is appointed 
the Chairman of the Committee. Normally, the tenure of the Committee is 
one year but it continues to hold office till a new Committee is 
nominated.

Every Report of the Committee is presented to the House by the 
Chairman of the Committee or in his absence by a member of the 
Committee. After the report is presented to the House, a motion for 
consideration of the report may be moved by the Chairman of the 
Committee or any other member of the Committee. Any member nnay 
give notice of amendments to the motion for consideration of the report 
in such form as may be considered appropriate by the Chairman, Rajya 
Sabha. After the motion for consideration of the report has been carried, 
the Chairman or any member of the Committee or any other member 
may move that the House agrees or disagrees or agrees with 
amendments to the recommendations contained in the report. The 
Committee has so far presented 29 reports to the House on matters 
referred to it.

Business Advisory Committee

The volume and pressure of parliamentary work being generally quite 
heavy, it is necessary to plan the business of the House within the time 
available for discussion. With a view to achieving this purpose, a 
Committee of the House was considered essential and the Business 
Advisory Committee was accordingly set up.

The Business Advisory Committee was constituted for the first time in 
the Rajya Sabha on 4 August 1952. The Committee consists of 11
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members, including the Chairman and the Deputy Charman of the Rajya 
Sabha and the Chairman of the Rajya Sabha is the ex-offiao Chairman of 
the Committee. The Committee so nominated by the Chairman holds 
office till a new Committee is nominated.

The functions of the Committee are to recommend the lime that should 
be allocated for the discussion of stage or stages of such Government 
Bills and other business as the Chairman in consultation with the Leader 
of the House may direct for being referred to the Committee. The 
Committee has also the power to indicate in the proposed timetable the 
different hours at which the various stages of the Bill or other business 
shall be completed. In short, the Committee decides the timetable for 
Government legislative and other business of the House.

Apart from allocating time for Government legislative and other 
business, the Committee also recommends allocation of time for 
discussion of stage or stages of Private Members' Bills and Resolutions. 
The Committee also selects for discussion NodayyetnamedMotions and 
Short Duration Discussions tabled by Private Members. Proposals for late 
sitting of the House, extension of sittings of the House beyond the normal 
schedule, fixing of additional sittings and cancellation of sittings are 
normally placed before the Business Advisory Committee for its 
recommendations. Although it has been provided in the Rules that the 
Report of the Committee will be adopted by the House on a formal motion, 
but according to the wellestablished practice in the Rajya Sabha. the 
Committee s recommendations as announced in the House are treated as 
final and no formal motion in respect thereof has ever been moved.

General Purposes Committee

The General Purposes Committee consists of the Chairman, Deputy 
Chairman, Leader of the House, Leader of the Opposition. Members of the 
panel of ViceChairman, Chairmen of all Standing Parliamentary 
Committees of Rajya Sabha, Leaders of recognised parties and groups in 
the Rajya Sabha and such other members as may be nominated by the 
Chairman. No fixed number is prescrit)ed. The first Committee which was 
constituted on 28 May 1956 had 16 members on it; the Committee 
constituted on 12 May 1983 consists of 19 Members. The Chairman. 
Rajya Sabha. is the ex-ofticio Chairman of ̂he Committee.

The functions of the Committee are to consider and advise on matters 
concerning the affairs of the House and such other matters as may be 
referred to it by the Chairman from time to time. The Committee was 
called from time to time and it has rendered advice on various matters of 
procedure to the Chairman. The decision to celebrate the 25th anniversary 
and the 100th Session of the Rajya Sabha in May 1977 was taken by the 
General Purposes Committee. In 1988. this Committee decided that the 
birth centenary of Dr. Sarvepalli Radhakrishnan, the first Chairman of
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Rajya Sabha, should be celebrated in a befitting manner and, therefore, a 
number of functions were organised by Rajya Sabha in his memory. A 
commemorative volume on Dr. Radhakrishnan was also published.

Committee on Petitions

The Committee on Petitions is one of the oldest Parliamentary 
Committees. If we trace its origin, we find that such a Committee was first 
constituted in India in 1924. It v/aa then known as the Committee on 
Public Petitions.

In the Rajya Sabha, it was first nominated on 22 May 1952, with five 
members, including the Chairman of the Committee. The membership of 
the Committee continued to be five till 1974 when it was increased to ten 
and since then the Committee continues to be composed of 10 members. 
The Committee continues in office till a new Committee is nominated. 
Normally, the Committee is reconstituted every year.

Till the year 1964, petitions could be presented to the Rajya Sabha only 
with regard to Bills which had been published in the Gazette of India or 
introduced in the House or in respect of which notice to move for leave to 
introduce the Bill had been received. The scope of the Committee was 
thus limited to consideration of such petitions only. Since 1964, when the 
Rules of Procedure of the Rajya Sabha were amended, the scope of the 
Committee has been widened. Now petitions can be presented on any 
matter of general public interest barring the subjects which fall within the 
jurisdiction of court of law and judicial and quasijudicial bodies. However, 
petitions on matters which are not the concern of Government of India, 
which can be raised through substantive motion or resolution and for 
which renfiedy is available under the law, cannot be presented

The first step the Committee takes on a petition which has been 
referred to it, is to obtain the comments of the concerned Ministry/ 
Department of the government on the points raised therein. The second 
stage of consideration by the Committee is to record oral evidence of the 
petitioner(s) and others concerned with the petition. The petitioners, the 
representatives of the government and other persons, including 
representatives of an institution or body, whose evidence may be relevant 
to the petition, are invited to appear before the Committee and give 
evidence in regard to the petition.  '

The Committee presents its report to the House as applicable to all 
Committees.

The Committee has served as an effective instrument for the redressal 
of public grievances. Even a cursory look at the various Reports presented 
by the Committee will reveal this. For example, in one of its reports, the 
Committee recommended that a leather factory at Kanpur, should be 
nationalised. Subsequently, this was done. Ariother petitton which the
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Committee dealt with was concerning the physically handicapped persons. 
The Committee recommended that such persons should be given some 
concessions in regard to the payment of road tax on their vehicles. As a 
result of this recommendation, the handicapped persons have got the 
desired concessions. In its 52nd Report, the Committee considered a 
petition dealing with water and air pollution in a town of Orissa due to 
discharge of industrial effluents by a chemical company. Among other 
things, the Committee recommended that the Central Board for the 
Prevention and Control of Water Pollution should immediately collect, 
compile and fumish technical data relating to water pollution and suggest 
devices for its effective prevention and control and that government should 
prescribe by law that expenditure incurred by the industries to check 
pollution was mentioned separately in their annual accounts and any 
violation of this provision should be deemed a contravention of the pre­
condition imposed while granting industrial licence. In yet another Report, 
the Committee dealt with the pollution of Husain Sagar Lake of 
Hyderabad. Due to intervention of the Committee, not only has the Lake 
been thoroughly cleansed, but arrangements have also been made to 
keep the Lake permanently free of pollution. In its 96th Report, the 
Committee dealt with a petition praying for a thorough review of the entire 
policy relating to allotment of LPG dealership to economically weaker 
sections of the society. In its investigations, the Committee found that in 
spite of the concessions and the policy of earmarking a percentage 
exclusively for persons belonging to Scheduled Castes/Scheduled Tribes, 
the whole concept of benefitting these poor sections of the society was 
getting diluted and the economic and social uplift of these sections as 
visualised through such reservation was rather slow. To tackle the 
problem, the Committee inter alia recommended that the new LPG sites 
should be allotted on rotational basis so as to ensure viability of SC/ST 
dealers and all this should be so done that no scope was left for SC/ST 
people to feel neglected. The Committee had also examined a petition 
praying for a thorough review of the entire procedure relating to the grant 
of pension to freedom fighters.

Thus, through the instrumentality of this Committee, the Rajya Sabha is 
performing an important role in the redressal of public grievances.

dCnnrKKR C 8heCtrfKw TwQ7c7rtKrCdCnnrKKR C 8heCtrfKw TwQ7c7rtKrC

The Constitution of India provides for the establishnwnt of a Welfare 
State based on justice and equality. There is hardly any activity in a 
common man's life which is /lot regulated by the State in one form or the 
other. The area and extent of governmental activity, therefore, has 
widened considerably necessitating enactment of a larger number of laws.

It is not possible for any legislature to pass all comprehensive legislative 
measures, anticipating and meeting all possible contingencies and
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situations because of pressure on parliamentary time, technical nature of 
the subject matter and the need to have flexibility and adaptability and to 
act speedily. Hence, the details which are essentially subsidiary or 
procedural in nature are left to be supplied and supplemented by njles, 
regulattons and orders within the prescribed framework of and limits 
imposed by the statute itself and subject to parliamentary control.

Parliament exercises its control on subordinate legislation in three ways. 
Firstly, it requires, by providing in the statute, that the rules, etc. made 
thereunder should be laid down on the Table so that Parliament is kept 
informed about them. Secondly, it gives, again through the statute, a right 
to the Parliament to make modifications or amendments in these rules by 
adopting a motion or resolution moved within a stipulated time. Thirdly, 
each House of Parliament has set up a Committee known as Committee 
on Subordinate Legislation to scrutinise the rules made under the statutes.

The Committee on Subordinate Legislation is an important Committee of 
Parliament. The first Committee on Subordinate Legislation of the Rajya 
Sabha, with 15 members, was nominated by the Chairman, Rajya Sabha, 
on 30 September 1964. The Rules of Procedure of Rajya Sabha were 
amended in 1972 to widen the scope of the Committee’s functioning so 
that the Committee could scrutinise rules and regulations made under the 
Constitution also.

The main work of the Committee is to consider, scrutinise and report to 
the House whether the powers delegated by the Constitution or a statute 
of Parliament have been properly exercised within the framework of the 
Constitution or the concerned statute.

By the direction of the Chairman of the Rajya Sabha, the scope of the 
Committee’s functioning has been further widened. The Committee may 
also examine Bills as introduced in, or laid before the House with a view 
to seeing whether the provisions have been made requiring laying of the 
rules, regulations, etc. on the Table of the House.

The Rajya Sabha Committee on Subordinate Legislation has so for 
presented 86 Reports to the House. These Reports reveal certain 
noteworthy contritxitions made by the Committee not merely in the matter 
of improving the form or drafting of the subordinate legislation but also in 
the matter of substance and content thereof, expecially in respect of rules 
which appear to affect a citizen's rights. Many of the recommendations 
made by the Committee have also led to amendment of statutes. The 
Committee also reports to the House from time to time on action taken or 
proposed to be taken by government on the various recommendations 
made by it.

Over the years, the Committee has assumed an important role in 
exercising parliamentary control over the executive. In its various reports, 
the Committee has made observations / recommendations of lasting value. 
In its 10th report, the Committee recommended that rules ar)d regulations
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required to be made in pursuance of a statute should be framed as soon 
as possible and in no case later than six months from the date on which 
the statute comes into force.

Sometimes, delay is caused in making rules, regulations, etc. due to the 
fact that many agencies are involved in the framing of rules. In such 
cases, the Committee has observed that no retrospective effect should be 
given to subordinate legislation unless such power is specifically conferred 
by the statute. If in a particular case, the mles have to be given 
retrospective effect due to unavoidable circumstances, government should 
take immediate action to clothe it with legal sanction for the purpose and 
even when a statute empowers giving of retrospective effect, the rule 
should be accompanied by an explanatory memorandum setting out 
therein reasons and circumstances which necessitated giving of such 
retrospective effect.

While examining the rules made under the Indian Telegraph Act, 1885, 
the Committee, in its 82nd Report, expressed its unhappiness over the 
fact that the Ministry of Comrrainications and the state governments have 
not so far made rules so as to provide adequate safeguards for prevention 
of improper interceptkm or disctosure of messages as required under 
Section 7(2) (b) and 5 of the Act. The Committee observed that our 
Constitutk)n guarantees certain fundamental rights to the citizens from 
whteh the right to privacy flows. It is of paramount importance that the 
privacy of a citizen is protected and is not jeopardised by taking recourse 
to interception of messages, etc.

The Committee does not venture to impinge upon the powers delegated 
to the administrative authority to frame rules but only seeks to ensure that 
the power is not misused. The Committee is guided by the considerations 
of public welfare.

Committee on Government AMurances

The Parliamentary Questions listed for oral as well as for written 
answers are devices for keeping the administration under the continual 
surveillance of the legislature. It is obvious that in many cases, a Minister, 
while replying to a questbn or supplementaries thereon in the House, 
cannot furnish forthwith all information asked for by the questk)ner. The 
questioner also is aware that he cannot expe«t that the matter raised by 
him would always receive a satisfactory reply immediately. What he 
expects, however, is a reasonable response from the Minister in the form 
of an assurance as to what government propose to do in the matter. Thus, 
many a time. Ministers give assurances, undertakings or promises either 
to consider the matter, take appropriate action thereon or collect and 
furnish relevant information to the House. Such assurances are given not 
only while replying to questions but also during the discussion on Bills. 
Resolutions, Motions, etc. These assurances are like safetyvalves and
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help in calming down momentary tensions which generally arise if the 
replies given by Ministers are evasive or unsatisfactory. But the matter 
should not, in public interest, be allowed to rest there. With a view to 
keeping a watch over the implementation of such assurances, the need for 
constituting some parliamentary agency to look into such matters was felt. 
This is how the Con̂^̂e on Government Assurances came into being. 
This Committee is whd'/ an Indian innovation.

The first Committee on Govemhient Assurances of the Rajya Sabha 
was constituted on 1 July 1972. The Committee consists of 10 members, 
including the Chaimnan. The Committee continues in office till a new 
Committee (s constituted

Since the purpose of an assurance is lost unless it is implemented 
within a reasonable time, the Committee has laid down the time limit of 
three months for the implementation of an assurance.

In the first stage, the Committee culls out assurances from the verbatim 
proceedir̂s of the House on the basis of a standard list of expressions or 
forms approved by the Committee.

After the assurances, etc. have been culled out from the proceedings of 
the House, the Secretariat sends them to the Ministries concerned for 
implementatk>n. The Ministry thereupon takes actton under intimation to 
the Ministry of Parliamentary Affairs. On the basis of the information 
furnished by the Ministries, the Minister of Pariiamentary Affairs lays on 
the Table of the House, from time to time, statements of action taken by 
the Ministries. Such statements clearly show the implementation of 
specific assurances supported by documents, wherever necessary.

As soon as statement on the implementation of the assurances are laid 
on the Table of the House, the Ŝretariat, on behalf of the Committee, 
examines these statements with a view to ensuring that there has been a 
complete and satisfactory implementation of the assurances or whether 
something further is required to be done on any of the assurances or 
whether an inordinate delay had occurred in their implementation. The 
findings in the matter are placed before the Committee for its 
consideration.

This Committee has proved to be a very useful device in ensuring 
govemment’s accountability to Pariiament. This is evident from the various 
Reports presented by the Committee so far. In the first Report whtoh was 
presented to the House on 13 November 1972, the Committee had 
stressed the need to take all necessary steps to implement assurances 
within the prescribed period of three months. In another Report, the 
Committee observed that assurances made on the floor of ttie House 
woukj k>se their meaning if their knplementatton was delayed inordinately 
and, therefore, reiterated that government should ensure that all 
assurances were implemented within the prescribed period.
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To prove the point that the Committee has influenced the wotWng of the 
executive, one can quote a number of examples. In a reply to Unstarred 
Question No. 1710 given on 9 August 1983 In the Rajya Sabha regarding 
loss of 7 Customs employees' lives in a boat tragê near the Madras 
Harbour on 15 April 1983, the then Minister of Rnanoe had infbnned the 
House that the matter was under enquiry, the results of which were 
awaited. The Ministry had requested the Committee to drop the assurance 
which was not acceded to. As there was cortsiderable delay, the 
Committee took the oral evidence of the government representatives as 
well as of the widows of the three employees of the Customs Department 
of Madras who had lost their lives in the tragic incident. The Ĉ mittee 
took serious note of the lack of initiative on the part of the government and 
expressed its anguish about the inordinate delay of two years in arriving at 
a dedsk)ri. The Committee’s recommendation that the magisterial enquiry 
in the matter be expeditkNJsly completed, brought the government on its 
toes and as a result thereof, the then Minister of Finance informed the 
Committee vkle his letter dated 28 October 1985, that ttie families of the 
deceased officers had been adequately compensated.

Empk>yees' participatton in the management of the Central Public 
Sector Enterprises formed the subject matter of the two kientical 
assurances given in answer to two Ftejya Sabha questk>ns. Both the 
assurances were fulfilled and the Implementation Statements were laM on 
the Table of the House but on scrutiny, it was found that the assurances 
were not satisfactorily implemented. The Committee, therefore, undertook 
onthespot visits to several pubik: sector undertakings kwated in different 
parts of the country and hekJ discussions with the management and with 
the representatives of the administrative Ministries concerned and the 
Ministry of Labour to obtain a r̂st hand knowledge about the 
implementatkm of the Scheme for Emptoyees’ Partidpatton in the 
Management whteh was announced by the Government on 30 December 
1983. After hearing the parties concerned, the Committee gave its 
recommendatk>ns on the questk>n. Pursuant to the recommendations of 
the Ckxnmittee, the Ministry of labour in March 1990, fumished a progress 
Report on the lmplementatk)n of the Scheme for Employees’ Partidpatton 
in the Managemerrt. The Ministry stated that they were adopting a new 
approach to ttie oW concept of labour partidpatkm in maruigement and 
were contemplating to revise the whole scheme as notified in December 
1983 and the Bill to ttmt effect woukl soon be introduced in Parliament. 
Subsequently, the Partidpatton of Workers in Management Bill, 1990 was 
introduced in the Reyya Sabha on 30 May 1990. This shows that efforts of 
the Committee in pursuing the matter ultimately yiekled desired results.

In the recent past, the Committee had deaK with matters like shifting of 
ot)TK)xious and hazardous industries from the resklential cotonies in Delhi 
to the industrial areas, National Communteation Policy, Reconstitutkxi of 
the National Committee on Women, amendment to the Indian Evkjence 
Act and law of Libel, etc.
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The Committee, thus, keeps a constant watch on the implementation 
of promises/assurances/undertakings which the Ministers give on the 
floor of the House.

House Committee

The House Committee consists of 7 memt)ers who are rraminated by 
the Chairman. The Committee holds office until a new Committee is 
nominated. The Chairman of the Committee is appointed by the 
Chairman, Rajya Sabha, from amongst the members of the Committee.

The functions of the House Committee are;

(1) to deal with all matters relating to residential accommodation of 
members/

(2) to exercise supervisk>n over facilities for accommodation, 
telephone, food, medical aid and other amenities accorded to 
members; and

(3) to consider and provide such amenities to members as may be
deemed necessary from time to time.

Committee on Papers laid on the Tabie of the House

A wide variety of papers are laid on the Table of the House. The 
practice of laying papers on the Table is a long established one. In 
certain Central Acts, specific provision exists for the laying on the Table 
of certain documents such as audited accounts and annual reports of 
autonomous bodies, government companies, etc. as also the rules 
made by the govemment in exercise of the delegated powers of 
legislation. Sometimes, govemment on their own lay on the Table 
important reports, agreements and other papers, which govemment 
think should be brought to the notice of Parliament.

Previously, all matters relating to Papers Laid on the Table, like delay
in laying a pê̂er and whether there had been compliance of the 
statutory provisions for laying the paper 6r whether papers required to 
be laid on the Table had actually been laid and whether both Hindi and 
English versions of a paper had been laid, were left to individual 
members to probe and to raise these points in the House. Considering 
the huge volume and variety of papers which were laid on the Table 
from day to day and the fact that papers to be laid on the Table were 
not available to members for scrutiny in advance, it was not always 
possible for members to exercise vigilance in respect of all the aspects 
of papers laid on the Table. The House by itself was also not in a 
position to give a closer scrutiny to each and every document laid on 
the Table. It was in that background that the need to constitute a 
Cornmittee on Papers Laid on the Table was felt and the Committee on 
Rules, in its second report presented to the Rajya Sabha on 2 May 
1979, recommended for the constitution of the Committee on Papers

Committee Structure in Rajya Sabtia 399



Laid on the Table. The second Report was agreed to by the Rajya Sabha 
on 24 December 1981.

The Committee on Papers Laid on the Table was for the first time 
constituted on 3 March 1982. It consists of 10 members nominated by the 
Chairman. Its normal tenure is one year but continued' to hold office till a 
new Committee is nominated.

After a paper is laid t>efore the Rajya Sabha by a Minister, the 
Committee considers—

(a) Whether there has been compliance with the provisions of the 
Constitution or the Act of Parliament or any other law, rule or 
regulation in pursuance of which the paper has been so laid;

(b) Whether there has been any unreasonable delay in laying the 
paper before the House and if so, (i) whether a statement explaining 
the reasons for such delay has also been laid before the House 
along with the papers; and (ii) whether these reasons are 
satisfactory;

(c) Whether the paper has been laid before the House both in 
English and Hindi and if not, (i) whether a Statement explaining the 
reasons for not laying the paper in Hindi has also been laid before 
the House along with the paper; and (ii) whether these reasons are 
satisfactory.

The Committee has the power to require the evidence of persons or the 
production of papers or records, if such a course is considered necessary 
for the discharge of its duties.

The Committee, on its constitution, immediately addressed itself to the 
task of examining the Reports and accounts of the public undertakings 
and statutory corporations under the Union govemment and made 
valuable recommendations of vital nature as contained in its first Report 
presented to the House on 11 August 1982.

In this Report, the Committee has recommended that the copies of the 
Annual Report and audited Accounts of Public Undertakings established 
by Acts of Parliament or govemment companies incorporated liiaer the 
companies Act or Societies registered under the Societies Registration Act 
or any other organisatk>n/Board for which anntial reports, etc. are to be 
plaĉ on the Table of the House of Parliament, together with the Report/ 
Review/Comments of the Auditors and the Comptroller and Auditor 
General of India (C&AG), wherever necessary, and the Report/Review of 
the govemment should be laid within nine months of the closure of the 
accounts. Timely laying of these papers on the Table of the House 
apprises Parliament of the functioning of Public Enterprises. In case where 
a delay in laying of papers is likely to occur, the administrative Ministry 
should approach the Committee sufficiently in advance for extension of 
time and also explain the reasons for requiring more time for laying of the
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paper In this Report, the Committee has also recommended that the 
Reports of the Put)iic UnderlaMngt/Companies/Societies. etc. which are 
laid on the Table of the House, should include:

(I) Annual Report; (ii) Avtrllted Accounts; (iii) Comments by the C&AG 
whenever given; (iv) Review by C&AG whenever given; (v) Reply to 
ttie observations of the Auditor and to the comments and Review of 
C&AG; (vi) Report by the government under the relevant Section of 
the Companies Act in respect of government companies and also the 
Review in respect of other institutions for which the Reports are laid 
by government; and (vii) Annual budget of government Company/ 
Organisation to be presented to Parliament.

The Committee has also impressed upon the Ministries/Departments 
that ordinarily both the English and the Hindi version of Reports or the 
documents should be laid on the Table simultaneously.

In its 41st report, the Committee has commented upon the delay in the 
appointment of statutory auditors for government companies and such 
other bodies. It is observed by the Committee that the Annual Reports and 
Audited Accounts of Public Undertakings established under the Acts of 
Pariiament or govemment Companies incorporated under the Companies 
Act, 1956, etc. which are required to place on the Table of the House their 
annual reports within nine months of closure of their accounts were not 
laying their papers within the stipulated period. Normally, such delays 
were attributed by the administrative Ministry to the delay in the 
appointment of the statutory auditors. To tackle the situation, the 
Committee reiterated its recommendation that the Company Law Board 
should, In consultation with the Comptroller and Auditor General, evolve a 
simplified procedure which would eliminate such delays.

The timely laying of papers by the Public Sector Organisations and 
other govemment bodies on the Table of the House can be attributed to 
the efforts of this Committee.

In sum, parliamentary control which Is exercised through the 
Committees cannot be viewed as some kind of impediment or obstruction 
in the functioning of the govemment. In fact, by ensuring accountability, 
what is intended by Parliamentary Committees is to ensure efficiency and 
social justice. The Committees function in a nonpartisan fashion and their 
deliberations are always objective. This naturally makes the government 
accept the recommendations of the Committees.
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23
PARLIAMENT AT WORK: AN APPRAISAL

—K. C. Rastogi

The Parliament of India is a people’s institution, par excellence. Under 
the sche.'Tie or universal adult franchise embodied in our Constitution, the 
people exercise their sovereign power to elect their representatives to 
Parliament notwithstanding the fact that members of the Rajya Sabha, the 
Upper House, are elected in an indirect manner. I.e. by the members of 
State Legislative Assemblies and not by the people themselves. The 
Indian Parliament reflects truly the Ijopes and aspirations of the people 
that it represents. Our Parliament is the cornerstone on which the Indian 
polity majestically stands, drawing admiration from many quarters and 
offering inspiration to all those who hold democratic ideals dear.

The. richness and vibrancy of our parliamentary system has been amply 
proved bV the fact that as many as ten general elections have been held 
since the Constitution came into force on 26 January 1950. The Tenth 
general election held in the country recently, has undoubtedly ushered in a 
new phase in our political life insofar as the electorate heis not given a 
clear mandate to any of the major national parlies. The country expects 
the newly formed Congress (I) government to function on the basis of a 
broad consensus on major economic, political find intemational issues.

There is, however, no denying the fact that the Indian voter has through 
successive elections proved to the world his innate faith in the democratic 
process and in parliamentary institutions. For us, each election has been 
like a festival of representative parliamentary democracy and yet anotlier 
lesson in political education. Each poll is a further testimony to the fact 
that with all its imperfections, the system chosen by our founding fathers 
has no better alternative. There is no doubt that there have been some 
aberrations in the system ar̂ we cannot but feel concerned about booth 
capturing, bogus voting, attempted rigging at various places, and growing 
poll violence, the grim culmination of which was the brutal assassination of 
the Congress(l) president and former Prime Minister, Shri Rajiv Gandhi in 
Siiperumbudur near Madras, even while the general elections were on. All 
tWs notwithstanding, the people of India are determined that parliamentary 
democracy in the country has to survive, the sanctity of the ballot has to 
be preserved and the people's right to free choice has to be protected at 
all costs.
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Our Parliament consists of the President and the two Houses, namely, 
Rajya Sabha (Council of States) and Lok Sabha (House of People). While 
both Houses of Parliament are equal insofar as their powers and functions 
are concemed, Lok Sabha has supremacy in financial matters and the 
Union Council of Ministers, drawn from both Houses «of Parliament, is 
collectively responsible to it.

The President is elected by an electoral college consisting of the elected 
members of both Houses of Parliament and the elected members of 
Legislative Assemblies of the States.

RaJya Sabha

Rajya Sabha is a permanent body and is not subject to dissolutnn. 
While the term of an individual member of Rajya Sabha is six years, as 
nearly as possible, onethird of its members retire at the expiration of 
every second year in accordance with the provisions made in that behalf 
by Parliament by law. It may consist of not more than 250 members. Of 
these, 12 are nominated by the President for their special knowledge or 
practical experience in such matters as literature, science, art and social 
sen/ice. Rajya Sabha was conlstituted for the first time on 3 April, 1952. At 
present it consists of 245 members, including 12 nominated members.

Lok Sabha

Lok Sabha, on the other hand, has been provided with a fixed term as 
in the case of the popMJiarly elected House of Representatives in tfie 
United States of America and the House of Commons in the United 
Kingdqfn. The raison d'etre of representative democracy is that the 
govemment should obtain the mandate of the people at fixed intervals in 
order to continue in office legitimately. The term of the Lok Sabha is five 
years from the date appointed for its first meeting. The maximum strength 
of the House envisaged by the Constitution is 552—upto 530 members to 
represent the State, upto 20 members torepresent the Union tenitories 
and not more than two members of the AngloIndian community to be 
nominated by the Presklent, if in his opinion, that community is not 
adequately represented in the House. The present sanctioned strength of 
the Lok Sabha is 545, including the Speaker and two nominated 

members.

Constitution of the House and Sessions

Thus far, ten Lok Sabhas have been constituted. Following the First 
general elections, the First Lok Sabha constituted on 17 April, 1952, met 
for the first time on 13 May, 1952. Whereas the First, Second and Third
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House of the People (Extension of Duration) Act, 1976. The House was 
dissolved on 18 January 1977, after having t)een in existence for a 
period of 5 years, 10 months and 6 days. It had eighteen Sessions. 
The Sixth Lok Sabha, constituted on 23 March, 1977, was dissolved on
22 August, 1979, nMrly two and half years earlier than its usual term. 
In all, it had only nine Sessions. The last Session (Ninth Session) 
which commenced on 20 August, 1979, concluded on the same day. 
The Seventh and Eighth Lok Sabhas also had more or less completed 
their full terms. The Ninth Lok Sabha, constituted on 2 December,
1989, was dissolved on 13 March, 1991 just 15 months after it was 
duly constituted. The Tenth Lok Sabha was constituted on 20 June 
1991.

Sittings and Duration

There has been a marked increase in the numt>ar of actual sittings of 
the House and their duration revealing an upward trend in the 
legislative and deliberative activities of Parliament. The average annual 
duration of the sittings between the years 1952 and 1970 was 124 
days. Though the average number of sittings during 1971 to 1990 
comes to only 96 days per year yet the average duration per sitting 
was 7 hours 17 minutes as compared to 6 hours 37 minutes during 
1950—1970.

Parliament a Multi-functional institution

Our Pariiament is verily a multtfunctionaf and multidimensional body. 
An analysis of the time spent by various Lok Sabha (shown in the 
folk)wing Table) clearly ihdtoates that during successive lAk Sabh&s the 
time spent by it on its traditional role of law making, has conw down 
considerably. It was 48.80 per cent in the First Lx)k Sabha, and only 
16.23 per cent of the total tiine spent in the Ninth lj)k Sabha. On the 
other hand, the time spent on its grievance r̂ressal role, i.e. through 
Calling Attention Motions under rule 197, Short Duration Discussion 
under Rule 193 and HalfanHour Discussions under Rule 55, etc. has 
increased substantially. It was only 4.80 per cent in the Rrst Lok Sal>ha 
and has increased by almost ten times to 47.52 per cent of the total 
time spent in the Ninth Lok Sabha. This cleariy shows that in recent 
decades, emphasis has shifted more and more to representatk>nal and 
grievance ventilation roles making our Pariiament as a people's 
institution par excellence.
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Questions

The Question Hour is an interesting and lively hour of a parliamentary 
day; perhaps no other business evokes as much interest apwng the public 
and the members themselves as the Question Hour. Questions asked by 
members and the answers given by Ministers throw valuable light on the 
entire gamut of the functioning of the govemment. The Table given below 
clearly shows that over the years, members have shown an increasing 
tendency in making use of this device for eliciting information from the 
govemment.

Number of Questions 

LOK SABHA

Notices
received

Questions
admitted

Percentage 
of Questions 
admitted 
to notices 
received

1 92134 42725 46.37
II 143651 63607 44.27
III 162334 58355 36.00
IV 264742 93538 35.30
V 252700 98606 39.02
VI 137045 51209 37.36
VII 269221 102959 36.24
VIII 250098 98390 39.24
IX 75228 21550 28.64

India’s paillamentary system is quite vibrant. All our democratic Institu­
tions are as such responsive to changing conditkMis. A govemment 
founded on the principle of popular sovereignty must make possible the 
fresh assertkm of the popular will as It changes from time to time. In the 
Hght of this. Padlament is required to make laws as also amend the 
ConstHulkMi from time to time. Lawmaking Is still deemed to be the 
predominant functkm of Parliament even though today It te x>t the only 
functkx). Moreover, In lawmaking. Parllameq,t is not the only body. The 
govemment makes legislative proposals. All such proposals have to t>e 
brought In the fomi of Bills before Parfiament. A Bill Is a statute In draft, 
and rw Bill wfwtfier introduced by the govemment or a private member, 
can become law until It has received the approval of both the Houses of 
Parliament through a welldefined process and finally the assent of the 
Preirident

During the period 19521990 a total of 2494 pieces of legislation, 
averaging to about 64 Acts per year, were enacted by Parliament. These 
pertain to constitutkxial, administrative, social, financial and legal matters.



Procedural Initiatives and Innovations

Parliamentary system, in order to be receptive to the problems, hopes 
urges and aspirations of the people, has to be ever evplving. 
Parliamentary practice and procedures are intended to'regulate and 
facilitate debate and discussions on issues of vital concem to the people 
at large from whom the members derive all their legitimacy and authority. 
While the basic principles and rules of procedure remain the same, 
parliamentary techniques, practices and devices are always in a state of 
evolution and keep multiplying to suit the emerging needs of the times. 
Inasmuch as no two situations confronting the Chair or the Parliament are 
exactly alike, parliamentary procedure may be said to be evolving or
changing' • howsoever imperceptiblyalmost every moment when the 
House is sitting.

The Rules of Procedure and Conduct of Business in Lok Sabha were 
first adopted in 1952. No comprehensive review of these Rules was 
made for a k>ng. time thereafter. In 1989, however, there was a 
comprehensive review undertaken by the Rules Committee and they 
recommended amendments to several provision of the Rules. After 
approval by the House, these new Rules came into force on 9 May,
1989. Consequential amendments to the Directions by the Speaker 
were laid on the Table of the House on 10 May, 1989.

Subject Committees

Pursuant to the recommendations of the Rules Committee, the Eighth 
Lok Sabha took a major step forward in strengthening parliamentary 
control over the government by setting up three Subject Committees  
one each on Agriculture, Science and Technok>gy and Environment and 
Forests  with effect form 18 August, 1989. Sinde the House was 
dissolved soon thereafter, these Committees could not do much work 
for want of time. Constituted again in tt)e Ninth Lok Sabha, these 
Committees started functioning and took up a number of subjects of 
national importance for examination and detailed study.

Rulings from the Chair

Rulings given, from time to time, by the Presiding Officers constitute 
precedents by which later Speakers, members and officers involved in 
the running of the House are guided. It is, in fact, one of the most 
important functions and responsibilities of the Speaker to interpret the 
Constitution and Rules of Procedure insofar as matters relating to its 
proceedings and the Conduct of the Business in the House or matters 
relating to the precincts of the Parliament are concerned. Successive 
Speakers have handed down hundreds of important and significant 
Rulings from the Chair, some of them of farreaching consequence, on 
a variety of problems and issues faced by them and these form the 
basis of the Procedure and Practice of Parliament and are relied upon
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by Speakers all over the country. In the Ninth Lok Sabha, for instance, 
the decision of the Speaker under the Tenth Schedule to the 
Constitution which canrie on 11 January 1991, was an important 
landmark in the annals of parliamentary procedure. In his decision, the 
Speaker recognised Janata Dal(S) as a political party with 54 members 
in the House, following a split in ttne original Janata Dal. Further, in 
exercise of powers under paragraph 6 of the Tenth Schedule, the 
Speaker disqualified seven members, five of whom were members of 
the Council of Ministers, for being members of Lok Sabha in temns of 
paragraph 2(1) (b) of the said Schedgle. Another member was declared 
disqualified in terms of paragraph 2(1) (1) of the samd Schedule. This 
decision had farreaching political consequences.

Also, on 12 March, 1991, came yet another important decision by the 
Speaker when he admitted the notwe of the motton dated 27 February, 
1991 signed by 108 members of the House for presenting an address to 
the Presktent for the removal of a Judge of the Supreme Court of India 
under article 124(4) of the Constitution read with sectton 3 of the Judges 
(Inquiry) Act, 1968. The motion had listed a number of acts of 
misbehavk>ur alleged to have been committed by the Judge. It may be 
mentioned that this was the first occasion when such a motion was 
admitted.

.Infonnation Services for Members

Parliament essentially is a deliberative body. Parliament debates a wide 
range of topics covering almost every sphere of natk>nal and international 
activity on which members have to be kept informed. Moreover, in today's 
technological and scientific age it is almost imperative that legislators are 
provkied with infonnation with utmost speed. Consklering all these aspects 
and the fact that this type of service could and should be provkied within 
Parliament itself and in the most objective manner. Parliament has 
established its own information machinery in the fomi of the Library and 
Reference, Research, Documentation and Information Service (LARRDIS) 
serving members of both Houses of Parliament. Parliament Library which 
is an essential component of this setup, is presently one of the finest 
repositories in the country and is widely used not only by members of 
Parliament but also research scholars from far comers of the country and 
abroad.

EmhiMt PwUwMfilarlMW MonoorM) SM

The Executive Committee of the Indian Parliamentary 6roup (IPQ) 
recently decided to celebrate the birth anniversaries of eminent 
parliamentarians by holding meetings/seminars/symposia/exhibittons, etc. 
and by bringing out Monographs on these personalities. In pursuance of 
this decision, the IPG has, so far, celebrated the birth anniversaries of Dr. 
Rammanohar Lohia, Dr. Lanka Sundaram, Dr. Syama Prasad Mookerjee, 
Sardar Baldev Singh, Dr. Radhakrishanan, Pandtt Govind Ballabh Pant 
and Dr. B.R. Ambedkar in the Parliament House Annexe. These
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celebrations were attended by several members of Parliament and other 
eminent personalities, including Union Ministers. Eleven Monographs, 
including one each on Dr. Rammanohar Lohia, Dr. Lanka Sundaram, Dr. 
Syama ̂rasad Mookerjee and Dr. B.R. Ambedkar were brought out in 
Hindi and English by Lok Sabha Secretariat to mark these occasions. 
These Monographs form part of a new series, known as the Eminent 
Parliamentarians Monographs Series’, started by the Lok Sabha 
Secretariat to recapitulate and place on record the contributions of 
eminent parliamentarians to our national and parliamentary life.

Bureau of Parliamentary Studies and Training

In 1976, a Bureau of Parliamentary Studies and Training was set up to 
meet the long felt need for institutionalised opportunities for systematic 
training, orientation and problem and practiceoriented studies in 
parliamentary Institutions, processes and procedures.

Parliamentary Museum and Archives

In 198485, the work relating to the establishment of a Parliamentary 
Museum and Archives and a Hall of National Achievements was initiated. 
On 29 December 1989, the Honourable Speaker of Lok Sabha 
inaugurated in the Parliament House Annexe the Parliamentary Museum 
and Archives set up with the object of preserving for posterity all the 
precious records, historic documents, articles, etc. connected with the 
evolution and functioning of our Constitution and the Parliament. The 
Museum throws light on our democratic heritage and growth and evolution 
of parliamentary instituions in India.

Conclusion

Our parliamentary institutions have originated in the Indian soil itseli. 
Over the years, they have grown and matured and the latest evidence is 
tĥrecerttly held Tenth general election. It is worth recalling that in some 
of the other developing countries which became independent, more or less 
at the same time when India acheived her Independence, parliamentary 
democracy is yet to strike firm roots. One great advantage of the 
parliamentary system, or the characteristic of our parliamentary polity, is 
that it is constantly evolving, it is dynewnic and it keeps on changing to suit 
the changirig needs, urges and aspirations, hopes and even frustrations of 
the people. As Jawaharlal Nehru said;

Parliament today has become the supreme temple of democracy and 
freedom, an institution of great impor|pnce in our national life, the only 
guarantee against tyranny and bad administration.
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24
DEMOCRATIC HERITAGE: 

THE PRECURSOR OF OUR POLITY

—C. K. Jain

Over four decades have elapsed since the people of India, in their 
millions, fought as one against alien rule and emerged from the yoke of 
colonialism into an era of freedom. Fortyfour years is perhaps too a short 
a period in the history of a nation to attempt a realistic assessment of its 
achievements and failures, more so in the case of a country like India with 
a rich and varied history spanning millennia. Yet, prophets of doom who 
were sceptical of our ability to run our country on our own when 
Independence dawned on the Indian horizon have been proved wrong. 
During this short span, the millions who make this country have time and 
again demonstrated their political maturity by zealously guarding their 
nation’s unity and integrity, its political stability and ensuring its pre­
eminent status as the largest working democracy among the comity of 
nations.

From abroad historical as well as a historical perspective, democracy 
and representative institutions are by no means entirely new to India. 
While it is true that modern parliamentary institutions evolved gradually 
during the British rule in the wake of the national liberation movement, it 
may be incorrect to assume that such institutions came about only 
because of the British influence.

Our centuriesold history bear testimony to the existence of 
representative institutions in some form or other, ranging from village 
commonwealth to mighty empires. Extensive research conducted by 
historians throws light on various forms of government which thrived in 
ancient India. Many an institution with >a semblance—nay much 
similarity—to modern parliamentary structure, were prevalant those days. 
Naturally, such institutions were functionally different from modernday 
institutions in the range and extent of their activities.

Also a study of our ancient literature like the Agamas, Vedas, 
Brahmanas and epics throws light on amazing evidences which are a 
positive pointer to democratic temper and behaviour of rulers showing 
extraordinary responsiveness to the voice of the people. Ancient Indian 
society was highly developed and all functions, including political, military 
and religious, were attended to within the broad framework of sensitive
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systems «md procedures. The most common form of government in 
ancient India was hereditary monarchy but the Rigveda and Atharvaveda 
refer also to nonmonarchical republics, the Samgha and Gana. 
According to the Smriti, Gana is taken as an assembly of families though 
Gana literally means “numbers". This has prompted several historians to
conclude that Ganarajya means the rule of numbers, the rule by many or
government by an assembly.

Over a period of time, republics made their exit with monarchy surviving 
as some sort of a benevolent government. While hereditary monarchy was 
the practice, some references in the Vedas seem to imply that at times, 
the king was also elected. The passage in Rigveda :

 ̂i  ̂   ̂TT•IR  ̂  •TH

apparently refers to the people (Visas) electing the king. Another passage 
in the Atharvaveda

# I

expressed the hope that the king to be coronated may be elected by the 
people. But some references in the later Vedic literature point to the fact 
that perhaps the whole population did not elect the king, rather their 
leaders—Ktv/pafe and Vispatis—participated in the election with the 
people ratifying their choice. The powers of the king were always 
restricted and constitutional in character as is brought out by the 
coronation oath “If I play thee false, may I lose my goods, deeds, my 
place, my life and even my progeny”. Besides, the theory that Dharma or 
Law was the real sovereign ensured its primacy over and above the king 
and the society. The king was always to abide by it. as cited in the 
Brihadaranyaka Upanishad

The ancient literature also makes it clear that kingship was a trust and 
that the treasury was not his personal property. It would be a sin to 
misappropriate public funds and divest them for personal use. As for 
Danda, it was the sanction behind Dharma and the two were not to be 
divorced: rather Danda was to be a servant of Dharma and was to 
further the cause of Dharma. The king was expected to be the best man 
in the State whose sole aim was the welfare of the subjects. The powers 
of the king were checked during the Vedic age by the popular assemblies 
called the Sabha and the Samiti so much so that Atharvaveda describes 
the two as the twin daughters of God Prajapati. The Vedic polity was also 
familiar with Narishta, the vote of the majority, which is explained as “as 
inviolable as the voice of the many”. Besides, monarchy also had to 
accommodate substantial decentralisation and autonoitiy in the society. 
The natural associations and groupings of people like the family, caste, 
guild and village community all had laws within their own spheres which 
the king had to respect. Thus, historians point out that the extensive
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decentralisation advocated and brought about in the society was the most 
practical and effective check upon the powers of the king.

Simultaneous with this devetoped the republican states, the existence of 
which is refen̂ed to in the Brahmanical. Buddhist and Jain literary works. 
Reference to these republican states known as Ganas or Samgtias are 
also available in coin legends and works of contemporary Greek 
writers. Kautilya’s Arthasastra prefers extensive instructions on the control 
of states, organisation of national economy and the conduct of war, etc. 
From the Gupta period (A.D. 320) to the middle ages, a number of political 
texts survived, the prominent among them being the Nitisara  of 
Kamandaka and the Nitivakyamrta of Somadeva Suri, a Jain writer of the 
10th century. The Vajjian Confederacy was the most powerful republican 
state of the time, the chief element of which was the Lichhavis. The 
sovereignty in these states was not vested in one individual or even in a 
small group. Vaisali was a small Gana. yet its goveming class was made 
of an assembly of 7707 persons. Jaina sources describe the existence of 
a council of 36 tribal chieftains controlling the affairs of the Lichhavis, 
Mallas and allied tribes in their war with Ajatasatru. The numerous 
Rigvedic references to Vidattia have made many scholars conclude that it 
was perhaps the parent folk assembly from whk:h tfte Sabha and the 
Samiti differentiated. Its significance lies in the fact that women were also 
actively associated with it, even participating in its deliberations.

The impact of republican ideas on the Buddhist structure is 
considerable. A Buddhist chapter required a quorum of 20 and a similar 
rule may have prevailed in the meetings of Samgha, An interesting feature 
of this is that in a Samgha a motion was thrice proposed and passed. In 
case there was a difference of opinion, votes were taken whereupon 
majority view prevail̂. The assembly was presided over by the 
Samghamukhya who regulated its debates in strict impartiality. Once a 
matter was properly and finally decided, it was not allowed to be 
reopened.

Interestingly. Pali texts provide details of the practtee and procedure 
adopted in the Buddhist Samghas. Thus, a Samgf̂a lacking quonjm was 
called Vyagara: a whip was termed Ganaburaka, resolatioh Jnapti and 
decision by majority vote, Bhuyasika Kirya. In case serious differences 
arose, there was a provision to appoint a committee to evolve a 
unanimous decision. If even after this differences persisted, recourse was 
taken to voting and the decision of the majority, Yebbhuyyasikena. A vote 
•was termed Chhanda and voting was by tickets called Salaka.

It is not that democratic traditions were restricted to any one part of the 
country. Historical researches prove that Southem India also had a rich 
democratic heritage dating back to the first or early secotKl century A.D. 
Inscriptions provide testimony to the existence of a completely 
autonomous system in different parts of South India like Tanjore,
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Tinnevelly and Masulipatam from the sixth to the thirteenth centuries. The 
inscriptions at Uthiramerur in Chengalpattu district of Tamil Nadu, said to 
be of the years 919 and 922 AD, throw light on the Chola system of 
administration. There existed a village assembly or Variyam (Sabha). To 
be elected a member of the Sabha, a candidate had to fulfil certain 
minimum qualifications like ownership of a piece of taxable land, 
possession of a house built on own land, age not more than 60 or less 
than 30 and moral and spiritual purity and rectitude. The disqualifications 
prescribed were service as a member of the Sabha during the previous 
three years; corruption, violence and committing sins: and being a relative 
of those who had committed sins. Even those who had expiated for their 
sins were not eligible for membership of Sabha for life.

Thus, it may be seen that democracy and democratic institutions were 
nothing new as far as India is concerned. True, there were aberrations 
during medieval Indian history when popular assemblies were no more in 
vogue. But, all through Indian history, the fact remains that whoever was 
in power, be it a trit>al chieftain or a mighty emperor, the ruler always had 
the good of the masses in mind all the time. He could not take the people 
for granted nor could he have afforded to overtook the people s hopes and 
urges, fears and aspirations. The various assemblies in vogue in ancient 
and early medieval history in different parts of the country sought to 
ventilate the grievances of the people and the ruler had per force to 
attempt redressal of these problems. The voice of the majority could not 
be stifled. The popular assemblies acted on behalf of the people and the 
ruler had to give utmost consideration to all these issues while taking 
decisions.

With the arrival of the British, a transformation began to take place. 
Having been inheritors of a rich democratic heritage, the people at large 
launched movements demanding representative institutions. The British 
themselves have taken pride in being trendsetters in parilamentary 
democracy which had evolved there after centuries of conflict and 
cooperation between the Crown and Parliament. Realizing fully well that 
the democratic aspirations of a people cannot be suppressed for ever, the 
British rulers set about granting constitutional reforms in bits and pieces. 
The process began with the Charter Act of 1833 which provided for 
significant changes in the Governor General's Council. The Indian 
Councils Act of 1861 set in motion a scheme of legislative devolution. The 
Indian Council Act of 1892 sought to give Indians a “real living 
representation" in the Legislative Council.

The Indian Councils Act of 1909, which gave effect to the MintoMoriey 
reforms, had farreaching consequences since it provided for a communal 
system of election. While the Government of India Act of 1919 established 
a bicameral legislature at the Centre, the Government of India Act of 1935 
envisaged a federal structure for the country.

When freedom came in 1947, the stalwarts who were at the helm of
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affairs opted for a parliamentary system of governance for the country. 
This was in consonance with our rich and varied democratic traditions. 
This choice was also a logical culmination of the cherished ideals of the 
freedom struggle which was not merely to throw out the alien rulers. It was 
atxjve all a struggle of the people to assert their civil rights and liberties. 
Inherent in its core was a powerful socioeconomic movement. It aimed at 
the political economic and social emancipation of the masses in a 
derrwcratic way. It was thus natural that the founding fathers of our 
Constitution thought it imperative to give due recognition to the pluralistic 
nature of the Indian society and opted for a political system with a high 
degree of popular sovereignty.

The Indian experience of the last more than four decades prove that 
parliamentary democracy has struck deep roots in our soil. By virtue of its 
position as the supreme representative institution in the country, 
Parliament, over the years, has come to play a vital role in shaping the 
destiny of the people. In a way, its functions encompass all aspects of the 
life of the nation and the people. It is thus that Parliament has been 
playing a pivotal role as a catalyst in socioeconomic transfomnation. In 
short, Parliament is the peoples’ institution par excellence. The ten 
general elections to the Lok Sabha and many more elections to the State 
Assemblies and other local bodies have proved beyond doubt the 
credentials of the Indian voter. Even in the most traumatic and challenging 
circumstances, they turn up in large numbers to elect their representatives 
as it happened this year in the wake of the brutal assassination of Shri 
Rajiv Gandhi midway through the elections. Suffice it to say that they are 
diligent enough in exercising their franchise and no party or government 
can take them for granted. Thus, the Indian people have demonstrated 
that ours is the largest working democracy in the world, a heritage which 
has been bequeathed to us by our forefathers.
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25
INDIAN DEMOCRACY AT WORK

— M.L. Dwivedi

On attainment of freedom, the first task before the country was to forge 
a Constitution which may suit the Indian people in all respects and to meet 
the requirements of the various sections of her people. Constitution 
making took nearly three years. Democratic upheaval, brought about in 
India with the coming into force of the Constitution early in 1950, ushered 
in a reign of bliss, happiness and prosperity for the people at large. The 
provisions of the Constitutk>n, having epitomised a number of salient and 
liberal ideas of the Constitutions of a number of top ranking democracies 
in the world, embody numerous unique and innovative features which 
enabled the Indian citizens to enjoy freedom with little or no fetters, and if 
any, those too had to be taken into consideration in cases of emergency.

With the attainment of freedom, after having been under foreign yoke for 
near about ten centuries, India has emerged as a fully democratic 
independent country among the comity of nations and has been making 
rapid strides of progress in the spheres of multifaceted development in 
various fields of activity, such as industrialisation, social welfare, technical 
as well as nontechnical education and several other features suitable to 
people of all other walks of life. Because of these endeavours, India has, 
within a passage of only a few decades of independent existence, become 
one of the most progressive nations of the world.

The important feature of Indian parliamentary system of government as 
envisaged in the Constitution is that irrespective of the fact that a lar̂e 
number of countries in the near vicinity of India as well as elsewhere also 
became independent, the democracies in some of them could not be 
sustained and some of them had to undergo domination by militant 
regimes or dictatorships. It is only India which has sustained democracy in 

every sense of the term.

As is wellknown to the world at large, India has a sovereign, secular, 
socialist democratic republic which endows to all its citizens justice of all 
kinds social, economic or political, liberty of thought, expression, t)elief, 
faith as well as worship: and guarantees to all its citizens equality of status 
and of opportunity and has provided for promotion, among all her citizens 
of fratemity assuring dignity of the individual, and the unity and integrity of
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the nation. The Constitution of India is not a rigid one and its flexit>ility 
provides for amendments to suit the requirements of the people according 
to the changing conditions of time and progress made by'mankind and 
thus it fulfils the needs of a growing and progressive society. Accordingly, 
a large numt)er of amendments have already been made but at the same 
time the basic structure of the Constitution and the fundamental rights 
enumerated therein cannot be changed, deleted or amended by 
Parliament.

Since the time the Constitution came into force on 26 January 1950, 
there has been smooth working of the various provisions of the 
Constitution both at the Union and in the States. Ten Lok Sabhas have 
already been elected on adult franchise upto the last but one decade of 
the 20th century, providing franchise to all the adult Indian population, 
including even the youth of 18 years of age; and the biggest electorate, 
amongst all the countries of the world where democracies are at work, has 
demonstrated maturity with elaborate efficiency in electing a party of their 
choice to run the government. And wherever any party failed to shoulder 
the responsibilities, enshrined in the Constitution, with sincerity and to the 
best advantage of the people, it was rejected by the electorate at the next 
poll.

The Fundamental Rights and other provisions of the Constitution 
excepting the Directive Principles of State Policy, are enforceable by law 
and if there is any lapse on the part of the governments or any other 
agency bearing responsibility, it is remediable by the Supreme Court, 
which is independent of the executive and dispenses law according to the 
norms laid down in the Constitution. The Supreme Court has its own 
separate entity with its own machinery;

Thus, it can be said with confidence that since the time the Indian 
Constitution came into force, the provisions of the Constitution have been 
rigidly followed and there has been seldom any set of cases in which the 
mandates enumerated therein might have been kept in abeyance.

Ever since the Constitution was adopted, the governments which came 
to power have been assiduously trying to ameliorate the conditions of the 
people in various walks of life, including eradication of poverty, spread of 
education, industrialisation, as also promoting friendly relatk>ns with the 
intemational community.

In order that the citizens become aware of their rights, privileges, duties 
and all the obligations prescribed therein, the founding fathers of the 
Constitution had laid down under the Directive Principles of the State 
Policy that:

The State shall endeavour to provide within a period of ten 
years from the commencement of the Constitution, for free and 
compulsory education for all the children until they complete the 
age of 14 years.

416 The Journal of Parliamentary Information



In this connection, governments have been endeavouring to implement 
this also but on account of several handicaps the task still remains to be 
completed. In article 44 of the Constitution, it has been laid down that the 
State shall endeavour to secure for the citizens a uniform civil code 
throughout the territory of India. Unfortunately, this provision has still to be 
implemented. The difficulty before the governments, is that Indian 
population consists of people having allegiance to different faiths and 
religious ideologies, and to bring them all within the purview of the uniform 
civil code envisaged in the above article, is a task for which the 
governments have been trying their best to do the needful.

It can, therefore, be said with all sincerity that democratic system of 
government in India has been going on smoothly and has surpassed all 
the trials and handicaps in its way.

A country, which has been under foreign domination for a long period of 
time, has to strive hard and carefully to fulfil the aspirations of the people 
with the limited resources at her disposal. But the fact remains that if 
democracy goes on functioning in a healthy and smooth manner as here 
tofore, it will not be long when India can claim to be a front runner in the 
journey to a full fledged democracy.

In this context, it will not be out of place to remark that having been a 
witness from very close quarters of the Indian panorama of political and 
social vicissitudes down from the days of commencement of the last 
struggle for Independence right upto the constitution of the Tenth Lok 
Sabha, both as an active participant in the struggle for independence and 
as a member of the Constituent Assembly, Provisional Parliament, three 
consecutive Lok Sabhas and as the President of the Association of all the 
M.C.As. and M.Ps. who have retired uptodate, I think I am in a position to 
vouchsafe categorically that irrespective of the fact that Indian polity is 
now crossing through various impediments and turmoil, yet the roots of 
democracy through parliamentary form of governance are firmly and 
irrevocably established, and therefore one can safely say that it has a 
glorious future in store.
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3S. ijalinappa

India is the biggest democracy and considering its size, its illiteracy, 
poverty, population, history, multitude of religions, castes and 
communities, it can be said that even in its short history of independence 
of only 43 years, it is in reality successful. We have had quite a few 
elections, both to the Parliament and to the State Assemblies. The people 
have been able to judge both the Union and State governments correctly 
about their failure in administrative, political and economic fields and quite 
often they have proved that they do not tolerate nonsense. Let me not go 
into details. Just one or two instances may be mentioned.

Smt. Indira Gandhi as Prime Minister often misbehaved and also 
unnecessarily imposed Emergency in 1975. Just about 2 years later, when 
elections were held, her party, including herself and her son. were routed. 
The new government under Shri Morarji Oesai did fairly well to undo some 
of the wrongs perpetrated by the Indira government but miserably failed in 
the 1980 elections mainly because they misbehaved and quarrelled 
among themselves like cats and dogs. People disliked this and voted them 
out. In the last but one election to the Karnataka Legislature, voters 
defeated the ruling party as it was notoriously corrupt and voted in favour 
of Congress (I). But. as usually happens, communal and caste 
considerations have prevailed in the 1991 elections. It is unfortunate that a 
fundamentally Hindu communal party has a number of candidates 
returned to Lok Sabha. This should be prevented.

In spite of all this, it must be admitted that democracy has substantially 
come to stay in our country. More and more, it will be a'pa'rt of life as 
illiteracy is removed. But certain necessary amendments have to be made 
in the Constitution and related laws that every voter should be 
compulsorily made to vote with punishment prbvlded for those who do not 
cast their vote and a candidate who gets more than 50 percent of the 
votes only be declared elected. As things now stand, a candidate getting 
only 25 percent of the votes may be declared elected. This is bad.

We may also examine how this greatest of democracies had its 
Constitution framed. Our Constitution was accepted after 3 years of 
continuous sittings from 1946 to 1949. The best brains of India, belonging 
to all political parties, of course dominated by the Indian National
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Congress which under Gandhijj's leadership won freedom, econonpists, 
constitution experts, public men who knew and understood India, sat 
•together to draft the Constitution. A nonCongressman but a brjiliant 
lawyer, constitutionalist, Dr. Ambedkar, a Harijan, was the main architect. 
The Constitution was adopted after due, careful, practical consideration of 
the overall conditions and realities, like its huge population, poverty, 
illiteracy, religions, languages, etc. and was therefore fully practical not 
only to solve existing problems' but for its future welfare, development, 
progress and strength. As it stands now, there is no necessity for any 
basic and large changes in the Constitution. It serves the national 
purposes alright: only small changes arising out of our experiences during 
the last about half a century may be made.

But, however good a law or a Constitution may be, it can only serve its 
purpose and be effective the way it is implemented. Unfortunately, in India 
the Constitution has been more abused and less implemented if we 
consider the spirit in which it has been implemented.

Taking a realistic view of Indian conditions as noted above, while' 
fundamental freedoms were enumerated and made justiciable, what are 
provided as Directive Principles of State Policy, though not justiciable 
were, according to highest judicial pronouncements, mostly binding on 
governments. Of these, the most important and vital for the growth, 
development and progress of the country were the removal of illiteracy by 
making every child compulsorily and freely educated, giving utmost priority 
to agriculture through irrigation, etc.. avoidance of concentration of wealth 
and power, according utmost importance to cottage industries, having a 
common civil code and full employment.

It is unfortunate that these vital, most necessary and imperative 
provision were fully neglected all these 44 years On the other hand, steps 
were taken in quite the opposite direction or altogether neglected. Capital 
intenstive centralised industries mean less and less employment resulting 
in increasing unemployment, poverty of the masses, specially in the rural 
areas and creating a rich consumer society of a veiy small percentage of 
people, particularly in the cities. This has resulted in the widenirig of the 
gap between the few rich and the increasing mass of rural people, leading 
to large scale unemployment and acute poverty, which means less food, 
less education, less shelter, less health and less of every vital human 
want. That is exactly the position now of nearly 60 percent of the 
population. The result of our wrong policies has been that we are fast 
getting into a debt trap, if not already in it.

Encouragement of agriculture is very much lacking. The greatest 
imperative today is agricultural development and necessary greater 
production of food and raw materials. This will open up new avenues of 
employment. Irrigation is an essential component and this'can be effected 
through minor, medium, large irrigation projects coupled with lift irrigation.
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It is significant that China, with slightly less agricultural area, is producing 
375 million tons of food. Our present highest reached is less than half, 
namely 180 million tons. Naturally, our commonman is less nourished and 
less competent.

In spite of more than 40 years of Independence, the very important 
factor in bringing people together and away to a large extent from 
divisions among them, namely having a common Civil Code, is still to be 
adopted. If all the Directive Principles of State Policy enumerated in the 
Constitution can be attended to and implemented soon, we can have a 
nation strong, wellknit, patriotic, prosperous and more and more 
interested in the unity and integrity of the country.

We have natural vital resources rich in volume and variety more than 
most countries. If instead of depending on foreign countries, we dep>end 
upon our resources in men who are as good in every way as in other 
countries and explore and utilise our resources in men and materials, we 
can have an India, strong, rich, prosperous and progressive.
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SOME REFLECTIONS ON THE WORKING OF 
PARLIAMENTARY DEMOCRACY IN INDIA

—Renuka Ray

27

When we enacted the Constitution of India on 26 October 1949, there 
had been some objections to the granting of the right to vote to all 
citizens, irrespective of caste, religion and sex because of the fact that 
such large segments of the populations were still illiterate. However, this 
was overborne by the large majority of us as we felt that the men and 
women in India, with its ancient civilisation might be illiterate, but they had 
centuries of culture behind them and by word of mouth, which came down 
from generation to generation, they had some learning which prevented 
them from being ignorant. Our decision was more than justified in the first 
election on the basis of adult suffrage which took place in 1952. The result 
showed that not only men but over 60% rural women who were mostly 
illiterate had not only voted but came long distances to proudly cast their 
vote which they considered to be a precious gift after Independence. In 
the rural areas where I went during that election, I found large numbers of 
women carrying their babies in their arms coming forward to the booths to 
cast their votes. This was as a result of the fact that many of our leaders, 
starting with Mahatma Gandhi, Chittaranjan Oas, Jawaharlal Nehru and 
others, had gone to the people even in the remote areas and had 
explained to them why they should help in the nonviolent, non­
cooperation movement so that India would be.free one day. They had told 
them that the priceless right to vote for the government they wanted to 
establish through the democratic process would give each and every one 
of them the right to participate in forming the government once the country 
was free. In the first few elections after that, the value of the vote was well 
understood by the people. Later on, they reported many times that people 
did offer money for their vote which of course could not be sold as this 
was a priceless treasure which they would utilise on their own so that they 
could get the best possible representatives in the Lok Sabha and Vidhan 
Sabhas.

At that time, values were held high in the country. Our leaders were 
those who had sacrificed not only by going to prison but most of their own 
possessions to gain Independence for India. The cases of Deshbandhu 
C.R. Das and Pandit Motilal Nehru and many others are prominent
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examples of this. For two and. more decades after Independence, those 
who led the country were imbued with the spirit of taking India fonvard and 
making up for the long years of servitude under foreign rule.

Let us for a moment concentrate on the development effort that was 
made so that India, which could not even manufacture a needle but had to 
import such items, could boast of becoming a country where not only we 
were in a position to meet the demand of manufacture of vari9us items 
needed for ordinary and average use but we were able to go forward and 
learn to invent and manufacture some of the most scientific and 
sophisticated instruments, including those for defence. India became a 
country where planes and machinery of the latest type were being made 
and our exports went up. It was a time of development in so many ways
and soon we were able to export at first on equal  level and then even
sometimes, to export and eam something extra for our country. This was 
indeed an era of great transformation.

After Independence, there were tremendous changes in the rural areas. 
A country which did not have hospitals except in big towns and cities set 
up hospitals in districts and health ce'ntres all over. In West Bengal, we 
found health centres manned by doctors and nurses and medicines were 
plenty as it was Or. B.C.  Roy's government that  took a lead in this
respect. Where roads did not e)(ist and people used  to take 10 days or a
fortnight to reach a destination, roads were built in rural areas and the 
people could reach the same day by jeepable roads. For instance, this 
happened in a backward area like Malda district where we first had to go 
through mango groves and it took a fortnight to reach Ratua from the 
headquarters of Malda district, English Bazar, or in the rainy season by 
launches or boats. Whjle I was still representing this constituency, we 
would reach not only Ratua but beyond to Harishchandrapur within a few 
hours. Schools were also set up and even when there was only one 
teacher school, there was enthusiasm and activity.

In the cities also, tremendous improvement took place and Indian 
industries, both in the private and public sectors, were able to flourish. 
Services by administration, both in the government sector and in the 
private sector, were eagerly performed and our growth rate went up. 
Those who were the representatives of the people in Parliament, almost 
all eagerly participated in the plans of development and felt that it was 
their responsibility to help the growth of their constituencies and of the 
country. There was a great unity of performance and a determination to go 
fonward. Yet the members of the Constituent Assembly Association still felt 
that our progress could be faster.

We must not forget that after partition of the country, we were faced 
with the critical problem of refugees at first in the western region where 
they came from Punjab all at once, while there was general exodus to 
Pakistan also. The city of Chandigarh was built and many satellite towns
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like Faridabad also came up to accommodate them. The movement of this 
huge mass of humanity all at once was a spectacular sight. The partition 
of India and its aftermath was a terrible blow to Mahatma Gandhi. He 
intended to visit Noakhali and stay there in East Pakistan. But on his way 
there, he was in Calcutta where trouble broke out and Suhrawardy and 
other Muslims asked him to stay and prevent violence. To this, he 
acceded after he extracted a promise from them that Hindus will be able 
to live In safety in East Pakistan. Except for those who came away 
voluntarily it was not till sometime after the assassination of Gandhiji in 
January 1948 that Hindus were compelled to come. By December 1949, 
the main exodus started from East Pakistan but not all at once. In different 
phases, the number of refugees who came from East Pakistan was 
ultimately equal to the number who came from West Pakistan. Unlike the 
position in Punjab, in Bengal the Muslims mostly stayed on, This naturally 
created more of a problem as there was no vacuum. It was a very difficult 
situation and under Dr. Roy’s Cabinet, after the elections in 1952, he 
called upon me to take up the Cabinet post in charge of Refugee 
Rehabilitation. Before this. Dr. Roy had kept this portfolio under his own 
guidance. The problem was a very much more complex one than on the 
western side and West Bengal and Calcutta certainly did not have the 
room to provide for them. Some were settled in the neighbouring state of 
Bihar and it was a welcome feature when we sent refugees to the 
Andaman Islands. They went reluctantly at first. They settled down well 
and invited their friends and relatives also to join them there. After 
sometime. ,l was suddenly informed by the Government of India that West 
Bengai s quota for sending refugees to the Andamans was over as the 
remaining space had to be kept for Kerala although at that time there was 
no such problem of refugees in Kerala from Sri Lanka. I was able to stave 
this for sometime as Dr. Kailash Nath Katju was then Home Minister of 
India and having been in Bengal, he realised the acuteness of the 
problem. Later, at the instance of Mehar Chand Khanna, who became the 
Central Minister of Refugee Rehabilitation, this avenue was stopped and 
instead he wanted to send the refugees to Dandakaranya to which I 
protested and there was a general protest by the people of Bengal. 
Nevertheless, the Union government was adamant and in 1957, I 
preferred to stand for the Lok Sabha and went to Delhi as I thought I 
would be able to be more persuasive. Dr. Roy was against my leaving but
I told him that I could not stay in the portfolio if the Dandakaranya project 
was to take place and so in 1957 I returned to the Lok Sabha from the 
Malda constituency.

Even in those days, on the whole, the Parliament followed the rules of 
procedure but there was a beginning of subtle change of atmosphere. The 
older members and some of the new arrivals were interested in the 
problem but it appeared that some of the members were less interested in 
the principles and objectives and seemed to be guided by group or
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personal interest. In this atmosphere, I found that my main objective of 
rousing Parliament to take effective measures for the rehabilitation of the 
refugees from East Bengal became more difficult. But there were many 
others like Sucheta Kripalani and a host of our leaders who were 
interested in doing something. Another difference was that in the first glow 
of freedom, the Congress had carried on its activities more or less on 
Gandhian lines with a large measure of integrity but it was at this time that 
deviations started to take place. There were many contributory factors. 
One of these was that the life style of our imperial rulers continued to 
remain in Delhi even though they themselves had left and most of the 
ministers used to live in the houses where the British rulers live. At first 
the Gandhian ideal of leading a simple life still continued but the luxurious 
surroundings started to have an influence. Later on, gradually the new 
style of living started to bring a gulf between the people and the 
representatives and after 1957 it became evident that the objectives and 
ideals of the old days were being eroded. For two or more decades, until 
19551967, we continued to progress.

In very recent times, society as a whole began to lose the values of the 
past and I will not dwell on this except to say that this gradually slowed 
our rate of progress. The sincerity and ability with which our earlier 
leaders had put their minds to the development of the nation naturally had 
its effect on the people at large who felt likeminded but gradually, as 
things deteriorated, we reached a stage when the Lok Sabha and Rajya 
Sabha became the centres of intense wrangling and dispute. The growth 
of a number of parties in itself was to lead to unfortunate deflections 
amongst the political elders who took the place of their earlier leaders to 
think and act in narrower lines. Now it could be said that “all was for the 
party and none was for the nation”, yalues held aloft in the old days are 
no longer operative and I must say,' though with many exceptions, that 
many representatives of the people were interested in personal gains or at 
the most the party's gains. National interest has suffered in consequence. 
When India became free, for at least two elections both to the Lok Sabha 
and State Assemblies, on the whole the representatives used to 
concentrate on working for their constituencies and the nation as a whole. 
As time went, with the growth of a number of parties, the best that could 
be said was that some of them worked for the party interest but more and 
more numbers started working for their individual benefit. The result has 
been that we have now reached a point when we have to pull together 
again so far as the nation’s interest is concerned though the ways and 
means of doing so could be somewhat different by different parties. The 
lack of values that has overtaken the country as a whole is perhaps the 
same as is happening in the world at large. Violence of various types, 
each being more frightful than the other, is being seen the world over and 
in India too. The manner in which we have lost our former Prime Minister 
Rajiv Gandhi is shocking beyond description. Other crimes of similar
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nature have also occurred due to the use of scientific inventions only for 
destnjction of mankind not only in India but throughout the world. This has 
to t)e checked and stopped if the human species is to survive. The 
younger generation has to come fonward and bring back the gtory of the 
past and use the scientific devices for the welfare of mankind instead of its 
destruction. Democracy to be meaningful must put its entire mind towards 
bringing about a change from the jeopardy in which the natkms and the 
people of the world are now beset. Old values or rather new ones, the 
younger generation who wants to save mankind must utilise the 
democratk: means to restore the health of society.

While we are naturally distreassed by some of the happenings in India 
and the stowdown that has been taking place in the progress we had 
been making in earlier days, there are some areas where we can still take 
pride. In the first place our democratic basis still exists in India as has 
been proved by the last election and even the earlier one. It is true that in 
both these electk>ns we are landed with a hung Pariiament whk̂ means 
greater diffk»jlty in discharging the responsibility of a government. Yet, it 
shows that the democratic process is at work. We can take pride in the 
fact that the voters utilised their vote without being subsen/ient to any 
monopolists trend. There is no doubt that a number of malpractk:es not 
the least of whteh is booth capturing and rigging have taken place during 
the last electk)ns. The worst feature is that violence has marred some of 
the elections and even murders have taken place mostly on account of 
polittoal wrangling. This is apart from the fact that some persons, apart 
from Rtyiv Gandhi, have either been murdered or escaped miraculously 
the most torturous type of crimes through which such murders have taken 
place. We cannot gainsay the fact that even after elections in some places 
like Andhra Pradesh, Bihar and even in West Bengal, persons who 
supported the parties that have k)st electkxis have been the vk:tims of 
unruly elements among their opponents. This state of affairs is no doubt 
part of the vtolence that is taking place not only in India but in the wdrid. 
However, in spite of all these, there is no doubt that on the whole the 
electk)n process has been carried out successfully due mainly to the 
firmness, tact arKj vision of the Election Commissk>n. In fact, the 
procedure that has been carried out can be prescrit}ed as a model one 
and shows that with all our handtoaps we are still a nation that hokls akjft 
important and vital values which are inscribed in our Constitutton drawn up 
on the basis of pariiamentary democracy.

It is obvtous that the time for oneparty rule is over and democratic 
process itself can be successful through the cooperation of parties whteh 
can collatx}rate in giving expressk>n to the views of different categories of 
people. However, hung Pariiament, if it is to be able to cany on the writ 
of Pariiament, will have to have a greater affinity and power to adjust 
differing view points of parties but without tosing principles. It should be 
able to lead to greater activity and responsibility. Of course, there are

Some Reflections on me Working of Parliamentary Democracy in India 425

1243LS-19



certain trends in our country maldng itself visit)le today whicli have to be 
aNminaled if the country is to remain united and intact and it has to grow 
and maintain economic stat>ility and independence. These are the matters 
to which the Parliament that has just t>een elected with the Congress party 
in a majority but without any absolute majority under the leadership of a 
veteran statesman liite P. V. Narasimha Rao, will have to put single 
miTMjed devotion and other parites or individuals who are more or less 
Hkeminded should be able to combine with them.

Parliamentary democracy will thus take a new turn but in the process let 
us hope that the essentials of the democratic approach will remain. The 
countiy must be able to keep its unity and secular status as well as 
combine in taldng steps towards defeating violence and lade of values 
which seem to be overcoming mantdnd.

India which is a land which won its freedom and democratic basis 
through the Qandhian technique of nonviolence has to play a major part 
at this juncture. With all our dMicullies we can still look ahead to reaching 
ttie objectives through which India can restore its past gtory and help 
towards a balanced approach in (he worid.
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28
THE PERFORMANCE AND THE CRISIS 

OF INDIAN DEMOCRACY

> » R» yffKpf77f> » R» yffKpf77f

Democracy may assume several forms. Ir> fact, there are as many 
democratic systems in the world as there are countries that lay daim to 
democracy. The democratic system of a country is shaped by its socio­
cultural realities, local conditions and political culture. The extent of 
popular participation in the excercise of the powers of the state, the nature 
of relationship tietween the organs of the state and the division of power 
t)etween the national government and its subdivisions detennine the 
forms of the democratic govemment. The basic strength of democracy is 
measured by the extent of both the civil and the political liberty enjoyed by 
the individual.

The Indian Paiilamentary Syetrnn

With the dawn of Indepenf* ince, India opted for parliamentary 
democracy. This was not merely because the principal founding fathers of 
the Constitution were adherents and admirers of British democracy. The 
Constituent Assembly engaged itself in a deliberate and conscious 
exercise of strildng, between divergent contending factors, a fine balance 
and harmony consistent with sodocultural realities, traditions and 
conventions peculiar to the country. The product was a Constitution suited 
to Indian genius. The executive was made accountable to, and was 
required to hold the confidence of, a Parliament elected on widest possible 
franchise by a pluralist society. Federation, with a degree of unitary 
emphasis to safeguard the paramount national interests, characterised the 
Indian system. Constitutional commitment to the rule of law, guarantee of 
liberty of thought, expression, belief, faith and worship and assurance of 
justice, social, economic and political, determined the context of secular 
democracy and socialistic pattem.

The Track Record

Indian polity today is under great pressure for radical changes. 
Suggestions for a new Constituent Assembly and for a new Constitution or 
ite thorough revision have been voiced even from top poiltical echetoro. It 
canrYOt, however, be contradicted that the system has successfully 
weathered many a storm and has withstood varied challenges. It has
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faced external aggrassions and met internal threats. It has witnessed 
smooth succession of governments. There have been no coups. 
Sovereignty has t)een zealously guarded, despite all polemics as to who is 
the repository of sovereigntŷhe Constitution, the Parliament or the 
people. As is wellknown, the Divine Theory locates ultimate sovereignty in 
God; Locke gives ultimate control neither to the legislature nor to the 
community behind it, but to a system of natural law upholding Natural 
Rights. But conceptual controversies apart, the Supreme Court in India 
has well guarded the constituttonal system against any transgression of 
limits by the various organs. When, for example, the government held the 
view that it could cede any part of the tenitory to a foreign country 
pursuant to an agreement with that foreign power, the Supreme Court 
pulled it up and opined that it couki not be done without amending the 
Constitutmn. In Golak Nath Vs. State of Punjab, the Supreme Court ruled 
on the basis of article 13(2) of the Constitutkm that no authority 
functkming urider the ConstitutkHi, including the Pariiament, was 
competent to take away or abridge the fundamental rights. The deciston 
was overruled by the Supreme Court in Kesavananda Bharati Vis. State of 
Kerala. But the Court also lakl down that the ‘basic features' of the 
Constitutkm were not amendable.

Rule of Law

Indian democracy has, by and large, presented a good account of itself. 
Even emergency could not totally scuttle the ‘rule of law.' The 
fundamental rights guamteed by the Constitutk>n stand suspended under 
artkde 359 during the period of emergency. Nevertheless, the Supreme 
Court has ruled:

(a) That notwithstanding the suspensk>n of fundamental rights, it 
woukj be open to the Court to give relief against executive 
orders paissed (i) mala fide or (ii) in vkjiatton of the mandatory 
provisKNis of law;

(b) That suspenswn of article 19 does not invest the State with 
artiitrary authority to take action to the prejudk:e of citizens arxl 
others and does not detract from the rule that all executive 
action which operate to the prejudk» of any person must be 
supported by the auth9rity of law.

Unlon<State Relations: The Indian Federal System

The democratic landscape in India has, however, not been free of dark 
ckxjds. Major imtants have often man̂d Unk>nState relatk>ns. During the 
period 19501967, both the Unton and the various States remained under 
the sway of one party. ConsequenUy, there were no msyor conflicts 
between the Unton and any of the States. 1967 marked the end of one 
single party monopoly of power over the States. NonCongress 
governments came up in States while Congress continued to be at the 
helm of affairs at the Unton. The relation between the Union and the
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States came under great stresses and strains. Fierce controversies raged, 
and still continue to rage, regarding the powers of the Governors, the 
imposition of President’s rule over any State under article 356, the 
impositions of the Planning Commission, the demand for greater 
autonomy and financial powers for the States, and the like. However, 
these UnionState conflicts are more a product of lack of the real federal 
spirit among the components of the federatkjn than the failure of the 
Indian federal system itself, it is interesting to note that the word 'federal' 
appears nowhere in the Constitution of India. Article 1(1) of the 
Constitution says: “India, that is Bharat, shall tie a Unton of States". While 
the Qovemment of India Act, 1935, used the expression “Federatton of 
India* in section 5, the Indian Constitution speaks of the ‘Indian Unfon'. 
the delit)erate chotoe of the word 'Unton' was explained by Dr. Ambedkar 
in the Constituent Assembly as indicative of two propositions, namely 
(a) that unlike ttie United States, the IrKiian Union is not the outcome of an 
agreement by the units, and (b) that the component units have no freedom 
to secede from the Unton. The American federation has been described 
by its Supreme Court as “an indestructible Union composed of 
indestructible States”. In other words, the Unton is indestructible as the 
States do not have the right of secesskm and the States are indestructible 
for the Federal Government cannot alter the boundaries of the States or 
fbrni new States without the consent of the Legislatures of the concerned 
States. Under the Indicvi Constitution, while the Union is indestructible and 
no State has the right to secede, article 3 makes it possible for the 
Parliament to redraw tfie map of the States by ordinary legislation and 
without mandatory requirement of the consent of the Legislatures of the 
States concerned.

Despite the strong central bias, the demand for statehood by Union 
territories is a testament of faith in the Indian federal system. The reports 
of tf)e Riyamannar Committee set up by the Government of Tamil Nadu 
and the report of the Unton Govemment's Sarkaria Commission set out 
detailed recommendations on UnionState relations. An eminent
constituttonal lawyer, LM. Singhvi, says:

When we framed our Constitution, the need for a loose
federation had ceased to be; with the creation of Pakistw, the 
demand for strong provinces had receded. But we dkl not 
reckon with tfie inherent diversities in our country; and we 
created a strong unitary system in a federal framework. The 
perception was that India had l>een historically t)etter off when 
the cenfral government was strong. That may well be so; but on 
the other hand, th<# reality is that the extrenro paucity of 
resources which the states have, and the large responsibilities 
they are called upon to meet, make it dear that in the very near 
future India will have to redefine and recast its federal
equation. It will have to be made more cooperative.
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Composition of Sabha—A Defect

An important shortcoming affecting the very basis of the parliamentary 
democracy in India relates to the representative character of the system. 
The composition of the elected House—4he Lok Sabhj|:r4ails to reflect the 
nation fully. Votes cast in favour of a winning candidate (and such votes 
may be a pathetic minority of total votes cast in view of the pluraiity of 
candidates) get reflected in the composition of Lx>k Sabha; others are a 
waste. Such wastes detract from the representative character of the 
Parliament. This is a serious shortcoming, particulariy in a pluralist society, 
and calls for elections of the Lok Sabha and State Assemblies on the List 
System of proportional representation or as per the present voting system 
ffiixed with the List System as in Germany. Substantial electoral reforms 
are also needed to make elections both free and fair. An important healthy 
electoral conventkjn that needs to be devetoped is for all parties to refrain 
from putting up candkjates against the sitting Speaker of the Lok Sabha. 
With the steady increase in the mercury of politk»l tensk)ns, frequent 
emergence of delk»te pariiamentary situations and increasing 
responsibilities of the Speaker, as in case of anti*defectk)n law, the need 
for devetoping such a conventkm is pressing. England has a conventkm 
that the Speaker of the House of Commons is reflected from his 
constituency without contest though there have been breaches of the 
conventton.

Political DetacUons

It is a politteal irony that democracy today is in quest of stability. It is 
generally believed that democratic form contributes to the strength and 
stability of a state. If people make the taws that they are required to obey 
and exercise control over the executive that administers such laws, the 
dangers of dissatisfactton and destabilization are greatly reduced. But 
defections by elected representatives from one party to another, a ‘hung’ 
Pariiament or Assembly (that is, a Pariiament or Assembly sans a party 
with absolute majority) are some of the grave sources of pariiamentary 
instability. The first is sought to be tackled by the recent antidefectton law. 
The Tenth Schedule to the Constitution provides for disqualification of a 
member of Pariiament or Assembly on the ground of defection. True, the 
crack of the whip backed with antidefection law is a serious negation of 
the freedom of expressk>n and badly compibmises the dignity and respect 
to which the Pariiament is entitled. But the maxim ‘spare the rod and spoil 
the chiW’ need not be an abkling faith. Every issue need not t>e kx>ked 
upon by the pariiamentary system as a vote of confkience and the whip 
may be spared for vital questk>ns threatening the stability of the 
government. The antidefection law needs to be futher strengthened. It 
must be extended to cover also the candklates at the poll in order to 
elkninate the ugly, opportunistic phenomenon of one filing nominatkms 
from different constituencies as nominees of rival partiesi Further,
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constitutional pundits are credited with the view that newlyelected 
representatives of the people are not sut̂ to antidefection law during 
the period between the annpuncement of the results and the formal 
constitution of the Lx>i( Sabha. TNs loophole needs to be plugged.

Hun Parliament

‘Hung Pailiament' Is a natural democratic hazard inherent in a multi­
party system. Instead of being dreaded, it needs to be met with a positive 
response. The Saricaria Commission report lays down a dear set of mles 
that can t>e ot>served if an election returns a 'hung' Assembly in a State. 
There is no escape from the reality that the days of oneparty monopoly of 
power are gone. The challenge is to cultivate the higher and delicate art of 
coalition govemment. Even a single party, as Eldersveld points out, is “an 
aliiar)ce of sut>structure or subcoalitions.” Then, a single party too is 
hardly free to follow its policies unmindful of the opinion of others. Politics 
calls for continuous interaction among the parties and adjustment of views.

Coalitions

Coalition formations are a familiar phenomenon in the western 
countries. Indian democracy witnessed its first minority govemment at the 
Union in 1969. The split in Congress reduced the govemment headed by 
Smt. Indire Qandhi to a minority. The coalition govemment in 1952 in 
Kerala (TravancoreCochin) was the first of its kind in India. Coalitions 
became a common feature in States from 1967. The Union had one 
‘coalition’ (though parties merged into one Janata Party) during 197779 
arKl two during December 1989 to March 1991. The MayJune 1991 
elections has produced a ‘hung’ Parliament.

The advocates of twoparty system in India ignore the sociocuitural 
base of the Indian society. Conditions in India promote multiparty system 
and coalition governments. Dr. P. John John says:

It is no exaggeration that the whole of India turns to coalition 
government because the traditional structure of Indian society is 
favourable for it. The presence of multilingual, muWregiorml, 
multi caste and communal groups and the disparity between the 
rural arxJ urban population d  ̂not permit the country to 
develop a twoparty system and this political atmosphere 
favours multiparty system where coalitions are inevitable.

PtwcrwKrf7 8̂cKwnPtwcrwKrf7 8̂cKwn

Crises of instability arise, it is pointed out, because the Cabinet is 
responsible to and must have the confidence of the legislature. A single 
adverse vote can bring about the collapse of the govemr̂. Presidential 
system is, therefore, at times recommended. In the presidential form, the 
chief executive, namely, the President, is elected directly by the people 
and is independent of the legislature. Generally speaking, the tenure and 
the prerogatives of the executive are free from legislative control. The
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President appoints his own Ministers who may not be memtMrs of the 
legislature arKl who are accountat)ie to him ̂one. Indeed, America with its 
presidential form is no less democratic than Britain with its cabinet system. 
However, the question to be resolved is not one as to the best system but 
one as to which is the most suited to the country. The presidential system 
accentuate personalised form of politics; the cabinet system emphasises 
collective leadership. The system in which Ministers are accountable to an 
elected legislature may inspire greater confidence, particularly in a pluralist 
society. Dearth of talents, if any, in the elected Lol( Sabha can be met 
thnxjgh nominations to Rajya Sat)ha.

Constitutional Amendments

There are desperate cries for a new Constituent Assembly. The idea is 
most ill advised. At a tinne when forces of vituperative communalism, 
casteî and regionalism have acquired unprecedented militar)cy, any 
attempt to rewrite the Constitution is a sure invitation to disaster. The task 
of constitutional amendments is too serious to be taken lightly or under 
momentary passkMis. Our democracy will not be strengthened by 
overhauling the Constitution, says D.L Sheth. He writes: “When politk» is 
pursued against the very grain of a democrats Constitutk>n. what is 
needed is change in the conduct of politics, not in the Constitutton”. The 
Indian Constitutk}n is the product of ‘the accumulated experience gathered 
from the working of all the known Constituttons of the workJ’ and moukled 
and adapted in the context of the Indian situatkm. Despite being the 
lengthiest written Constitutk>n in the workl, it cannot obvkHJsly provkJe 
specifically for each and every contingency conceivable or otherwise. Nor 
is it advisable to do so. The Constitutkm cannot be too rigid, lest it shouM 
obstruct the growth of Indian polity. It is its flexibility that is the key to 
stability without stagnatk>n.. The need is for fine statesmanship, character 
and discipline.
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WORKING OF PARLIAMENTARY DEMOCRACY- 

THE INDIAN EXPERIENCE

— S. L Shakdher

29

Parliamentary democracy has been at work in India ever since the dawn 
of Independence in 1947 and more particularly since the adoption of the 
Republican Constitution in 1950. Our democratic heritage, however, can 
be traced to the Vedic period when popular assemblies and other 
representative institutions were in vogue in various forms. The sagacious 
minds who gave shape to the Constitution of free India adopted a 
parliamentary democratic system for our polity because they were 
convinced that this was perhaps the best form of governance so far 
devised in the world for the country, given its diversity in religion, 
geography, language, even food and dress habits. They strongly felt the 
imperative need to grant recognition to the pluralistic nature of our society. 
Above all, committed democrats that they were, the founding fathers of 
our Constitution were more than certain that the sovereign will of the 
people should reflect in the polity that the country was to adopt. 
Parliamentary democracy, they were sure, was the ideal system for the 
nation.

More than four decades have elapsed since parliamentary democracy in 
the modem sense of the term was ushered in in the country. Fortyfour 
years is rather too short a period in the history of a nation, particularly one 
like India whose civilization dates back to several millennia, to venture a 
realistic assessment of the successes and failures of the current political 
system that we have given to ourselves. When we attempt such an 
analysis, first and foremost, the poser that comes to mind is what exactly 
is this system of governance that we have in our country. Democracy, like 
socialism, is perhaps a much misunderstood term as is clear form the 
many definitions of this much used system. The practitioners of 
democracy in the present day world have defined it in varied ways to suit 
their requirements at specific points of time. To a discerning observer, 
democracy does not fit in to any clearcut definition. Rather, democracy 
can best be understood by its attributes. Essentially, it is a polity wherein 
Parliament represents the supreme will of the people and governments 
are fomed on the basis of elections held on adult suffrage, it is
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characterised by a plurality of political ideologies leading to multyparty 
elections. One of the essential ingredients of a democracy is accountability 
of Executive to Parliament. Another one is independent judiciary, free from 
any executive or parliamentary interference. Yet another must, rather what 
really make? a democracy function in its best traditions, is a free Press. 
An effective and efficient civil service, wholly committed to national 
welfare, is also a strong attribute of dannocracy.

If we take into account these basic attributes of a pariiamentary 
democracy, we may see the farsightedness of those wise leaders who 
woiked together in the Central Hall of Pariiament for neariy three years to 
give shape to free India's Constitution. Pariiamentary democracy, as we 
have experienced since then, is verily ample testimony to their sagacity 
and vision. Realizing fully welt the popular and pluralistic content of 
democracy, they gave us an Election Commission totally independent of 
government control for the conduct of free and fair elections. Undoubtedly, 
the general elections in India are tĥ biggest electoral process in the 
worid, making our country the largest working democracy in the worid.

The Indian electorate have so far exercised their franchise in ten 
general elections to the Pariiament, besides many more elections to the 
State Assemblies and other local government institutions. Barring 
occasional abenations, the electoral process in the country has been by 
and large free and fair with the Election Commission exercising its 
constituttonal duty to the best possible extent.

The first 20 years of the Indian experience of democracy were eventful 
with the period 194767 standing out as a distinctive phase in our 
pariiamentary polity. Most of this timespan was dominated by the towering 
personality of Pandit Jawaharial Nehru. This democrat non pareil was, 
nwre than any one else, instrumental in inculcating the democratic ideals 
in the Indian masses. He assiduously built up democratic institutions and 
taught us to respect all the noble ideals enshrined in pariiamentary 
democracy. This period also witnessed the dominance of the Congress 
Party. It was more of oneparty system, with the Congress ruling both at 
the Union and in the States. The Congress appeal to the Indian populace 
was conditioned by the fact that it was the party whicH was in the 
vanguard of the freedom movement. Besides Nehru, the party also had 
other leaders known for their integrity. Furthermore, by virtue of its being 
in the forefront of the freedom struggle and also because of its being in 
power in the States, Congress had an organisational structure spread 
across the length and breadth of the country. This aspect went a k>ng way 
to provide political stability to the country at large. This was underscored 
by the fact that the other parties had practically no universal base and 
also they were mostly fragmented. It was thus that the Congress 
dominance continued even after Nehru’s death.

During this period, the Congress truly worked as the cementing force in 
the country. It provided the much needed political, economic, social and
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emotional stability to the country. Its position as the unchallenged ruling 
party at the Union and in the States made it'easier for the pauly to 
implement its policies without let or hindrance. Several programmes were 
initiated for allround welfare of the nation. The Five Year Plans aimed at 
the planned economic development. The country made rapid strides in 
varied fields. Its foreign policy with emphasis on Nonalignment, good 
neighbouriy relations and intemational peace, made India a leading force 
among the comity of nations and virtually the spokesman of the Third 
World. In short, It emerged as a force to reckon with among the global 
community.

Starting 1967, the political system t)egan undergoing transformatk)n. 
This could perhaps be the watershed year in Indian politics. The 1967 
elections saw a reversal of fortunes as far as the Congress was 
concenrted with Opposition parties coming to power in several States. For 
the first time, there was a challenge to the all pervasive character of the 
Congress leading to stresses and strains in the system. Differences 
surfaced in UnionState relations with the nonCongress governments and 
regional parties questioning the existing system of power sharing which, 
they felt, was a deviant from the strict constitutional provisions and thus 
was not really delivering the goods.

Although the Constitutions provides for a federal system, in practice it 
nas virtually been converted into a unitary system. It was felt that more 
powers were being concentrated in the hands of the Union, most often at 
the expense of the States. The Planning Commission which was set up by 
the Union govemment with the express purpose of advising on planned 
economic devetopment of the whole country, has not been made a 
constitutional txxJy. But in practice it controlled the economic development 
of the whole country, under vast powers exercised by the Union. The 
criticism of lopsided development of States c»uld perhaps be primarily 
traced to this.

Political differences between the parties in power at the Union and in 
the States added to the gravity of the situation. Jawaharial Nehru, 
influenced as he was by Fabian thought as also the Russian experînt. 
talked of a socialistic pattern of society. While in itself it was a noble kled, 
the way the planning mechanism functioned led to uneven economfc 
development of the country. With greater emphasis being laid on the 
public sector, thus this led to effectively a state control over development. 
Experience shows that the public sector has not really lived upto the 
expectations. More resources—both financial and human have been 
made available to the public sector but it has not produced the 
commensurate results. The existence of mixed system of economy, i.e. 
public and private, has resulted in mixed up economy.

Our budgetary system has been pervaded by the concept of fleecing the 
rich to finance welfare schemes for the poor. Far from showing any
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positive benefits, these iltconceived measures have widened the chasm 
Ijetween the rich and the pooi, with the rich getting richer and the poor 
getting poorer. A disceming observer can notice the fact that not much 
money has gone jnto the planned channels. The high taxation rates and 
the desire to conWl the areas of taxation, i.e., income wealth, capital 
gains, gifts and death duty have led to the evasion of taxes and 
generation of huge unaccounted money. Further, the nationalisation of 
banks and related measures which should have ensured that finances 
were amply available for development have been frittered away in non­
planned channels. The economic policy has not yielded results for the 
benefit of the poor that we hoped for. The domestic industry and business 
systems were so protected that they led to inefficiency and wastefulness. 
Today the country is beset with a large internal and foreign debt. Exports 
are falling. India does not stand world competition. The cost of living is 
rising higher and higher and the incomes are not keeping pace with the 
expenditure. The servicing of debts entails heavy expenses on the 
revenue of the State. Approximately 50 crores of rupees are paid every 
day as interest on internal debt alone.

If we attempt an objective appraisal of our achievements, we see that 
we have had achievements in the fields of agriculture establishment of 
rudimentary industries and training of huge manpower in science and 
technology, but equally failures in several areas are many in diverse fields. 
There is need to attend to them on an emergent basis. The Constitutton 
provides for basic education to all the people. After more than four 
decades of Independence, the percentage of literacy is still abysmally low, 
particularly in the case of women and weaker sections of society.

Many an achievement which could othenwise have been possible, have 
been offset by the population explosion. Of course there have been 
difficulties.Our population which wets around 250 million at the time of 
Independence stands today at 850 million. Family Planning Programmes 
which have been by and large on a voluntary basis have not produced the 
desired results. Of course, the health indicators have shown considerable 
improvement with Life expectancy increasing appreciably. Agricultural 
production, fortunately, has more or less kept pace with the growth in 
population. From a situation where famines were a recurring phenomenon 
we are now in a position to export food items.

Another critical area is the employment scene. We are today faĉ wĵh 
an acute unenŷloyment problem. Transport and coipmunicatton is another 
grey area It is true that remariiable developments have taken place in the 
communication sector but the fact is that these have not percolated down 
to the lower and lowest strata of society. Proper roads, transport and other 
communication facilities still remain a distant dream for many villages in 
the country.

Over the years, a new middle class has emerged and they have largely 
benefited from the strides we have taken in diverse fiekte. Simultaneously,
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there has been a loss in the purchasing power too. One positive 
development is the advancements the nation has made in the field of 
science and technology. The country today can boast of a scientific and 
technological manpower which could be the envy of even the developed 
world. Regrettably, again, the fnjits of these advancements are yet to 
benefit a large segment of the Indian populace. Many talented persons 
have left the country to seek fortunes abroad, where they are doing veiy 
well. Either the environment here is not to their liking or they have 
personal financial gains more at heart. All in all there has been a lack of 
proper internal technical devek)pment in the country and we have to 
depend on the import of technology from abroad, whfch is often out of 
date. This has stood in the way of rapkj modem development.

The question today is this—what does future hold for us as we are 
nearing the dawn of the twentyfirst century? This questton is applteable 
to all walks of our life political, economic and social. Fundamentally, the 
answer to this questton lies in the way our political system will be 
conducted in the years ahead. The political process which set in in 1967 is 
stilt holding sway in the country in some form or other. Fears are being 
expressed in various quarters about political, economic and social 
instability. Out of the ten elections to the Lok Sabha, the electorate always 
voted for one single party at least eight times; in the 1977 elections the 
Janata Party was. voted to power. The Congress was the victor in all the 
other elections. The ninth general elections of 1989 and the tenth of 1991 
have thrown up a new situation in the Indian political system. The Janata 
DaiNational Front combine coukJ not remain in office for even one year. 
The Chandra Shekhar govemment was still shortlived. And the 1991 
elections have seen the Congress fonning a minority govemment. How 
events will unfold in the days to come, only future can tell.

A dispassionate analysis will show that the fault lies essentially with the 
political parties which have not reformed themselves. Take the case of the 
Congress itself, a party with a rich and varied heritage, with a standing of 
more than a century. From an all India party, today rt has virtually been 
reduced to a regional party in the sense that most of its Lok Sabha 
members come from a few of the Indian States with the party being 
reduced to a nonentity in many States, particularly in those States which 
have a sizeable representation in the Lok Sabha. The party itself is 
responsible for this predicament. Intemal democracy which could benefit 
any organisation of its stature was nonexistent in the post1967 scene. It 
did not encourage youth to come up in the party and in the process 
became the monopoly of the aged and vested interests. No organisational 
elections were hekl for years together. There was no intemal discussion or 
debate in the party on the issues involved contrary to its history as being 
the Isvgest mass movement in the country. The party was controlled by 
small group and uMmalely ©very decision was taken by one person, the
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leader. All these have contributed in no small measure to the plight in 
which the Congress finds itself today.

The other national parties were and are faring no better. At the best of 
times, they had only a onepoint programme—to capture power. All their 
activities were solely aimed at defeating the Congress and coming to 
power. Their interests were always restricted—protecting and preserving 
personal, group or party interests. The larger national interests were 
inevitably the casualty. This was precisely the reason why even when they 
succeeded in forming governments either at the Union level or in the 
States, they could not attend to matters of state; rather they were busy 
fighting one another leading eventually to the fall of the government and 
their defeat in the subsequent elections.

These ominous developments our country can ill afford. A weak 
government, particulariy at the Union level, can set in unhealthy trends. 
On the domestic front, it leads to political, economic and social instability 
resulting in chaos and disorder which could hami the body politic. Today, 
we have to confront threats to our nation's unity and integrity. Secessionist 
and fissiparous tendencies have raised their ugly heads in many parts of 
the country. People are being divided in the name of religion, caste, 
community, language, region, etc. Terrorism is slowly becoming a way of 
life in several states. Naturally, in such situations, a weak .government 
cannot assert the might of the state. And it is then that external powers 
inimteal to our territorial integrity and political sovereignty will try to take 
advantage of the sorry state of affairs by way of intervention and 
assistance to terrorists and other disruptive elements.

In such a scenario, what is needed is a spirit of selfless service in the 
cause of the nation. Unless (X)lltical parties reform themselves to adapt to 
the requirements of times by putting national interest above everything 
else, our hardeamed freedom will be in peril. What we lack today is 
leaders with integrity and character committed to the national welfare. If 
we have at least 50 such men at the helm of affairs, then we can rest 
assured that the) future of our country is safe, secure and bright. If we 
have achieved anything in the last fortyfour years, it is essentially 
because of the common man of this country, be it a farmer, latx>urer or 
artisan. Qovemments after all never produce anything. They are there to a 
enable people to live in peace and prosperity so that they can produce 
more for the good of the nation. Progress'ultimately can be achieved only 
in peace.

Of late, there has been considerable debate in various circles on the 
need for effecting a review of our Constitution as if the Constitutk>n is 
responsible for all the maladies afflk:ting the society. There could be 
nothing fartiier from the truth. Our Constitutton is the repository of the 
collective wisdom of the best of minds in our country who were fully 
conscious of the enonnity of the task entrusted to them. It also embodies
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the best tenets of several other world Constitutions. If things have gone 
wrong somewhere, the fault lies not with the Constitution but with those 
practitioners of the Constitution, who are implementing its various 
provisions. Our Constitution is the product of human experience over the 
ages all over the vrartd. It is not the work of one single individual. It will be 
an affront to the sagacity of those visionaries if today we blame the 
Constitutiori for any malady.

The Parliament, the pivot round which our parliamentary democracy 
revolves, is the institution which has to steer the nation in these times of 
trials and tribulations. Over the years, it has evolved into a people's 
institution |»r excellence, min'oring their hopes and aspirations, fears and 
urges. It hilas been an active catalyst in the process of socioeconomic 
transformation of our society and has been a vehicle of social change. Our 
Pariiament has never stood in the way. or interfered with the passing of 
any legislation whatsoever aimed at the betterment of the people.

There are several areas which we need to look into to complete the 
picture. There is an urgent need for judicial reforms if we have to solve 
qutekly problems of inequity or injustice. We are confronted today with a 
jungle of laws arKl not many know them or even understand them 
property. Accumulatk>n of cases in courts have caused delay in meting out 
justice making us think knid over the maxim justice delayed is justice 
denied. Several instances have come to light of judges themselves 
indulging in corrupt practtees. At this juncture, we cannot simply afford to 
politicise the judiciary or to dilute its efficiency or prestige. Hence the need 
for judicial reforms to restore it to its glory. Our people have immense faith 
in judk:iary and this has to be steadfastly maintained.

We also have to discuss and det>ate on the need  for electoral reforms.
This has acquired an urgency in the wake of the disturbing reports of
conijpt practices in the conduct of elections. Needless, to say, all political 
parties have to apportion the blame for this tragic situation where politics 
and electoral process have been brutalised and criminalised. From 
isolated instances of booth capturing and rigging in eariier elections, the 
poll process of late has become increasingly susceptible to violent tactics 
of machinations and manipulations to promote individual or party interests. 
This defeats the very purpose of democracy, for elections are its lifelines. 
Corrupt practices ultimately erode the will of the people which will not be 
truly reflected if the elections are not free ̂nd fair. And that is why all 
politk»l parties should come together to effect such electoral reforms as 
are necessary to confront this evil.

But more than anything else, what we need now is to find men of
sagacity, viston and integrity. The politfcal process has undergone 
tremendous transformatton since Independence. Single party governments 
are now very difficult to come by euid coalition government may be the 
order o|  day. Also we have to contend with governments of different
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parties at the Centre and in the States. But we need not get paniclty over 
this development. Several European countries, developed ones, have had 
or are having coalition govemmentsT. We should look at it as yet another 
stage in the maturing of our political process. But for such coalition 
governments to succeed, we must have outstanding national leaders £is 
their captains to steer the course away from chaos and disorders to peace 
and prosperity. Ultimately, it is left to us, the people of India, to elect only 
those who can redeem the pledge which we took on that historic day 
when we began our tryst with destiny.
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30
CARETAKER GOVERNMENT: WHAT AND WHY?

. PylM

The general elections of 1991 was the tenth since India's Independence 
in 1947. From the date the elections are announced, until the assumption 
of office by a new government, the presumption is that the country has a 
caretaker govemment. However, in a Press conference soon after the 
announcement of the tenth general elections. Dr. Subramaniam Swamy, 
the then Miruster of Commerce, Law and Justice, contended that the 
Constitution does not provide for a caretaker govemment. By implication, 
he meant that the govemment headed by Prime Minister Shri Chandra 
Shekhar was r)ot obliged to act in that capacity.

Dr. Swamy was right that the Constitutions does not have any specific 
provision for a caretaker govemment. Hence, it could be argued that a 
caretaker govemment in India is a constitutional aberration or a practice 
which has little legal valkJity but to an extent accepted through repeated 
usage. After all, parliamentary system of govemment in India is largely a 
copy of the British parliamentary system and the practices developed 
under that system during a long period of time.

The term caretaker govemment has its origin in Britain where, by long­
standing practtee, it has acquired a distinct meaning and it has become a 
part of the conventions of the British Constitution. In India, even before the 
dawn of Independence, a caretaker govemment was in office from 
29 June. 1946 to 2 September 1946, until Jawaharial Nehru and his 
colleagues joined the Interim Govemment on 2 September 1946. That 
govemment consisted of the GovernorGeneral and a limited number of 
senior civil servants whose function was only to k)ok after the daytoday 
administration and not to take any policy decisk>ns.

In Britain, a caretaker govemment has a deariy understooo role and a 
strictly limited period of existence. During the twentieth century alone, 
there had been more than twenty general elections in that country and on 
every occasion, the caretaker govemment had lasted hardly a month, 
often at)out three weeks and no more. In 1945, at the end of the Second 
Worid War, although the general elections were held after neariy eight 
years, the period between the dissolutton of the House of Commons and 
the polling was only 20 days. Prime Minister Churchill, the great war hero, 
couW have easily and justifiably prolonged the period since millions of
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Britons were still abroad in different theatres of war and rendering various 
services connected with war effort.

The limited purpose of the caretaker government was also made clear 
by C|}urchill hftnself by announcing that it was to see that elections were 
conducted ih the true British tradition, a tradition which emphasised free 
and fair elections. Another important aspect of Churchill's caretaker 
government was that the Cabinet cot .sisted of only a few senior Ministers 
and it was to take no policy decisions. But when the famous Potsdam 
Conferencê intervened on 17 July 1945, Churchill, as a true democrat 
and in the true spirit of a caretaker govemment, took with him Clement 
Attlee, the leader of the Opposition, for the Conference. Thus, at 
Potsdam, Britain was represented by not only its Prime Minister and 
Foreign Minister (Anthony Ed̂n) but also by its shadow Prime Minister 
Attlee and shadow Foreign Minister (Ernst Bevin).

The British example of caretaker govemments seems to have become 
the accepted practice in the British Dominions such as Canada, Australia 
and New Zealand. In most of the countries of the Commonwealth, where 
the pariiamentary system of govemment prevails, the practice is more or 
less the same. Japan is another example outside the Commonwealth 
where the caretaker govemment appears to follow the British pattern. The 
last general elections in Japan, just within three weeks after the 
dissolution of the Japanese Pariiament, illustrates this.

In India too, there is sufficient evidence to show that we wanted to 
foltow the British practice. The only exception was the first general 
elections which took a few rrK>nths because it was the first time the 
country wets holding elections throughout its territory on the basis of adult 
suffrage, and therefore it called for elaborate preparations. There was 
steady improvement thereafter and in 1957, 1962, 1971 and 1977, the gap 
between the dissolution of the Lok Sabha and the polling date was 
brought down to less than two months. In 1977 foV example, the Lok 
Sabha was dissolved in late January and the polling was held during the 
third week of March. Although the intervening period of two months was 
much longer than that in Britain, we may not consider it too .long in the 
context of the complex nature of nationwide elections in a country of 
India's size, population and peculiar problems. In 1989, the intervening 
period was much less, indeed a welcome development. There was hardly 
any opposition to the caretaker govemment or the manner in which it 
functioned during the period, as it was the same govemment which 
enjoyed the confidence of Pariiament at the time of dissolution of the Lok 
Sabha. This was the case in all the nine pariiamentary elections from 
1952 to 1989 except in 1979.
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The caretaker government headed by Prime Minister Charan Singh in 
1979,, however, was of a different type, and it had violated all conventions 
asso9iated with caretaker governments anywhere. The caretaker 
government of Prime Minister Chandra Shekhar also appeared to foltow 
the pattern of the Charan Singh government.

The role of the caretaker govemment was made clear in 1979 t>y a 
communique issued from the Rashtrapati Bhavan as ordered by President 
Sanjiva Reddy in the following terms:

"The President had consultations with the Prime Minister and some 
of his Cabinet colleagues who assured that;

1. Eections will be peaceful, free and fair. The revision of the 
electoral rolls wiH begin immediately and the election timetable will 
commence in November 1979 and will be completed by December 
1979.

This will ensure that provisions of the Constitution relating to 
resen̂atton of seats for Scheduled Castes and Scheduled Tribes and 
representation of the AngloIndian Community in the Lok Sabha will 
continue.

2. The Govemment »(ill not take decisions during this period which 
set new policies or involve new spending of a significant order or 
constitute measures of administrative, executive decisions. However, 
woric of an urgent nature involving the national interest will not be 
held up. ”2

Although the communique envisaged the election schedule to begin in 
November 1979, the elections did not take place in November or 
December 1979. The elections were held only in January 1980. That is, 
the caretaker govemment of Charan Singh functioned for a period of 
neariy five months. That made it an unusually long caretaker govemment 
indeed. In contrast, the caretaker govemment headed by Chandra 
Shekhar would have a maximum life of only two months and three weeks. 
This had been ensured by the Presidential Communique of 13 March 1991 
which dissolved the Lok Sabha. The President had directed the 
Constitution of the new Lok Sabha on or before 5 June 1991. The tragic 
circumstances under which Rajiv Gandhi was assassinated on 21 May 
compelled the Election Commission of India to postpone the elections by 
three weeks. Hence, the (jaretaker govemment of Prime Minister 
Chandra Shekhar lasted three months and three weeks.

Although Prime Minister Charan Singh gave an assurance to PresWent 
Sanjiva Reddy that his govemment would not take decisions which set 
new policies or involved new spending, etc., it was soon made clear that
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both in speech and action, the socalled assurance was not to be 
honoured. The then External Affairs Minister, S.N. Mishra, was the first to 
speak out. On 23 August, just one day after the appointment of the 
caretaker govemrnent, he claimed that “there is no such thing as a 
caretaker government; there is a government and it is going to act." Four 
days later, the Janata(S) Presklent Raj Narain repeated the same view 
more emphatically in a Press conference at Lucknow: "The Charan Singh 
govemment was fully empowered to take any decision it considers
necessary in the larger interest of the nation and the people....There was
no such thing as a caretaker govemment. The govemment is govemment 
and it cannot be qualified and the Constitution does not provide for a 
caretaker government.”̂ A great defender of the Constitution indeed! Dr. 
Subramaniam Swamy’s statement fully echoed Raj Narain's and S.N. 
Mishra’s.

Some of the proposals of Prime Minister Charan Singh in subsequent 
weeks clearly showed that his caretaker govemment was t)ent upon acting 
in the spirit in whk:h Raj Narain defined its role. Here are a few instances: 
With a view to gaining popular support in the ensuing elections, three 
important proposals were placed before the Cabinet at the instance of the 
Prime Minister during early December 1979. The first of these relat̂ to 
the restoratton of the minority character of the Aligarh Muslim University. 
The second was job reservations to backward classes—a measure similar 
to the one that was introduced in Bihar t>y the Karpoori Thakur Ministry. 
The third wfis the financing of election expenditure of individual candidates 
by the State. The Prime Minister, with the full backing of his party 
colleagues, it was reported, vigorously canvassed these measures at the 
Cabinet meeting on 17 December but because of stiff opposition from the 
Congress (U) colleagues in the Cabinet, he could not get them passed. 
We could well imagine the possible impact of the proposals, if 
implemented, on the elections in January 1980.̂

There was some evidence that President Sanjiva Reddy was not happy 
with the caretaker government. This was clear from his broadcast on 14 
December when he appealed to the nation to ensure peaceful elections. 
The broadcast gave the impression that the President had hardly any 
confidence left in the caretaker govemment. It was reported that he dkl 
not consult the Prime Minister or even iriform him in advance of his 
intention to broadcast, leave alone revealing its contents. Naturally, the 
President's action irked the Prime Minister who, it was reported, thought 
that the President should not have acted in the manner he did without 
consulting the (c£U'etaker) Cabinet.

What had happened during the short period the caretaker govemment 
of Prime Minister Chandra Shekhar had been in office was more or less a
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repetition of what happened during the caretal̂er government of Charan 
Singh. Prime Minister Chandra Shekhar and some of his senior colleagues 
had t)een moving about and making statements on various issues as if 
they were running the affairs of the govemment in normal times. There 
had t)een several decisions such as important appointments, including 
those to the judiciary and controversial transfers made by the govemment. 
Some of the Ministers had gone abroad participating in important 
international conferences and made policy statements as if they were 
representing a govemment which was fimily in the saddle at home. The 
spirit of a caretaker govemment was utteriy lacking the way the Chandra 
Shekhar govemment and some of the Ministers had been functioning 
during the period. There had been a number of controversies in which 
Ministers were involved, of misuse of office, of seeking to take major 
policy initiatives, of showing favours for material gain and similar others. 
Once the polling process was initiated by the Electk>n Commission, a 
Code of Conduct was to be followed and the Commission had occasions 
to point out to Ministers how they were violating the Code. Ministers went 
on merrily making appointments, reconstituting the membership of 
Goveming Boards of Public Sector Undertakings or similar autonomous 
bodies and effecting transfers of senior officials. In a few cases of blatant 
misuse of power, the President had to intervene. Like his predecessor 
Sanjiva Reddy, President Venkataraman too used the electronic media 
and broadcast to the nation appealing for peaceful and orderly poll as an 
essential condition for the survival of democracy in the country.

The PreskJent certainly had an opportunity to spell out in some detftil 
the role of the caretaker govemment headed by Chandra Shekhar 
because of its minority background and character. But he did not 
unfortunately spell out that role of the caretaker govemment at the time he 
issued the communique dissolving the Lok Sabha. The President should 
have done so with a view to establishing the right precedents.

A caretaker govemment seems to be inevitable in the context of the 
pariiamentary system of govemment. At the same time, it needs a clear 
definitKNi and its' role and function should be spelt out.. In this coBne6tion, 
the Tari(unde Committee on Electoral Refonns (1975) has made the 
foltowing worthy suggestions: A conventton backed by legal sanction 
shouW be developed to the effect that the govemment of the day should 
functk)n as a caretaker govemment from the time of the announcement of 
the dissolutk>n of Pariiament or Legislative Assembly as the case may t>e 
until the polling day. During this period the caretaker govemment should 
not (a) initiate and announce new policies; (b) promise or start new 
projects: (c) grant allownaces or loans, salary increases: and (d) hold 
official functions attended by Ministers.

The Tarkunde Committee also suggested other restraints such as a ban 
on the use of govemment aircraft or vehicles, on broadcasts by Ministers 
except as part of election broadcasts agreed to among the political parties.
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on advertisements or news reels for the government or the ruling party 
and the transfer of police and other officials. By way of providing legal 
sanction for the above proposals, the Committee recommended that as 
many of them as possible should be included in the d̂nition of corrupt 
practices by amending clause 7 of section 123 of the Representation of 
People Act, 1951.

To these recommendations, we rfiay add the following two provisions; 
The caretaker government should consist of only a limited number of 
Ministers of Cabinet rank and no Ministers of State and Deputy Ministers. 
Secondly, there should be a strict timelimit for the caretaker government. 
In Britain and the British Dominions of Canada, Australia, etc., as well as 
in Japan and Germany, the accepted period is around three weeks. It may 
be too short a period for a country of India’s size and peculiar problems in 
regard to such a massive operation as national, elections. Hence, a 
maximum period of six to eight weeks for elections to the Lok Sabha and 
three to four weeks for election to the L̂islative Assembly of a State 
seems to be reasonable. If specific legislation, including constitutional 
amendment, if necessary, is made to define a caretaker govemment and 
embody the different proposals given above, the present uncertainty about 
its duration, powers and composition can largely be removed and the 
concept of a caretaker govemment would become more acceptable as an 
unavoidable adjunct of parliamentary govemment in India.
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MOTION OF CONFIDENCE IN THE COUNCIL OF 
MINISTERS

-Table Office, Lok Sabtia Secratarlat

Article 7̂(3) of the Constitution expressly provides that the Council of 
Ministers shall be collectively responsible to the House of the People. 
This indeed is the very bedrock of our parliamentary system. When 
Parliament is sitting, the continuance of.the govemnlbnt in office depends 
from nrK>ment to moment on its retaining the confidence of the House of 
the People. The House may at any time decide to throw out the 
government by a majority vote, i.e. if the ruling party loses the support of 
the majority of the members of the House, its govemment goes. No 
grounds, arguments, proofs or  justification are necessary. When the
House clearly and conclusively pronounces that the govemment of the
day does not command its support, the govemment must res>ign. Want of 
parliamentary confidence in the govemment may be expressed by the
House of the People by : (a)  passing a substantive motion of no­
confidence in the Council of Ministers; (b) defeating the govemment on a 
Motion of Confidence or on a major issue of policy; (c) passing an 
adjoumnrtent motion; and (d) refusing to vote supplies or defeating the 
govemment on a financial measure.

Rule 198 of the Rules of Procedure and Conduct of Business in Lok 
Sabha lays down the procedure for dealing with motions of no­
confidence in the Council of Ministers. Adoption of any such motion 
woukJ, therefore, automatically result in the fall of the govemment.

While it is true that there is no specific provision in the rules regarding 
a motion expressing confidence in the Council of Ministers, it does not 
follow that such mottons would be inadmissible or that a motion of no­
confidence whteh is the prerogative of the Opposition must n̂ssanly 
get precedence over a motion of confidence sponsored by the ruung 
party. Indeed, there have been many an occasion when motions ̂  
confklence in the Council of Ministers have been admitted and discusŝ 
in the House. Like all other mottons on matters of public interest, tne 
motions expressing confidence in the Council of Ministers are governed 
by the provistons of Chapter XIV of the Rules of Pro<̂ure & Co»̂û 
Business in Lok Sabha, i.e. Rules 184 to 192 which deal with motions in

general.
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Rule 184 of the Rules of Procedure and Conduct of Business in Lok 
Sabha provides as follows

“184. Save in sotaras is otherwise provided in the Constitution or in 
these rules, no discussion of a matter of general public interest shall take 
place except on a motk>n made with the consent of the Speaker."

Motk>ns under the above Rule are tabled both by government as also 
t)y private members, i.e. by members other than Ministers. Mottons tabled 
by private members after these have been admitted, are published as 
“NoDayYetNamed Motk)ns’' and placed before the Business Advisory 
Committee of the House from time to time. The Committee selects the 
motkMis for discussion in the House according to the urgency and 
Importance of the subject and allots time thereof keeping in view the 
convenience of the government, as such nriotkMis are discussed in 
government time.

However, in the nature of things, Motk>ns of Confklence are invariably 
brought, by the government and may, therefore, not be placed before the 
Business Advisory Committee, like other motkxis, except for allocatk>n of 
time, wherever necessary.

Since the coming into force of the Constitution, Confkience mottons 
were admitted on the foltowing dates :—

(i) On 13.8.1979 in the name of Shri Charan Singh, Prime Minister;

(ii) On 18.12.1989 in the name of Shri Vishwanath Pratap Singh, 
Prime Minister;

(ill) On 29.10.1990 in the name of Shri Vishwaruith Pratap Singh, 
Prime Minister; and

(iv) On 13.11.1990 in the name of Shri Chsuidra Shekhar, Prime 
Minister.

The details of these mottons are as foltows:—

(i) Consequent upon the split in the then Janata Party into Janata and 
Janata (S), the leader of Janata (S)—Shri Charan Singh—was invited by 
the PreskJent on 26 July 1979 to form the government. The Council of 
Ministers, headed by Shri Charan Singh and swom in by the Presklent on
28 July 1979, was asked by the Presklent to prove his nuyority “at the 
earliest possible opportunity, say by third week of August (1979)”. 
Accordir)gly, Shri Charan Singh tabled notice of the folk>wing motkKi 
(which was the first Motk>n of Confklence in Ihe Council of Ministers ever 
admitted) to be moved on 20 August 1979, the first day of the 9th Sesston 
of the Sixth Lok Sabha

"That this House expresses its confidence in the present Council of 
Ministers”.

The motk>n tabled on 13 August 1979 was admitted and published in 
BulletinPart II of the same date. It was later put down in the List of
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Business for 20 August 1979. However, when the House assembled on
20 August 1979, the Speaker Shri K.S. Hegde, after obituary references, 
infoHDed the House that he had received a letter from the Prime Minister 
Shri Charan Singh informing him that he had submitted his resignation 
and that of his Council of Ministers to the President. On the suggestion by 
the then Leader of Opposition. Shri Jagjivan Ram, the Spealter adjoumed 
the House at 11.24 hours till 14.00 hours on that day. When the House 
reassembled at 14.00 hours, the SecretaryGeneral of Lok Sabha laid on 
the Table of the House a copy each of the following papers ;—

(1) Letter dated 20 August 1979 from the Prime Minister to the 
President tendering his resignation and that of his Council of 
Ministers.

(2) Letter dated 20 August 1979 from the Presklent to the Prime 
Minister accepting his resignation and that of his Council of 
Ministers and requesting him and his colleagues to continue in 
office till other arrangements are made.

The motion, thus, could not be moved and the House was adjoumed 
sine die. On 22 August 1979, the President dissolved the Lok Sabha.

(ii) After the general elections to the Ninth Lok Sabha in 1989, the
President invited Shri Vishwanath Pratap Singh to form the govemment 
and asked him to prove his maljority within thirty days of assuming office. 
The First Session of the Ninth Lok Sabha was summoned to meet from 
18 Decemt>er 1989. On the opening day itself, the Prime Minister
Shri Vishwanath Pratap Singh, tabled notice of the folk>wing motion

“That this House expresses its confidence in the Council of Ministers.”

The motion  was admitted and published  in  BuiletinPart II of
18 December 1989. ‘it was included in the List of Business  for
21 December 1989. Thî was the first'Confidence Motion’ in the history of 
Lok Sabha whteh actually came up for discussion. After a debate lasting 
for 5 hours and 29 minutes, the Motton was adopted by voice vote on 
21 December 1989.

(iii) Consequent upon the withdrawal of support by the Bharatiya Janata 
Party to the govemment headed by Shri Vishwanath Pratap Singh on
23 October 1990, the President advised Shri Vishwanath Pratap Singh to 
prove his majority in Lok Sabha and the latter agreed to do so on or 
before 7 November 1990. In pOrsuance of the Presidential directive, Lok 
Sabha was summoned to meet on 7 November 1990. On 26 October 
1990, Prime Minister Shri Vishwanath Pratap Singh tabled notice of the 
foltowing motk>n ;—

“That this House expresses its confidence in the Council of Ministers.

The motion  was admitted and published  in  BulletinPart (I of
29 Octot)er 1990. It was included “in the List of Business for 7 November
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1990. After a marathon debate lasting for 11 hours and 12 minutes, the 
motion was negatived by division on that day itself. This resulted in the fall 
of the govemment headed by Shri Vishwanath Pratap Singh. The House 
adjourned sine die. on 7 November 1990 and was prorogued on
11 November 1990.

(iv)  Shri Chandra Shekhar, leader of Janata Dal (S) was invited by the 
President to fonn the govemment .on 10 November 1990 and asked to 
prove his majority in Lok Sabha “on or before 20 November 1990”. 
Accordingly, the Ljok Sabha was summoned to meet on 16 November
1990. On 13 November 1990, Prime Minister Shri Chandra Shekhar tabled 
notice of the following motion

"That this House expresses its confktence in the Council of Ministers."

The motion was admitted and published in BulletinPart II of 
13 November 1990. It was included in List of Business for 16 November
1990. The motk>n was discussed for 6 hours and 21 minutes and was 
adopted by divisk>n on that day itself.

Confidenoe Motion visavis Motion of o-confldence In the Council of 
Ministers

As stated earlier, the withdrawal of support by the Bharatiya Janata 
Party deprived the Natk>nal Front govemment of majority in the House. 
The Presklent thereupon asked the then Prime Minister Shri Vishwanath 
Pratap Singh to prove his majority on the floor of the House. Shri Singh 
accordingly tabled notice of a motion on 26 October 1990 expressing 
confidence in the Council of Ministers, which was admitted t)y the Speaker 
and was published in BulletinPart II of 29 October 1990. The motion was 
included in the List of Business for discussion on 7 November 1990.

Meanwhile, 18 notices of Motion of No confidence in the Council of 
Ministers were also received on 26 and 29 October 1990.

Prof. P.J. Îurien and 6 other members, in a joint letter dated 
5 November 1990,'addressed to the Speaker, contended that a Motion of 
hk)confklence in the Council of Ministers should have t)een given priority 
over the Motion of Confidence, as there was no specific provision for a 
ConfkJence Motion’ in the Rules of the House.

Some of ttie procedurê points which had then emerged or had been 
antk:ipated, are discussed below:  ,

(a) Whether a h/lotion of Confidence should, get precedence 
over a Motion of No-contidence in the Council of /Ministers?

An unprecedented situation had developed and the Speaker was called 
upon to decide as to which of the two motions, i.e. ConfkJence Motion or 
Motion of No confidence in the Council of Ministers shoukl get priority for 
discussion in the House.

The oneday sesston of Lok Sabha, it must be emphasised, was 
specially called in pursuance of the directive issued by the President to
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th® government to seek a vote of confidence of tfie House. It was 
accordingly made clear in BulletinPart II of 25 October 1990 circulated 
with ttie Summons to the members that the Fourth Session of Ninth Lok 
Sabha will commence on 7 November 1990 and the sitting of the Lok 
Sdbhs shdll, 8ubj6ct to th6 6xigenci6s of govsmmdnt businoss, cx>nclud6 
on that day itself. In this connection, it is relevant to quote Rule 25 of the 
Rules of Procedure of the House which specifically provides:—

“On days alk>tted for the transaction of Government Nisiness,
such business shall have precedence.....”

It is also pertinent to mention that both types of Motions which were in 
fact two sides of the same coin fell essentially within the ambit of 
Chapter XIV dealing with Motions in general. In other words, all Motbns, 
including a Motton of Noconfklence, have to satisfy the conditkjns laid 
down In that Chapter in âition to the conditions laid down in Rule 198 
whteh provides, inter alia, “...and if not less than 50 Members rise 
accordingly, the Speaker shall declare that leave is granted and that the 
Motion will be taken uo on such day, not tpore than 10 days from the 
date bn whteh the leave is asked for, as he may appoint....”

On the other hand. Rule 190 of Chapter \fV dealThg with Mottons in 
general, provides: “The Speaker may, after conskiering the, state of 
business in the House arKl in consultation with the Leader of the House 
or on the recommendatten of the Business Advisory Committee, alk>t a 
day or days or part of a day for the discussion on such motkm.”

In the light of the provisions in the Rules referred to above and 
considering the fact that the only purpose of summoning the oneday 
Sessten was to give an opportunity to the govemment to prove its 
majority in the Lok Sabha, there could hardly be any two opinions on the 
issue of relative precedence of the two types of motions before the 
Speaker. Since government’s own legitimacy was in question, it was only 
proper that a positive vote of confidence was sought for by it in 
pursuance of the directive by the Presklent himself and the Prime 
Minister given the eariiest opportunity to prove his majority on the fkx)r of 
the House. To argue that a Motten of NoConfidence must get 
precedence even in such a situation would indeed amount to begging the 
questten. The responsibility of the government to the House being 
continuous and concurrent and not just a one time affair, a Motkxt of No 
Confklence against the govemment can in theory be brought before the 
House at any time. In the instant case, however, the very legitimacy of a 
minority govemment claiming to have majority support had to be deckied 
in the first instance. Therefore, the Speaker, after going into all the 
aspects W the issue, very rightly arrived at the conduskMi that the 
‘Motion of Confkience’ shoukJ get precedence over the Motton of No 
ConfMence’.
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(b) In the event of voting of any of the said /Motions, what 
should constitute 'Majority'?

(c) Whether the number of vacancies in the Lok Sabha should 
be taken into account while considering the question of 
'Majority'?

According to article 100(1) of the Constitution, “save as otherwise 
provided in the Constitution all questions at any sitting of either House or 
joint sitting of the Houses shall be determined by a majority of votes of the 
members present and voting, other than the Speaker or person acting as 
Chairman or Speaker.”

Some of the constituttonal provisions which contemplate a special 
majority are artteles 368 regarding amendment of the Constitution, <article 
61(4) regarding impeachment of President, article 67(b) regarding removal 
of VicePresident, article 90(c) regarding removal of Deputy Chairman. 
Rajya Sabha, aritcle 94 regarding reoioval of Speaker, Lok Sabha, article 
124(4) relating to removal of a judge of the Supreme Court, etc. The 
obvious inference is that all other matters can be decided in terms of 
article 100, i.e. by a simple majority of the number of members present 
and voting.

It has been argued that such important issues as the very fate of a 
government should not be left to be decided by the House by a simple 
majority of the members present and voting. It is worthwhile mentioning in 
this connection that such other important matters as the Demands for 
Grants, Appropriation Bill, Finance Bill, Motion of Thanks on the 
President's Address, Adjournment Motion, etc. are all passed by a simple 
majority of the members present and voting. Rejection of any of these 
mottons would amount to a Vote of No confidence in the government. 
Indeed, it is a special occasion when a Motion of Confidence or No­
Confidence comes up before the House. The attendance is, therefore, 
always much more than usual particularly at the time of voting when 
members must be present and vote in accordance with the whip issued by 
the party to which they t>elong. In practical terms, therefore, the question 
of such a motion being passed or rejected by a simple majority of the 

545 X 1
minimum strength + 1 required to have quorum in the House

10 X 2

or as few as 28 members as could be theeretically argued, would be 
unthinkable. It is here that the party whips have to keep their ears close to 
the ground. The Chief Whip of the ruling party must indeed ensure that at 
the crucial stage of voting, the government does not have to face an 
embarrassing situation of being defeated just because its own members 
were absent or they were not warned in time.

As regards the questton of vacancies in the House, article 100(2) 
provMes that either House of Parliament shall have power to act
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notwithstanding any vacancy in the membership thereof.

The explanation to Rule 159 of the Rules of Procedure of the House 
clarifies the expression, ‘total membership’ refened to in Rules 155, 157 
and 158 refening to Constitution Amendment Bill which reads as 
follows;—

“Explanation— The expression “total membership” referred to 
in these rules means the total number of members comprising 
the House inespective of the fact whether there are vacancies 
or absentees on any account.”

Thus, the number of vacancies or absentees are not taken into account 
even for disposal of the Constitution Amendment Bills.

In view of the above provisions in the'Constitution and the Rules of 
Procedure of the House, the Speaker opined that the fate of either of the 
motions has to be decided by a majority of the membership of the House 
present and voting and not by the total membership of the House.

(d) Wtiether there is any necessity to “mention name of Prime 
Minister in the motion expressing confidence in the Council 
of Ministers"?

On 16 November, 19̂, before a motkin expressing confidence in the 
Council of Ministers included in the List of Business was taken up, some 
members raised points of order challenging the constitutional validity of 
the motion on the ground that the motion dkJ not include the name of the 
Prime Minister. The Speaker ruled out the points of order and obsen/ed, 
inter alia, as under:—

“The Motion is in order. It is not necessary to name the Prime 
Minister in motion.”

(e) Whether amendments to Motion of Confidence are 
permissible?

On the Motion of Confidence given notice of by ShrT Vishwanath Pratap 
Singh to be moved on 7 November, 1990, some members gave notices of 
amendments to the motion seeking to add some grounds in support of the 
motion. The Speaker held that as no grounds were ever mentioned in the 
Confidence Motion itself, the notices of amendments to the motion seeking 
to insert grounds were inadmissible.

On 7 November, 1990, after the reply of Shri Vishwanath Pratap Singh, 
when the Motion of Confidence was put to the vote of the House, it was 

defeated by Division:

Ayes: 151 Noes: 356

This recited in the fall of the government led by Shri Vishwanath 

Pratap Singh.
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Again on 16 November, 1990 after the reply of Prime Minister 
Shri Chandra Shekhar, when the Motion of Confidence rifwved by him was 
put to vote of the House, it was canied by Division:

Ayes; 280 Noes: 214

Position in U.K.

As in India, collective responsibility of the Cabinet to Parliament is the 
bedrock of the British pariiamentary system. The Oppositkjn is entitled to 
put down a motion on the paper expressing lack of confkjence in the 
govemment—a ‘Vote of Censure’ as it is called. There are no formal rules 
governing disposal of a censure motion. By convention, however, if the 
official Oppositk>n tables a motion of censure on the govemment, the 
govemment provkles time for it to be debated and never fails to accede to 
the demand from the Leader ofOpposition to altot a day to the dlscussk)n 
of such a motion. In allotting a day for'this purpose, the govemment is 
entitled to have regard to the exigencies of its own business but a 
reasonably eariy day is invariably found. This conventton is due to tfie 
recognised and responsible positron of the Oppositton as a potential 
govemment — a positron which guarantees the legitimacy of such an 
interruption of the normal course of business. For its part, the govemment 
has everything to gain by meeting such a direct challenge to its authority 
at the eariiest possible moment.

Normal defeats of the govemment in the diviskxi lobbies of the House 
of Commons have taken place on several occasions but on none of these 
dkl the govemment seek a Vote of Confkjence. Though the govemment 
dkj not take these defeats as defeats on confklence motions, there were 
instances when govemment, realising its responsibility towards the House 
of Commons and giving due regard to the wishes of the House expressed 
in the forms of atx)ve defeats, had taken the House in confklence. For 
instance, ttie Govemment suffered a serious defeat on 10 March. 1976 by 
284 votes to 256. The division was after a debate on the government's 
White Paper on expenditure when 37 Labour back<benchers abstained; all 
except four being members of the leftwing Tribune group though more 
than half the group voted wit the govemment. The matter before the 
House was of central importance to the government’s economk: polroy. 
However, the govemment, on an adjoumment nrrotkNi the next day. which 
the Prime Minister declared to be a vote of confkjence. carried the day by 
297 votes to 280. •

Again on 17 March. 1977, the OpposHkjn tabled a motk>n of censure for 
detate on March 23. The govemment sought the help of the Ulster 
Urironists and the Liberals. The Prime Minister (Mr. Callaghan) promised 
the Unronists an examination of their case for an increase in the number 
of Commons’ seats in Ulster and this persuaded three Unionist M.Ps. to 
abstain on the vote. On March 22, the Liberals came to an agreement with 
the govemment under whteh a Consultative Committee was to be set up 
with govemment arxl Liberal members who would regularly examine
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goven̂ent policy and Liberal proposals and some specific Issues. Thus, 
the LibLab pact was bom and the government survived the vote of 
censure by 322 votes to 298. On 13 December. 1978. the Opposition 
successfully, by 285 votes to 279, moved an amendment condemning the 
governments policy of using economic sanctions against firms that 
breached the government’s limit of 5 per cent on pay rises. On the main 
question which followed, the govemment was defeated by 285 votes to 
283. The Prinrw Minister immediately announced that there would be a 
vote of confidence the next day. i.e. 14 December. 1978. The govemment 
abandoned Its economic sanctions and won the vote by 300 to 290 votes. 
The motion on which govemment won the vote of confidence was as 
under:—

“That this House expresses its confidence In Her Majesty's 
Government and in Its determination to strengthen the national 
economy, control Inflation, reduce unemployment and secure 
social justice.”  ^

Also, the govemment may sdy In advance that It regards a particular 
vote as one of confidence, as did the Prime Minister during the debate on 
the second reading of the European Communities Bill In 1972 and also on 
an adjournment motion on 11 October. 1976.

PCcrKrC S hcKtf7rfPCcrKrC S hcKtf7rf

The essential tenet of the Westminster system that the govemment 
must possess the confidence of the lower (representative) House holds 
good in Australia as well. Therefore, a motion expressing want of 
confidence In. or censure of. a govemment is often brought before the 
House of Representatives. Loss of the confidence of the House through a 
motion expressing want of confidence nomially requires the govemment to 
resign in favour of an alternative govemment or to advise a dissolution of
the House of Representatives. While no specific provision exists for a
separate nfK)tion of confidence. It Is for the govemment to treat a motion 
expressing want of confidence as a motion of confidence or bring a 
separate motion of confidence before the House. Thus the withdrawal, by 
the House of its confidence in the govemment may be shown:

(I) By a direct vote of want of confidence in, or censure of. 
the govemment. usually for certain specified acts or 
omissions. A want of confidence motion, however, does 
not always contain reasons In its terms.

(II) By defeating an Issue central to govemment policy or 
rejecting a legislative measure proposed by the 
govemment. the acceptance of which the govemment has 
declared to be of vital importance. Conversely, a vote by
the House agreeing to a particular legislative measure or
provision contrary to the advice and consent of the 
govemment could similarly be regarded as a matter of



confidence. Following defeat, a government may choose to 
resign as 1904, 1929 and 1941 or to seek a direct vote of 
confidence.

(iii) By defeat of the government on a vote not necessarily 
central to government policy but accepted l>y the 
government as one of confidence as in 1905, 190S i'J09 
and 1931.

Any defeat of the govemment in the House of Representatives does not 
necessarily mean it has lost the confidence of the House or that it ought to 
resign. Contemporary thinking indicates that when a govemment is 
defeated on a matter which it deems to be of sufficient importance, it 
should seek the feeling of the House at the first opportunity by means of a 
motion of confidence.

On some occasions, governments have resigned after their defeat on a 
vote, not necessarily a vote of confidence. For instance, ;n 1908, Prime 
Minister Deakin resigned when he accepted that any amendment to a 
motion to alter the hour of next meeting was a challenge to his 
govemment, and the 1909 and 1931 resignations of governments followed 
from similar acceptance.

On one occask>n, on 16 October, 1975, Prime Minister Whitlam, 
following an announcement of the OpposKion's intention to delay in the 
Senate bills appropriating money for the ordinary annual servk»s of the 
govemment, moved a motion of confidence in the govemment and the 
House of Representatives. An amendment was moved and negatived and 
the original motion agreed to. The motion so agreed was—

That

Considering that this House is the House of the Australian Pariiament 
from which the Govemment of Australia is chosen;

Considering moreover that on 2 December, 1972 the Australian Labor 
Party was elected by judgment of the people to be the Govemment of 
Australia; that on 18 May, 1974 the Australian Labor Party was reflected 
by judgment of the people to be the Govemment of Australia; and that the 
Australian Labor Party continues to have a governing majority in this 
House;
Recognising that the Constitution and the convention of the Constitution 
vest in this House the control of the supply of money to* the elected
Govemment; .
Noting that this House on 27 August 1975 passed the Loan Bill 1975 
and on 8 October, 1975 passed the Appropriatkjn Bill (No. 1) 197576 and 
the Appropriation Bill (No. 2) 197576 which, amongst other things, 
appropriate moneys for the ordinary annual services of the Govemment:

Noting also that on 15 October, 1975, in total disregard of the practices 
and convemions obsen/ed in the Australian Pariiament since Federatkin, 
the Leader of the Opposition announced the intention of the Opposition to
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delay those Bills, with the object of forcing an election of this House; that 
on 15 October, 1975 the Leader of the Opposition in the Senate 
announced that the Opposition parties in the Senate would delay the Bills: 
and that on 15 October, 1975 the Senate, against the wishes of the 
Goverpment, decided not to proceed further with consideration of the Loan 
Bill 1975;

Considering that the actions of the Senate and of the Leader of the 
Opposition will, if pursued, have the most serious consequences for 
Parliamentary democracy in Australia, will seriously damage the 
Government’s efforts to counter the effect of world wide inflation and 
unemployment, and will thereby cause great hardship for the Australian 
people:

1. This House declares that it has full confidence in the 
Australian Labor Party Govemment.

2. This House affirms that the Constitution and the conventions 
of the Constitution vest in this House the control of the supply 
of moneys to the elected Govemment and that the threatened 
action of the Senate constitutes a gross violation of the roles 
of the respective Houses of the Parliament in relation to the 
appropriation of moneys.

3. This House asserts the basic principle that a Government that 
continues to have a majority in the House of Representatives 
has a right to expect that it will be able to govem.

4. This House condemns the threatened action of the Leader of 
the Opposition and of the nongovernment parties in the 
Senate as being reprehensible and as constituting a grave 
threat to the principles of responsible govemment and of 
Parliamentary democracy in Australia.

5. This House calls upon the Senate to pass without delay the 
Loan Bill 1975, the Appropriation Bill (No. 1) 197576 and the 
Appropriation Bill (No. 2) 197576.

On no occasion has a direct vote of want of confidence in, or censure 
of, a Govemment been successful in the House of Representatives. On 8 
occasions, however, Govemments have either resigned o» advised a 
dissolution following their defeat on other questions in the House.

Position In New Zealand

A govemment subsists because it commands a majority of votes in the 
House: it possesses the “confidence" of the House. If the govemment 
ceases to command majority (for example, because of defections or 
losses at byelections) a new political settlement would need to.be made 
whereby arK>ther election might be held, another party might take office as 
the govemment, a coalition government consisting of members of more 
than one party might be formed, or the govemment might continue in
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office as a minority government. Whatever the new settlement is, 
demonstration of loss of confidence in the government is an event which 
demands a reconsideration of the t>asi8 on which the govenmerrt holds 
office.

There is no tradition in the House of Representatives, as there is in 
some overseas Parliaments, of the official Opposition putting down ft 
motion expressing want of confidence in the government, and the 
government then finding time to debate that motion, though this has been 
dorie on rare occasions. Motions expressing want of confidence in tfie 
government normally arise by way of amervlment to other motions before 
the House, and it follows from the mles requiring amendments to be 
relevant to the motion which they seek to amend that such a broad 
amendment as a want of confidence amendment may only be moved to a 
motion which itself permits debate to be open ended. There are few 
det>ates held each Session on which the scope of debate is so wide that 
an amendment declaring that the government had lost the confidence of 
the House is in order. Those debates which would permit such an 
amendment are those on the Address in Reply, the second reading Qf an 
Appropriation Bill or an Imprest Supply Bill, and the third reading of the 
last Ajspropriation Bill of the Session. On these debates, an amendment 
expressly raising a question of confidence can be, and often is, moved.

Unlike an express vote of confidence whtoh emanates from the 
Opposition, implied votes of confidence emanate inescapably from the 
government. The govemment cannot avokl asking the House for supply, 
for to do so would be to abdrcate its responsibility as a govemment. So 
each of the debates referred to above, which could found an amendment 
expressing want of confidence, inevitably in themselves raise a questk>n of 
confidence, and even if no amendment is moved by the Opposition 
expressly raising a question of confkience, any vote at the conduskMi of 
those debates is a vote which tests the confidence of the House in the 
govemment.

Even if no express or implied question of confidence arises as 
described above, it is open to the govemment on any issue in the House 
to declare that it will treat a vote on that issue as a matter of confidence in 
itself and resign or call ah election if it is defeated. Until 1962, a Standing 
Order provided a minimum time limit for speeches made on any motion or 
amendment treated by the govemment as a \/ote of confidence. A number 
of motions which would not othenwise have raised a question of 
confidence in the govemment were dedared by the Prime Minister of the 
day to do so thereby invoking this minimum speaking time for members 
debating the motion.
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MEMBERS OF TENTH LOK SABHA— 

A SOCIO-ECONOMIC STUDY

—LARRDiS

Members of Tenth Lok Sabha represent and reflect, as generally 
speaking in the previous Lok Sabhas, a plurality of interests corresponding 
with the nature of Indian society whteh has exhibited cultural and social 
pluralism throughout the history of its development and growthrXsystem 
with plurality as the base of its social structure and deipdbracy as its 
political superstructure which ensures entry into its Supreme Legislature, 
i.e. the Parliament (especially its lower chamber, the Lok Sabha) through 
a free and openly accessible mechanism of ‘Direct Elections' is sure to 
see its consummation in returning members from a wide and diverse 
sodocultural, political and economic background. The Tenth Lok Sabha, 
like all its predecessors therefore exhibits a remarkable degree of 
heterogeneity. Besides differing from one another in their natural biological 
characteristk:s of age and gender, memt>ers of the Tenth Lok Sabha differ 
from one another in a whole lot of other aspects. Coming from different 
educational backgrounds, they represent a correspondingly wkJe spectrum 
of professions. White many of them possess a certain degreêof legislative 
experience either in State Legislatures, other local bodies and/or in Lok 
Sabha/Rajya Sabha, some others are freshers without any past experi­
ence, intending to open a career out of parliamentary politics. Represent­
ing, as they do, different politteal parties or various other semipolitical 
organisattons affiliated to mainstream politk»l parties, the members 
believe in different political kjeok)gies.

The present study is basically an attempt to present factual details with 
regard to the composition of the Tenth Lok Sabha in respect of age of 
members, their educatk>nal backgrounds, occupatkxial patterns, polittoal 
afflliattons, marital status, etc. While making an account of the above 
factual details, a comparative assessment has also bieen made of the 
present House with the Ninth Lok Sabha arKj with the earlier Houses 
wherever necessary, to draw certain conclusions over the general trend of
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representation. Similar details in regard to women members are presented 
separately which, we hope, would be of special help to researchers and 
scholars interested in an analysis of the social position of Indian women.

To give a brief introduction, the Tenth Lok Sabha was constituted on
20 June 1991. With no single political party having succeeded in securing 
an absolute majority of its ô  in the House we have, for the second 
successive time, seen the installation of a minority government at the 
Centre led by the Congress Party which has a strength of 225 memt>ers 
(including the Speaker, Lok Sabha) in the House. Shri P.V. Narasimha 
Rao, President of the Congress Party, was appointed Prime Minister, on
21 June 1991. As per accepted practice, the President appointed Shri 
Indrajit Gupta of the Communist Party of India, the senior most member of 
the House, Speaker pro tern with effect from 9 July 1991 and he 
administered the oath of office to the members. The election of the 
Speaker of the House was held on« 10 July 1991.

As mentioned earlier, the members of thd present House represent 
diverse political parties. Table I indicates the detailed party position in the 
Tenth Lok Sabha as on 3 July, 1991. The Bharatiya Janata Party has 
been recognised as the Opposition Party, and Shri L.K. Advani, Leader of 
its Parliamentary party, has been appointed the Leader of Opposition in 
the Tenth Lok Sabha with the conventionally accepted rank of a Cabinet 
Minister. It may be recalled here that Shri Advani had this privilege in the 
second half of the Ninth Lok Sabha too. Shri Shivraj V. Patil of the 
Congress Party was unanimously elected the Speaker of Lok Sabha on 
10 July 1991. Shri S. Mallikarjunaiah of the BJP was elected the Deputy 
Speaker, on 13 August 1991.

The Constitution provides that subject to the provision for nomination by 
the President of two members from the AngloIndian Community, the 
House of the People (Lok Sabha) shall consist of not more than five 
hundred and thirty members chosen from different tenitorial cpnstituencies 
in the States and not more than twenty members to represent the Union 
territories. As per the existing delimitation of constituencies there are only 
543 elective seats to the House. The actual strength of the Tenth Lok 
Sabha is only 509 at present as elections ar̂ stiH to be held in the States 
of Punjab and Jammu & Kashmir and due to vacancies in certain seats 
where elections were countemianded. The total number of vacancies in 
the House is 36 at present.

Biodata of 508 members, as collected from the members themselves, 
constitute the basis of the present analysis. In some cases, all the 
necessary particulars in respect of date of birth, educatk>nal qualifications, 
occupation, etc. are not available. It is thus with certain limitations that the 
article seeks to discuss the nature of composition of Tenth Lok Sabha.
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Tabl©1

STATEWISE PARTY POSITION©

As on 3.7.1991

St.  Name of State/ Seats Cong. BJP Janata
No. Union Tenitory (I)  Dal

CPI  CPI  Other 
(M)  Parties

Ind. Total Vac­
ancies

6 10 11 12

(i) STATES 

Andhra Pradesh 42  24 1  — 1 13+1(a) —  41

Arunachal
Pradesh

2  —

3.

4.

5.

X

7.

8.

T

10.

11.

TT

13.

14.

15.

16.

17.

18.

19.

0. 

2i7

23?

Assam 14 2  3 1  — 2(b) 14  —

Bihar 54  — 28 6(c) —  47

Goa 2  

Gujarat 26 20      1(d) —  25

Haryana 10 1(e) 3  10  3

Himachal Pradesh 4  —

Karnataka 28  21 26

Kerala 0 13  —  — 3  — 4(g) 3  20  3

Madhya Pradesh  40  27 11  —     1(h)    39

Maharashtra 48  37 5  1  — 4(i) —  47

Manipur —  —  —  —  10)  —  2  —

Meghalaya 2  —

Mizoram 1  —

Nagaland 1  3         l(k)

Orissa 21 12  3 1 1 20

Rajasthan 25  13  12 25  —

Sikkim 1  —         1(1)

Tamil Nadu 39  28  —  —  —  —  11(m)  —  39  —

Tripura 2  

Uttar Pradesh 85 4  50  22  —  1  4(n)  —  81

West Bengal 42 5  —  — 27 7(0) —  42  —

(ii) UNK>N 
TERRITORIES

Andaman &
Ncobar
Islands

1  3

2. Chandigarh 1 1  —  —  — —  —  —  1 —

3. Dadra & Nagar Havek 1 1  —  —  — —  _ —  1 —
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As on 3.7.1991

$1.  Name of State/ 
No. Union Territory

Seats Cong. 

(1)
BJP Janata 

Dal
CPI
(M)

CPI Other
Parties

Ind.Total Vaca
ncies

1 2 3 4 5 6 7 8 9 10 11 12
4. Daman & DbJ 1 — 1 1  —

5 om 7 2 4 6 1
6. Lakshadweep 1 1 1  —

7. 1 1 1  —r'onoicneny

Total 524 224 117 56 35 13 59 1505*  19

i> Elections not held in Jammu & Kashmir and Punjab.

Excludin SpeaKer
a TD-13: AIMIM-1
b  Autonomous Stales Xemand CommWee31; and AQP-1
c  MM-
d  anata Xal Qujarat>-1
e  Haryana ikas Party31
f  anata Party31
  Indian Conrses Socialist Sarat Chandra Sinha31; MU- ; and Kentfa Conran 
M -l

h  BSP-1
0  Shiv Sana3
0  MPP-1
k  PC-1
I  SSP-1
m  AIAOMK311
n  anata Party3
o  AIB-•: and RSP3«
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The Constitution prescribes a minimum age of 25 years to contest 
election for memt)ership of the House of the People (Lok Sabha) and 30 
years for membership of the Council of States (Rajya Sabha). It is silent 
on the upper age limit.

The average age of members in the various Lok Sabhas Is indicated in 
Graph 1. It will be observed therefrom that the Tenth Lok Sabha is a little 
older than the Ninth Lok Sabha with the average age of its members 
being 51.4 years as against 51.3 years in the case of its immediate 
predecessor. In terms of averages, the Sixth Lok Sabha with the average 
age of its members being 52.1 years, had the distinction of being the 
oldest House thus far.

For the purpose of a little more detailed analysis, the members are 
categorised into 13 different agegroups with a span of 5 years each, 
beginning with the age group of 2530 years and ending with 86*90 years. 
Table 2 gives the comparative position about the distribution of members 
of all the Ten Lok Sabhas in terms of the different age groups.

In Graph 2, seven different age groups represented in the 10th Lok 
Sabha have been taken with a span of 10 years each, beginning with the 
age group of 2535 and ending with 8695 years. It may be seen that in 
the Tenth Lok Sabha, as has been the case in all the previous 
Lok Sabhas, the middleaged members, i.e. those in the age group of 
4155 years, have the largest representation. They constitute 46.14 per 
cent of all the members in the Tenth Lok Sabha. The representation of 
this age group was the highest in the Fifth Lok Sabha (53.2 per cent) and 
was the lowest in the Eighth Lok Sabha (42.1 per cent). A marginal 
improvement, however, will be noted in the representation of young 
members (that is members who are either 40 or betow) from 16.47 per 
cent in the Ninth Lok Sabha to 17.82 per cent in the Tenth Lok Sabha. 
The representation of this group was the highest in the Second Lok Sabha 
(33.74 per cent) and the lowest in the Ninth Lok Sabha. A substantial fall, 
however, is noticeable in the representation of members in the youngest 
age group, that is members in the age group of 2530 years, in the 
present Lok Sabha which shows only 1.56 per cent representation against 
2.68 per cent in the Ninth Lok Sabha. Members inr this age group had the 
largest ever representation of 6 per cent in the First Lok Sabha. Older 
members who are 56 years of age oi* above have 36.04 per cent 
representation in the present Lok Sabha compared to their highest, ever 
representation of 38.5 per cent in the Eighth Lok Sabha. Nonetheless, 
their representation in the present Lok Sabha shows a marginal increase 
over the Ninth Lok Sabha figure of 35.63 per cent. In the First Lok Sabha 
their representation was only 20.9 per cent. There was no representation 
of members who are in the age group of 8185 in the Ninth Lok Sabha 
whereas their representation registered 0.2 per cent in the Tenth Lok 
Sabha. interestingly, in the first two Lok Sabhas, they had no representa
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tion. The youngest mate member of the present House is Shri Anand 
ANnvar (27 years) and Shri Frank Anthony (82 years) is the oldest male 
member in the present House. Smt. Shelia Kaul continues to be the oldest 
female member (76 years) in the Tenth Lok Sabha as In the Ninth Lok 
Sabha, M'hile the credit of being the youngest female member in the 
present House goes to Kum. Dipika Chikhiiya (26 years).

Educational Background

Though our Constitution does not stipulate any ̂̂ormal educatkxial 
quaHficatk>n for membership of Parliament, it vrautd be observed from 
Table 3 that the members elected to all the ten'll Ŝbhas were having 
good educattonal qualifications and it showed an upward swing with each 
successive Lok Sabha. 

Classifying the memt>ers into six categories according to their educa 
tk>nal qualifk:atk)ns, viz. (i) UnderMatriculates, (ii) Matriculates / Higher 
Secondary or Intermediate Certificate,. hoMers, (iii) UnderGraduates,
(iv) Graduates (with equivalent technical qualiftoattons), (v) PostGraduates 
(including those with equivalent technical qualifications) and (vi) Doctoral 
degree or other high academic qualifteation holders, Table 3 shows tfte 
number and percentage of members of all the ten Lok Sabhas falling into 
these categories. Graph 3 indicates the educational background of 
members, percentage wise, from First to Tenth Lok Sabha. Graph 4, 
however, confines itself to a study of the Tenth Lok Sat>ha only.

The Ninth Lok Sabha had the distinction of being the highest educated 
Lok Sabha so far with the largest proportion of educated members (78.24 
per cent) belonging to the category of Graduates and above. The 
percentage of representation for this category shows a little decline to 
76.39 per cent in the present Lok Sabha. However, with the availability of 
the relevant information from 504 members only for the present study, the 
figure of representation for this category of members may not thus t)e 
necessarily viewed as a downward trend in the representation of 
graduates and above in the Lok Sabha. In any case in the Tenth Lok 
Sabha representation of this category of members marks a significant 
improvement upon the record of the Eighth Lok Sabha ̂ h 71.1 per cent. 
The memt)ers with Graduate degrees and other higher academic qualifica 
ttons constituted 67.61 per cent, 65.28 per cent, 60.89 per cent, 66.08 per 
cwt, 53.47 per cent, 55.41 per cent and 58.07 per cent in the Seventh, 
Sixth, Fifth, Fourth, Third, ̂ cond and First Lok Sabhas respectively.

Going by any single category, Gaduates account for 43.65 per cent 
representation in the Tenth Lok Sabha. This was less than the Ninth Lok 
Sabha representation of 48.74 per cent for this category which was an all 
time record. The Tenth Lok Sabha has on the other hand, the credit of 
having maximum number of members having PostGraduate and Docto­
rate degrees. The PostGraduates (including those with equivalent techni­
cal qualifteatkms) have surpassed all their past record of representation, 
registering 28.77 per cent in the Tenth Lok Sabha. In the Ninth and the

Members of Tenth Lok Sabha—A Socio-Economic Study  465
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Eighth Lok Sabhas their representation was 25.94 per cent and 25.8 per 
cent, respectively, for this category. It may be remembered here that the 
First Lok Sabha had the towest ever representation in the category of 
PostGraduates (about 17.8 per cent).

One of the notable features of the Tenth Lok Sabha which emerges 
after studying Table 3 is the largest ever representation of 3.97 per cent 
for the category of Doctorates and other equivalent high academic 
qualification holders. Earlier the Fourth Lok Sabha had the maximum 
representation for this category (3.7 per cent) followed by the First and the 
Ninth Lok Sabhas with 3.5 per cent representation each, while all other 
Lok Sabhas had registered a decline.

Members of Tenth Lok Sabha—A Socio-Economic Study  467

The category of Matriculates/Higher Secondary/Intermediate Certificate 
holders constitute only 8.73 per cent of the Tenth Lok Sabha which is so 
far the lowest in all the Lok Sabhas. The previous lower representation in 
this category is noticeable in the Fifth Lok Sabha (16 per cent). While 
decline in ttie representation of this category of members in the Fifth Lok 
Sabha may not be taken so positively because of the relatively increased 
representation in that House in the category of Undemiatriculates (23.1 
per cent), in the Tenth Lok Sabha its decreased representation is due to 
the relatively higher representation of Graduates and above, which 
necessarily tells upon the educational makeup of the Lok Sabha.

Like in the Ninth Lok Sabha. representation of Undermatriculates in the 
Tenth Lok Sabha is relatively less, though the Tenth Lok Sabha figure for 
this category (3.57 per cent) is a little above the Ninth Lok Sabha figure of
2.09 per cent But this, when viewed in the context of overall representa­
tion of other categories of members who are Graduates and above, 
appears negligible. In any case a fall in representation of Undermat­
riculates and Matriculates put together signifies a rise in the general level 
of educational makeup of the Lok Sabha.

Undergraduates {I.e. members who have studied for Graduation without 
completing it)—a Category that has been included for the very first time in 
the Tenth Lok Sabhaaccount for 11.31 per cent representation.

Occupational Background

The members of Lok Sabha come from various walks of life.  t̂® 
purpose of our present study we have taken into 
wellrecognised professions and occupations which are indicated in Table

4.
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It may be mentioned that in case of the first two  Sabhas, the 
category of political and social workers, as a distinct occupational 
categoiy, was not taken into consideratton. As such, these categories are 
not shown in the Table against the First and the Second Lok Sabhas 
Similarty, the new occupattonal categories of diptomats. economists and 
pilots have been included only in the case of Ninth Lok Sabha. The 
categories of businessmen and scientists are included for the first time in 
the case of Tenth Lok Sabha. They are not shown in any of the previous 
Lok Sabhas.

Going by any single category, agriculturists (including horticulturists) 
continue to constitute a majority of membership in the Tenth Lok Sabha as 
well, in tune with the pattem of representation in the seven preceding Lok 
Sabhas. Constituting 32.09 per cent, in the Tenth Lok Sabha, they have 
fallen substantially from their Ninth L̂ Sabha record level representatk>n 
of 44.14 per cent; but viewed in absolute temis they still constitute the 
largest group in the Tenth Lok Sabha and continue to dominate the scene, 
aptly reflecting the agrarian stnjcture of Indian economy and society.
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Next to agriculturists come political and social wori(ers with 18.11 per 
cent representatk>n in the Tenth Lok Sabha contrasted with their 17.08 per 
cent and 16 per cent representation in the Ninth and Eighth Lok Sabhas, 
respectively. This group was at its peak in the Fourth Lok Sabha claiming
22.9 per cent of the total membership.

The occupatkxial group of lawyers which registered a noticeable decline 
in the Ninth Lok Sabha to 15.35 per cent from 19.1 per cent in the Eighth 
Lok Sabha, improved its p>osition marignally to 16.34 per cent in the Tenth 
Lok Sabha. It may be recalled here that lawyers constituted the single 
largest group in the first two Lok Sabhas with 35.6 per cent, and 30.5 per 
cent, respêvely.

Teachers and educationists as a group had the highest ever representa 
tton of 11.3 per cent in the Second Lok Sabha. However, their number 
can>e down in the subsequent Houses. The increasing trend seen in their 

representation frdm the Eighth Lok Sabha has been sustained in the 
Tenth Lok Sabha whteh registered 9.65 per cent representation for this 

category.

The representation of traders and industrialists has further declined to 
3.15 per cent in the Tenth Lok Sabha from 3.64 per cent in the Ninth Lok 
Sabha and 6.8 per cent in the Eighth Lok Sabha. Their highest ever 
representation was in the First Lok Sabha (12 per cent.)



Medical practitioners constitute 4.92 per cent of the total memtorship of 
the Tenth Lol< Sabha which is so far the highest. In the Ninth Lok Sabha 
they constituted 3.45 per cent.

There is a noticeable sharp decline in the representation of journalists 
and writers in the Tenth Loi< Sabha. While in the Rrst and Second Loi( 
Sat>has they had constituted about one tenth of the total membership, in 
the Tenth Loi< Sabha their representation has slided down to 2.17 per cent 
which is even lower than the Ninth Lok Sabĥ figure of 2.68 per cent.

Representation in the category of civil and military service has increased 
to 3.15 per cent in the Tenth Lok Sabha from 1.15 per ceht in the Ninth 
LoR Sabha. The largest ever representation of this group was in the 
Second Lok Sabha (4 per cent).

The representation of engineers and technologists registered a decline 
from an ail time high representation of 2.11 per cent in the Ninth Lok 
Sabha to 1.38 per cent in the Tenth Lok Sabha, but even this reduced 
figure is higher than the corresponding figures in ail other Lok Sabhas.

Industrial workers and trade unionists doubled their representation to 
0.79 per cent in Tenth Lok Sabha from 0.38 per cent in the Ninth Lok 
Sabha. They were conspicuously absent in the first two Lok Sabhas.

Artistes registered 0.98 per cent representation in the Tenth Lok Sabha 
as compared to 0.76 per cent and 0.9 per cent in the Ninth and Eighth 
Lok Sabhas, respectively. They had no representation in the first two Lok 
Sabhas.

The categories of diplomats, religious missionaries, former rulers, 
sportsmen and pilots show 0.79 per cent, 0.59 per cent, 0.59 per cent, 
0.39 per cent and 0.20 per cent representation, respectively, in the Tenth 
Lok Sabha.

The categories of businessmen and scientists which are included for the 
first time in the Tenth Lok Sabha constitute 4.53 per cent and 0.20 per 
cent representation, respectively.

RftrKf7 8KfKh’RftrKf7 8KfKh’

As in the case of the Ninth Lok Sabha the large majority of memt)ers in 
the present House are married. They constitute 92.91 per cent of tt>e 
memisership compared to 95.08 per cent in the previous House. Out of the 
married members of Tenth Lok Sabha as many as 14 are wtdowed and 
one is divorced. No information is available with regard to the marital
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status of one member. Unmarried members account for 6.89 per cent in 
the Tenth Lok Sabha almost equalling their highest ever representation of
6.9 per cent in the Seventh Lok Sabha. There was only a 4,92 per cent 
representatton of unmamed members In the Ninth Lok Sabha. Of the 35 
unmarried members of the Tenth Lok Sabha, 25 are male and 10 are 
female. Among the married members with the exceptran of 29 members 
(6.14 per cent), all others of the present Lok Sabha have chikjren. In the 
past 28 members of the Seventh Lok Sabha (5.7 per cent), 27 members 
of the Eighth Lok Sabha (5.3 per cent) and 30 members of the Ninth Lok 
Sabha (5.67 per cent), also did not have children.

Among the married members in the Tenth Lok Sabha two (0.42 per 
cent) are having 10 children followed by four members (0.85 per cent) with 
9 children, eleven members (2.33 per cent) with 8 children, twelve 
members (2.54 per cent) with 7 children, twenty seven members (5.72 per 
cent) with 6 children, fiftyeight members (12̂ per cent) with 5 children, 
seventyfour members (15.68 per cent) with 4 children, 104 members 
(22.03 per cent) with 3 chikJren, 111 members (23.52 per cent) with 2 
chiklren and 41 members (8.69 per cent) with one chikl each. As agaihst 
this in the Ninth Lok Sabha 111 members (22.06 per cent) and 36 
members (7.15 per cent) had 2 chihJren and 1 child each, respectively, 
while the remaining 319 members had children in the range of three to 
ten.

Women Members

The Eighth Lok Sabha had the distinction of having the largest ever 
number of women representatives (44). In the Ninth Lok Sabha their 
number declined conskJerably to 28. In the 10th General Elections to Lok 
Sabha, it seems, as many of the media sources reported, the fear of 
largescale vtolence detracted many women from partteipation in the 
general poll and there was actually a fall in the number of candidates in 
comparison to the eighth and ninth general elections. But as the poll 
outcome revealed, the apprehensions proved to be misplaced and the 
representatk)n of women members has increased to 36 (7.07 per cent) in 
the present House from 26 (5.29 per cent) in the Ninth Lok Sabha. In fact 
it is the secoT)d highest representation for women members in any Lok 
Sabha.

Table5 gives a deteriled account of women members elected to all the 
Lok Sabhas so far constituted, while Table6 tries to make a comparative 
assessment of the age profile of women members from the Seventh Lok 
Sabha onwards after classifying them into ten different age groups.

A study of tlw ageprofile of women members of the Tenth Lok Sabha 
reveals their average age to be 47.77 years as against 51.47 years for

Members of Tenth Lok Sabha—A Socio-Economic Study  471



472 The Journal of Parliamentary Information

TABLE — 5
REPRESENTATION OF WOMEN MEMBERS FROM FIRST TO 

TENTH LOK SABHA

Lok Sabha Total No. of Seals No. Of Women 
Membem

Peroer̂age to the 
total

Firat 499 22 4.4
Second 500 27 5.4
ThM 503 34 6.7
Fouflh 523 31 5.9
FWIh 521 22 4.2
Sixth 544 19 3.4
Seventh 544 28 5.1
Eighth 544 44 8.1
UL II-mmn 529 28 5.29
Tenth 509 36 7.07

TABLE — 6
DISTRIBUTION OF WOMEN MEMBERS, BY AGE GROUPS, FROM 

SEVENTH TO TENTH LOK SABHA

Ag« Qtoup  TV) Lok Sabtw  Sih Lok SaMw  9(h Lok Sabha 10(h Lok Sabha

Number Paroon- Number Peroen- Number Peroer̂ Number Peroen-
ti«e tage tage tage

25-30 years - - 1 2.3 1 3.70 4 11.11
31-35 years 1 3.5 2 4.5 2 7.40 3 8.33
36-40 years 3 10.7 3 6.8 2 7.40 4 11.11
41-45 years 4 14̂ 5 11.4 5 18.51 8 22.22
46-50 years 6 21.4 7 15.9 5 18.51 4 11.11
51-55 years 4 9 20.4 4 14.81 2 5.56
56̂  years 6 21.4 5 11.4 2 7.40 5 13.89
61-65 years 3 10.7 6 13.6 2 7.40 3 8.33
66-70 years - - 5 11.4 1 3.70 1 2.78
71-75 years 1 3.5 1 2.3 3 11.11 2 5.56

Total number 28 44 27 36
of
women

irtformotton

Total No. or  544 544 529 509



0

o <

t ® 
z <
li O)
o
QC ̂  
 O 

Q. -I

<n £ 
oc o 

(0

s 
o

<

(D
<
(0



fiC

m

lij ̂

U

UJ ̂
2 T
oi 
 ̂<
u, (/)

a o 
) -J

o§
oc ® 

 ̂O 
<!:

o
3
O

•
d

prVeeeTTFTTl?

Oi
lA

S E
09
A

T1 f i f T T

«»
«401

li E7T

,0
s:

O
CO

S

2

Q

s

CO

I
1̂



Their male counterparts. It is interesting to note that in the Tenth Lolc 
Sabha there is an equal number of women members (11) in the category 
of young members {i.e. members in the 25̂ age group) and that of the 
old members {i.e. members in the 5675 age group). The middleaged 
mer̂bers, Le., those in the age group of 4155, constitute the majority 
(38.89 per cent) among the women members in the present House in tune 
with the representation of their male counterparts as well as in accord with 
the overall representational pattern of middleaged members in all the Lok 
Sabhas so far. A comparative study of ageprofile of women members 
from Seventh Lok Sabha onwards, however, reveals that the Tenth Lok 
Sabh9 has the highest representation (11.11 per cent) for the category of 
the young (age group of 2530 years). In a similar way the present House 
has the distinction of having ttte highest representatkin (22.22 per cent) for 
women members in the category of early mkfcJIe age, i.e.. those in 
between 41 and 45 years of age. However, representatk>n for the highest 
age group of 7175 years in the Tenth Lok Sabha has declined, albeit 
marginally to two from three in the prevtous House. Women members In 
tf)e age group of 5660 years have, however, improved their representa­
tion to 5 in the present House from 2 in the Ninth Lok Sabha, thereby 
equalising their representatk>n in ttie Eighth Lok Sabha.
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A scrutiny of the educattonal background of women members (see 
graph 6 and Table7) in the Tenth Lok Sabha would reveal that the 
general level of education of women members is on an upward swing 
keeping in tune with the increased trend in educatkm of members that has 
set in from the Eighth Lok Sabha onwards. Graduates, Postgraduates 
and Oodorate degree hotders taken together account for a record number 
of representatkm in the Tenth Lok Sabha (83.33. per cent). Dr. Girija Vyas 
from Rajasthan, who is f f new entrant to the present Lok Sabha and is the 
present UnkMi Deputy Minisier of Informatton and Broadcasting is educa­
tionally the highest quaWied among women members with a Post­
Doctorate degree. Taking each one as a single categoiy Graduates and 
Doctorates wilt be seen to have surpassed ail records hitherto. Graduates 
account for 47.22 per cent representatkxi in the present Lok Sabha white 
in the Eighth and the Ninth Lok Sabhas they had constituted 31.8 per cent 
and 37.04 per cent, respectively. Doctorates and other equivalent high 
academic degree hoWers have 13.89 per cent .representatton in the 
present Lok Sabha in contrast to their 11.11 per cent and 6.8 per cent 
representation in the Ninth and Eighth Lok Sabhas respectively. Post­
graduates account for 22.22 per cent representation in the Tenth Lok 
Sabha while Undermatriculates and Matriculates have 5.56 per cent and 
2.78 per cent representatton, respectively. The cat̂ory of Under­
graduates {i.e. members wtw have studied for Graduatton without com­
pleting /it) which has been included for the first time in the Tenth Lok 
Sabha, account for 8.33 per cent represenlatkHi. •

1243LS-25



TABLi — 7
EDUCATIONAL BACKGROUND OF WOMEN MEMBERS FROM 

SEVENTH TO TENTH LOK SABHAS
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EducHioniri  7lh Lok Sabha
iMl

8th Lok Sabha 9th Lok Sabha 10th Lok Sabha

Numbc NurnborPraoan-
taga

NumberPeroaiv
taga

NumberPeroan-
taga

w Paroar>- 
tage

Undar Matririilrtni 7 25.0 3 6.8 1 3.70 2 5.56
Mathculalas/Highar 4 14.3 14 31.8 7 25.92 1 2.78
Secondary or imar-
II fi*— ■ ■ a ■meaiaia canmcaia
H n 1  n . miiK)Kiar8
Under QmduMw - - - - - - 3 8.33
Qradualae 9 32.t 14 31.8 10 37.04 17 47.22
Pô OradualM 7 25.0 10 22.7 6 22.22 8 22.22
(including lachnicii
quaMcations)
Doctorate Dagraa 1 3.5 3 6.8 3 11.11 5 13.89
or olhar high
acadawlc  quaMo-
man Mrim

Total nuntar«f 28 44 27 36
woman mamlMn
who hawa iuppiad
womiaBon

Total No. of aaflto 544 529 509

Table-8 indicalw the pattern of distribution of women members from 
Seventh to Tenth Lok Sabhas in aooordance with their prior occupations. 
In contrast to their male oounterpails ivnong whom agriculturists form the 
majority, among women members the profession of political and social 
workers constUules a sutntantial percentage accounting for 38.89 per cent 
representation. Even then this is considerably below the Ninth Lok Sabha 
figure of 50 per cent rspresentation for this category of members. I4ext to 
political and social woricers, comes the category of teachers and 
educationists who constitute 27.78 per cent among women representatives 
in the Tenth Lok Sabha whteh is weU above the Ninth Lok Sabha figure of
20 per cent representatkm for ttiis category of memtiers. Apart from these 
two groups of professaonals conspicuous  their sheer number, the otfier 
groups, the agriculturists and lawyers have 13.89 per cent and 5.56 per 
cent representatton, respectively, in the Tenth Lok Sabha. The largest 
ever representatkm for women agriculturisls has been accounted for in the 
Eighth ,L()k Sabha (32.6 per cent). Artistes, former nilers, medical 
practitioners, traders arKl business persons have got one representative 
each in the Tenth Lok Sabha.



TABLE8

DISTRIBUTION OF WOMEN MEMBERS FROM SEVENTH TO TENTH 
LOK SABHAS. BY PRIOR OCCUPATION

Prior 7lh Uok Stfiha «h Uok Sabha «h Uok SiM  lOlh Uok Sabha
O ooupa on-------------------------------------------------------------------------------------------------------

..Bill ■ I ^— 1̂. imti ■. ^—
NUmMi  K0f*  NUmDOf  NUnilMr r0f*  nUmDOT  rm*
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AortcuKuiMs 11 39.3 14 32.6 3 12.0 5 13.89

Aftiataa — — 11 2.3 2 8.0 1 2.78

BkHtimt panona — — — — — — 1 2.78

CMI & MHHaiy Saivioa 1 3.5 1 2.3 — — — —

Fomar Rulan — — 1 2.3 — — 1 2.78

Industrial woritan/ 
Trade IMonials

— — — — 1 4.0 — —

Joumaliats/
writer*

— — — — 1 4.0 — —

Lawyer* — — — 1 4.0 2 5.56

MOOICal prBCODOnOfi — — 1 2.3 — — 1 2.78

PoNlical & SocM 13 46.4 15 34.9 11 44.0 %4 38J9

Tmdtmrt A Educa- 
tkNMi

3 10.7 8 18.6 5 20.0 10 27.78

Tridaft A 
Mmmm

— — 2 4.7 1 4.0 1 2.78

mtmbf who 
IM IntOffiMion

SI 43 25 36

Total No. of SMIS U4 544 529 509

PtfoRu TfQRfU’ v1t7 RPtfoRu TfQRfU’ v1t7 R

While in the Eighth and Ninth Lok Sabhas one notices a conspicuously 
large number of new entrants,* in the Tenth Lok Sabha there has been a 
drastic fall in this category of members. Numbering around 183, the new 
entrants consitltute about 35.95 per cent of the present total strength of 
the Tenth Lok Sabha while in the Eighth and Ninth Lok Sabha they 
constituted 48.53 per cent and 48.01 per cent, respectively. l4onetheless 
going by their absolute number, /.e. 183, they are. however, to be 
reckoned with. Out of these 183 new entrants as many as 122 members 
do not have past experience in State Leglslatui>̂ also. Table9 shows 
prior legislative experience of the members of the Tenth Lok Sabha.

‘Under this calogofy fate ttioaa mambara who do no( hav* pMvioua axparianca in aWwr Lok 
Sabha or Rajya Sabha.



TABLE 9

PREVIOUS LEGISLATIVE EXPERIENCE OF TENTH LOK SABHA
MEMBERS
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LagisMiv* Exptrtenoe Number  of 
Members

C«iM UgWitfv* AaawnUy Nil

ConaMuanl Astambly 1
----1 ̂ -

r lUVWUnal rWlafiwni 1
Lok Sabha 320

Ri4ya Sabha 25

Lok Sabha/Ri4y» Sabha 325

Lok Sabha and Raiya Sabha 20
Stale Lagialaturas 196

As would be evident from Table10, 249 members (49.02 per cent) and 
149 (29.33 per cfnt) members of Tenth Lok Sabha were previously 
members of NIntfi and Eighth Lok Sabhas, respectively.

It may be seen from Table11 that no member in the present House has 
been a member of all the previous nine Lok Sabhas or even of eight Lok 
Sabhas. A majority of members (28.15 per cent) in the present House 
have prk)r legislative experience of one Lok Sabha only. A comparative 
assessment of legislative experience of members from Seventh Lok 
Sabha onwards, however, reveals the present Lok Sabha has a record 
number of members (about 325 constituting 63.97 per cent) having 
prevkKJS experiertce of Lok Sabha and/or Rajya Sabha. As many as 198 
members (38.98 per cent) of the present Lok Sabha had past experience 
in State Legislatures also. Table12 gives details about the members of 
the Tenth Lok Sabha, who had hekl Ministerial positions or other 
partiamentary/public offices at the Unk>n and/or the State levels. It wouU 
be seen that as many as 57 members had Ministerial experience in the 
Union Council of Ministers. These include two former Prime Ministers. Of 
the 73 members who held Ministerial positkwis in the States, 9 were Chief 
Ministers.

Coming to the legislative experience of the women members, in ttw 
Tenth Lok Sabha, out of 36, as many as 17 members are new entrants. In: 
the Ninth Lok Sabha, out of 28 members, 15 were new entrants. Dr. 
(Smt.) K.S. Soundaram a new woman entrant to the present House from 
Tamil Nadu has the credit of securing the highest numt)er of votes in ttie 
last general elections hekl in India (5.21 lakh votes were recorded in her 
favour). Table13 and 14 indk̂te the positkm regarding the prevkxjs 
legislative experience of the women members of the Seventh, Eighth, 
Ninth and Tenth Lok Sabhas. From Table14 it may be seen that there are 
18 women members in the Tenth Lok Sabha having experience of eariier 
Lok Sabha(s).



TABLE—10

NUMBER OF MEMBERS OF SEVENTH, EIGHTH, NINTH AND TENTH 
LOK SABHAS WHO HAVE BEEN MEMBERS OF EARLIER HOUSES IN 
THE LEGISLATURE AT THE CENTRE AND NEW ENTRANTS
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Legislature No. Of Members in

7th 8th 9th 10th
Lok Sabha Lok Sabha Lok Sabha Lok Sabha

Central Legislative Assembly (1942-46) 3 3 1 Nil
Constituent Assembly (1946-50) 3 3 1 1
Provisional Pailiament (1950-52) 8 7 1 1
First Lok Sabha (1952-57) 12 11 3 2
Second Lok Sabha (1957-62) 22 17 7 5
Third Lok Sabha (1962-67) 33 22 7 9
Fourth Lok Sabha (1967-70) 66 39 23 24
Fifth Lok Sabha (1971-77) 119 73 45 34
Sixth Lok Sabha (1977-80) 143 63 91 52
Seventh Lok Sabha (1980-64) 3 237 131 118
Eighth Lok Sabha (1984-89) 3 3 162 149
Ninth Lok Sabha (1989-91) 3 3 3 249
Council of States (Raya Sabha) 31 10 19 25
New Entrants 150 264 264 183

TABLE—11
STATEMENT SHOWING PRIOR LEGISLATIVE EXPERIENCE OF MEM­
BERS FROM SEVENTH TO TENTH LOK SABHAS (BY TERMS)

Membership o«  7lh Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha

Number Per
centage

Number Per
centage

Number Per
centage

Number Per
centage

All the Nine Lok Sabhas
(9 Terms)
All the Eight Lok Sabhas
(8 Terms)
Seven Lok Sabhas — — 1 0.3 — — 3 0.59

(7 Terms)
Six Lok Sabhas 2 0.9 4 1.5 2 0.39 4 0.79

(6 Terms)
Five Lok Sabhas 7 3.2 7 2.6 6 1.16 7 1.38

(5 Terms)
Four Lok Sabhas
iA  Tm m\

11 5.1 10 3.7 11 2.13 26 5.12

(4 Torms)
Three Lok Sabhas 21 9.7 25 9.3 37 7.16 48 9.45

(3 Terms)
Two Lok Sabhas 58 26.9 57 21.1 75 14.51 89 17.52

(2 Terms) '
One Lok Sabha 117 54.2 166 61.5 >22 23.60 143 28.15

(1 Temi)

216 270 253 320
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MINISTERIAL POSITIONS OR OTHER PARLIAMENTARY/PUBLIC 
OFFICES HELD BY MEMBERS OF TENTH LOK SABHA

TABLE—12

Onio*/PiMWon Numtor

Awembly SpMtor 
ChM MlnMw
Ctaimwn/PrM(dwil/Safp«wh Municipal 
Board/Municipal CouncN or 
Cornnmaa/Panchayai SamW/Zilla
rVunaa/UnaiTi r'WKjnayn
Coundi Chainnan 
Council Deputy Chainnan 
Dapuly Cĥnnan (Ra(ya Sabha)
Oapuly Spaikw (U* Sabha)
Dapuly Spaakar (AaaamUy)
EMCUliva Councillor. OMC 
Govamor
Laadar of OppoaiUon 
Mayor
Murridpal Councilor 
Parflamantaiy Sacratary to PM

(Lok Sabha)

Union Dapuly MMtlar 
Union MMslar of Stala
I Wiinn
Ullufi  M W Swf

Vto Chaimwn/Vioo President, 
Pmchayat Samili/Takik Developmont

7
9

42
3
1
2
1
3 
1 
2 
1
4 
1 
1 

2 
2
73
13
26
16

TABLE—13
STATEMENT SHOWING PREVIOUS LEGISLATIVE EXPERIENCE OF 
WOMEN MEMBERS FROM SEVENTH TO TENTH LOK SABHAS IN 

CENTRAL/STATE LEGISLATURES

Lagiataiuras wo» Oi woitiefi MMeiviDew

7lh Lok 
Stbtm

aih Lok
Sabha

9lh Lok 
Sabha

lOlh Lok 
Sabha

Canlral Lagiiialiva AaaamMy (184246) — — — —

ConaMuant AaaamUy (194650) — — — —

ProwWonal PartianMnl (195052) 1,  — — —

RrM Lok Sabha (195257) •— 1 1 2
Saoond Lok Sabha (195762) 1 — 1 1
Third Lok 8̂>ha (196267) 2 2 2 1
Fourth Lok Sabha (196770) 4 1 — 2
Fifth Lok Sabha (197177) 6 4 3 2
Sfadh Lok Sabha (197779) 4 5 1 —

Sawanih Lok Sabha (1960̂) 19 7 5
ElgMh Lok Sabha (196469) — 11 9
NMh Lok Sabha (196991) ___ 11

Sabha 2 4 3 3
SlMa LagitlalurBS 9 15 8 16
fMw cnnwHB wwioui pnor 
Itgitiiliv# experience 10 IS 6 17



TABLE—14

STATEMENT SHOWING PRIOR LEGISLATIVE EXPERIENCE OF 
WOMEN MEMBERS FROM SEVENTH TO TENTH LOK SABHAS BY 

TERMS OF THE HOUSE
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Msmbfihip of UK Sabha 7th Lok 
Sabha

8th Lok 
Sabha

9th Lok 
Sabha

10th Lok 
sabha

AN the Nina Lok Sabhas 
(9 Tarnis)

— — — —

Eight Lok Sabhas 
(8 Tamia)

— — — -

Savan Lok Stbhm 
(7 Tarmt)

— — — —

Six Lok Sabhas 
(6 Tarms)

— — — —

Fiva Lok Sabhas 
(5 Tafms)

— — — 1

Four Lok Sabhas 
(4 Tarms)

— — — 2

Thraa Lok Sabhas 
(3 Tarms)

3 2 4 1

Two Lok Sabhas 
(2 Tarms)

2 6 5 5

Ona Lok Sibha 
(1 Tarm)

4 13 4 9

9 21 13 18

Total woman mambars 26 44 27 36

The women members in the Tenth Lok Sal>ha have the distinction of 
having among themselves one fbmwr Union Cabinet Minister, one 
Minister of Stale, one Deputy Minister and seven Ministers in the State 
Governments.
de hcrCrde hcrCr

As has been mentioned in the very beginning, this study is bâeaNy 
an attempt at making a (actual analysis of the membership of Lok Sabha 
in India atong certain criteria of educatkKial, professional, age, marital 
status and previous legislative background of members. The 
melhodotogy  observed  fbr  this study  has  been  a  slatis-
tical and comparative method. The source of our data has been



the 1010171131100 provided by members under the above specified headv 
which are in accordance with the classifications permissible under the 
Constitution. Hence In this stuily a reader will not come across the dass, 
caste, religion or income background of memt)ers that are presumably 
helpful in giving an incisive understanding of the socioeconomic composi­
tion of the Tenth Lok Sabha. With this limitation, the study has set forth 
before itself the task of making an overview of the soctoeconomk: profile 
of membership of Tenth Lok Sabha from the available data. While from 
our available sets of data, education and occupatk>nal background of 
members are directly relevant to the socio economic nature of compositk>n 
of membership of Tenth Lok Sabha, the other sets of data like age, marital 
status, etc. will give an inkling of the general profile of membership.

In view of the fact that we have received the biodata from only 508 
memtters and that some of these are not complete in some respects, it 
may be presumptuous to arrive at a definitive conclusion regarding the 
representational dimension of the Tenth Lok Sabha. Nevertheless this 
study has been attempted to indicate the broad contours of chcuige arKl 
continuity in the profile of members of the Tenth Lok Sabha.

Keeping in tune with continuity, it would be obsen̂ed that as in the 
previous Lok Sabhas, in the Tenth Lok Sabha also the mkldleaged 
members, that is those in the age group of 41 55 continued to attract the 
attention of the Indian electorate. Judging by educational backgrourid, 
there has been a gradual inaease in the representation of educated 
memtiers in all the Lok Sabhas, with the Tenth Lok Sabha surpassing all 
previous records in returning the highest number of Postgraduate and 
Doctorate degree holders. With the rise in education of members, there 
has been a conesponding rise in the representation of teachers and 
educationists In Lok Sabha (see Table4 & Table8). The. rise in the 
educational level of Lok Sabha would work towards the future growth of a 
responsive system of public governance in India.

An overview of the professional background of members of Tenth Lok 
Sabha reveals that agriculturists continue to have a preponderarice in the 
Lok Sabhas. Barring the First and Second Lok Sabhas, all other Lok 
Sabhas (especially Third Lok Sabha onwards) exhibit a progressive 
increase in their representation which reached «n all time high of 44.14 
per cent in the Ninth Lok Sabha. The Tenth Lok Sabha has registered a 
substantial decline in the representatton of ag(icuNurists in comparison to 
that of Ninth Lok Sabha. But with a 32.09 per cent representatkMi they still 
constitute the largest segment in the Tenth Lok Sabha. The sway of 
agriculturists in the professional matrix of the compositk>n of Lok Sabha 
signifies the continued persistence of the agrarian character of our 
economy and society. In contrast, representatron of traders and industria 
lists has stagnated below 10 per cent, baning the first four Lok Sabhas 
where their representatk)n was marginally epove 10 per cent. In the Ninth 
and Tenth Lok Sabhas their representatkMi has gone bek>w 4 per cent 
with tfie latter showing an alltime low figure of 3.15 per cant. In this
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sense, the continued preponderance of agriculturists in the Lok Sabhas till 
now'wculd mean thdt the Lol< Sabha in India has become more and more 
reflective of society of the grassroot level and a true representative of the 
rural masses.

The category of political and social workers, however, has improved its 
position in the Tenth Lok Sabha, albeit, marginally, in comparison to the 
Eighth and Ninth Lok Sabhas.

However, if all the professions listed under occupational background of 
members are combined together with the exclusion of those of agricultu­
rists. artistes, former rulers, industrial workers/trade unionists, political and 
social workers, religious missionaries, traders and industrialists and 
businessmen, to make up a single group representing the serviceclass 
then this group clearly emerges as a dominant group. They would come to 
constitute about 39.17 per cent representation in the Tenth Lok Sabha. In 
the Eighth and the Ninth Lok Sabhas, the professionals or Sen̂iceclass 
had the second dominant position after the agriculturists. Similarly, if 
agriculture is treated as an industry or as part of industry* and the 
profession agriculturists in the Tenth Lok Sabha is combined with that of 
the traders, industrialists and businessmen, then this combined group 
would emerge as the predominant group in the present House constituting 
around 39.76 per cent.

After taking together the numerical representation of the combined 
group of industrialists and Servicectass and juxtaposing it with the rising 
level of education among members of Lok Sabha, it would appear that the 
Lok Sabha in India and especially the Tenth Lok Sabha has a middle 
class orientation.

However, if all the occupations are seen in isolation, then the Lok 
Sabhas and especially the Tenth Lok Sabha woukJ point to its heterogen­
ous pccupational makeup.

The drastic fall in representat'on of women in the Ninth Lok Sabha (5.29 
per cent) from their record level representation of 8.1 per cent in Eighth 
Lok Sabha, when contrasted with their satisfactory increase (7.07 per 
cent) in the Tenth Lok Sabha, would tend to arouse a fiteker of hope for 
the future participation and representation of women in India and woukJ 
silence those who tended to view the fall in women's representation in the 
Ninth Lok Sabha negatively. In fact it woukl relegate the substantially low 
representation of women members in Ninth Lok Sabha to the background.

Another interesting feature of the Tenth Lok Sabha to be noted is the 
record level of representation in it of members having prevtous legislative 
experience which may operate favourably towards the efficient woridng of

Members of Tenth Lok Sabha—A Socio-Economic Study  481

'Such equation seems Justified because (a) Government policies have very often emphasised 
to treat agriculture as an industry lor the economic development of India and (b) the 
agricultural activity in India has no more remained isolated, rather has expanded to cover 
fisheries, animal husbandry, forestry, agro-industry, etc.
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the Parliament in the day to day transaction of legislative and other 
business.

No other political institution in the country is more reflective of the 
contemporary social stmcture and social forces at work than the Lok 
Sabha. And, the composition of the Tenth Lok Sabha provides further 
credence to this assertion.
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